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" BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

l. A NO. 69/2020
IN
'ORIGINAL APPLICATION NO.11/2020(CZ)

IN. THE MATTER OF:. .
Action for Community Foundation ...Applicant(s)

Versus
Central Pollution'Control Board & Ors. ...Respondent(s)

STATUS REPORT ON BEHALF OF RESPONDENT NO. g _2 / RAJASTHAN
STATE INDUSTRIAL DEVELOPMENT. AND INVESTMENT CORPORATION
LIMITED
- MOST RESPECTFULLY SHOWETH:

1. The instant application has been preferred by the Applicant, inter alia,
vbringin.g to this.Court attention the air pollution, water pollution and illegal
extraction of groLmd water purporfedly being caused by Respondent No. 5
to 23 at Industrial Area located at Bhiwadi, Rajasthan.

2. The present reply is being filed pursuant to the directions of this Ld.
Tribunal vide its order dated 06.07.2020. The answering respondent is ‘
filing the present status report for the limited purpose as delineated by fhis
Ld. Tribunal in its order datéd 06.07.2020 and nothing in 'th.e said
application, be deemed to betadmitted for want of specific deniall'.un!esls ¢
otherwise admitted by the ansWering respondent.

3. It is pertinent to state .in so far as averments made in the application are

* concerned, the answering respondent submits és under: '

3.1 The Rajasthan State Pollution Control Board (‘RSPCB’Y is the ‘n,odal
and statutory'authority ‘tha‘tv is respénsible for ‘monitoring fhe air ‘aﬁd :
water pollution in.Rajasthan. |

32 The .ansWerving Respondent/RIICO is. a body corporate that 'has

| pioneered industrialization of the State of Rajasthan by setting up of
industrial areas.. fﬁe answe.ri'ng Respondent further submits that it

allocates land for the establishment of Industry at Industrial Area, inter -



alia, on the cévnditior‘x that that the indu;stry shall‘treat its effluent to the
satisfaction and standards_'decided by Rajasthan State Pollution
Control Board Shall obtain the Consent to Establish(CTE) and Consent
to Operate (CTO) from Rajasthan State Pollution Cq.ntrol before
commencement of construction and production . In this regard, it is

'. pertinent to state that the answering Respondent has allotted the land
subject to the said condition and has further allowed transfer of the
rights subject to the clearances from the Rajasthan State Pollution
: Con_troI‘vBoard. ‘

4 It is pertinent ‘to state that the answering Respondent has ensured
compliance of statutory conditiohs before granting permission for allétment
The answering respondent sﬁbmits: |
41 That the land‘ allocated in favor of one, M/S Ajanta Chemical Iﬁdustries

| for setting up their unit in Bhiwadi, Rajasthan on 24.01.2000 subject to
the condition as stipulated in Clause 9 of the allotment letter, whereby
the industries’ allotment is éubjéct to the condition that the effluent
discharge would Have to be pre-treated to the satisfaction of the
Rajasthan State Pollution. Control Boardv and that the Industry would
'obtain. thé No-Objecﬁon Certificate (Consent to Establish(CTE) and
Qonsent to Operate(CTQ)) from the Rajasthan State Pollﬁtio-n Control
Board before commencement of construction. Copy of’the'allotment
letter dated 24.01.2000 is marked and annexed hereWith as
ANNEXURE R-1. Similar condition (Specifically"in‘ Clause .9 of the
allotrﬁént letter) has been incorporated while sanctioning allotment in
favour of M/s Cepham Mediéal Leasing Limite‘d on 12.01.1988, a copy
of WHiCh is marked and annexed herewith as ANNEXURE R-2.
Similarly, the expansion has béen-sanctioned’ and the transfer of the

lease hold rights for;lands have been transferred subject to the

2



42

4.3

4.4

4.5

-and annexed herewith as ANNEXURE R-7.

condition stipulated in -Clause,'- :21 of the letter dated 26,05.2010,
whereby the Purchaser is b_ound. to obtain NOC from .all statutofy
authorities, including the Rajasthan State Poliution Control Boara. Copy
of the letter dated 26.05.2010 is marked and annexed ‘he’rlewith' as

ANNEXURE R-3.

The answering respondent vide its letter dated 07.03.2006, has further

while granting permissidn for transfer of lease hold rights in favour of
one, M/s Aditi Organics, has further clarified that such unifs are ‘o‘nly
allowed to establish non-polluting and zero discharge units. Copy of the
letter dated 07.03.2006 is marked  and annexed herewith ‘as

ANNEXURE R-4. Similar conditions have been prescribed while

sanctioning the transfer of lease hold rights in favor of M/S Jaquar and

Company Pvt Ltd vide its letter dated 24.08.2015. A éopy of the letter

dated 24.08.2015 is marked and annexed herewith as ANNEXURE R-

5.

“The answering respondent further submits that the permission, in favor

of M/S Scot India is élso"subject to NOC as stipulated in Clause 16 of
the letter dated 22.01.2004. Copy of tlhe letter dated 22.01.2004. is
rﬁarked and annexed her_éwith'és ANNEXURE R-6.

Further similar conditior‘ls are incorporated in-sanction to M/S Bakshi
Steel Pvt Limited, as would be evident from Cl'aus‘e'7‘of the allotment
dated 09.04.1979. Copy of the allotment dated 09.04.1979 is marked
The answering respondent further submits thét ithe allotmeht in favor of
Amtek India Ltd, Maharaj Agrofoods Pvt Ltd, Varun Beverages Limited,
United Breweries Ltd., Shree Cement Limited, -Pine Laminates Private
Limited,"M/S Leader Industries Limited, Kusum Health Care Limited has

been sanctioned and allowed only subject to the receipt of NOC from



the State Pollution Control Board. Copy of the allotment letters issued 4
in . favor of Amte>k India Ltd, Maharaj Agrofoods Pvt Ltd, Varun .
Beverages Limited, Uni‘ted Breweries Ltd., Shree Cement Limited, Pine
Laminates Private Limited, M/S Leader Industries Limited, _Kusum ‘
Health Care Limited by the answering Respondent are .rﬁarked and
annexed herewith as ANNEXURE R-8, ANNEXURE R-9, ANNEXURE
R-10, ANNEXURE R-11, ANNEXURE R-12, ANNEXURE R-13,
ANNEXURE R-14 and ANNEXURE R-15. |
4.6 The said industries have adduced t'he Consent‘ to Operate by them as
sénctioned by the State Pollution Contrql Board. It is submitted {hat the
said industries have obtained <the‘ consent of the State Pollgtion Confrol
Board as is. évident from the Consent to operate issued in favor of M/s
Ajanta Chemisal Industries, Rajaéthan‘Antibioltics Limited, Acro.Paints
Limited, Continental Engineersj Limited, M/s Jaquar and Company Pvt
Ltd, M/S Castex Technologies .Lim_ited (earlier Amtek), M/S -Anshul
Strips Pvt Ltd., M/S Jyotbika Strips Pvt Ltd, M/S Laxmi Vijay Steels Pvt
Ltd, Maharaj Agrofoods Pvt Ltd, Varun Beverages Limited, United
Breweries Ltd., Shree Cement Limitevd,vP‘ivne Laminates Private timited,
. M/S Leader Industries Limited, Kusum Health Care Limitéd, copies df
which are anneXed herewith as'ANNEXURE R-186, ANNEXURE R-17,
. ANNEXURE R-18, ANNEXURE R-19, ANNEXURE R-20, ANNEXURE
'R-21, ANNEXURE R-22 ANNEXURE R-23, ANNEXURE R-24, -
ANNEXURE R-25, ANNEXURE R-26, ANNEXURE R-27, ANNEXURE
R-28, ANNEXURE R-29 and ANNEXURE R-30.
5 It is further pertinent to state that the answering Respondent carries out the
‘construction of drains on both éideé of roads for Sform water durﬁng the’
development of the industrial areés. It is submitted that thé answering

Respondent is given to undérstand that on the visit on 11.08.20‘20 by the



officials of CPCB and RSPCB to Viilage Gadpur, no over flowing from the 5
drain was found as well as no water was found to have been accumu.lated in
the photographed area. The CPCB Team also tdok a few photograbhs of the -
site as on 11.08.2020. Although the condition of drain was fo'und’deteriorated
at few stretches and in Ithe-drain some plastic Wéste wés found accur'nu!ated
It is submitted that the answéring Respondents are taking all steps towards -
improvement of drains. The answering Respo‘ndent' has taken steps for
cleéning of the drain on 12.08.2020.. A tender was floated for fhe work of
improvement of draih on 23.07.2020 which includes complete Repairing and
cleaning of drain also, which was also apprised to the Committee. Pursuant
théreto, fhe meeting work order for impr§vement of drain near Gédpur Mode
at Industrial Aréa', Chopaﬁki has. also been given to M/s Kapbor Singh &
Company on 18.08.2020. Co.by of the work order dated 18.08.2020,
-18.09.2020, 21.09.2020 and 23.09.2026 are marked and annexed herewith
as ANNEXURE R-31, ANN_EXURE 'R-32 ANNEXURE R-33 and
ANNEXURE R-34.

The answering Respondent submits that it is taking all steps for ensuring that
the drains are cleaned and that all steps are taken for ensuring sustainable
'development. The answering Respondent further submits that it is taking all .
stéps in pursuance of the same and undertakes to ébide by all directions
passed by this Ld. Tribunal.

Further, the answe>ririg respondent submits that viqe letter dated 01 .1.5;.2020,
| i _'th_e Answering Respondent has issued a_response. to the State Pollution.
“Control ‘Board on the direction issued by it under section 33A of the water
(preyenfion and control of pollution) act, 1974. The answering respoﬁdént
has inter alia, clarified that ‘the answeriﬁg respondent is not résponsible for
establishment of CETP for the industrial units of industrial area, Chopanki

and. Kaharani. The answering reépoqdent submits that it has sought a



withdrawal of the said‘directions since the State PolIL‘Jt.ion Control Board is 6
responsible for taking action against défaulting units, in accordance with the
terms and conditions of the allotment letter issued by the answering
respondent. Copy of the letter dated 01.12.2020 issued by the answering '

respondent is marked and annexed as Awlvéxure R-35.
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Mis Alcome Overseas Pvt Ld .
Plot No 812/B-12°
Industrial: Ares-Bhiwadi

‘Sub: Tnnsfcr’of’léése‘hold right of Plot No 812/E-12 at Industrial Avea; Bhiwadi

- Dear Sir,

- Please refer to-your lettir dated 29.03.2010 onthe abiove mientioned subject, pursuant 1o the sale deed -

~ | execiited & registered berveen the existing léssee of the plot namely MUs Alcome Overseas Pyt Ltd.

o L. & the puirchaser of the ph.: narmely M/s Ajanta Chemica) Tndustries.: Consequently the lease hold
P - rights of the above mentiozsed Plot 1o 812/E-12 at industrial Area Bhiwadi measuring 4899.00 Sqm

- now vest with M/s Ajunta Chemical Industries for setting upan industrial unit for their Expansion

of excisting plot no: 812/E-9,10,11 The aforesaid feree of the lease holds right of the plot shiall
however strictly obscrve the following stipulations and conditions;~

5 . That franstee charges @ 2% of prevailing development charges rate amounting to Rs

: 391920/~ has Heen deposited vide CR 13762/66 dated 25.05.2010

| 2. “The Purchase: will deposit the annual Economic Rent-and service chargeés in-advance by

i 1* April of each year at the rate decided by the Corporation from time 1o time,

* 5. That Purchaser can establish only.non polluting & zero discharge upitop theallotted plot
‘No water feffluent w4 be allowed to from the premises of the plot.

4. The possession of the fand and building of plot No $12/E:12 at industrial ‘area Bhiwadi has

! already been obtained by purchaser fromthe transferor party.

: he terms-and condition: ginal allotinent fetier dated 03.11.1999 and: lease deed executed

! dated 26.06,2000 wili be b.i-ding 1ipon purchaser, This transfer of allotient made for balance 99

year fromn the-original date o otment. The Purchaser shall execute amended lease:-deed within

- 30 days o

Y = 6. "It dues-of RICO are further »orked out towards the old allottees of this plot. during audit
observations then Purchaser i.e N (Ajanta Cheniical Industries is tiable to/deposit the sameas
and when:demanded by RHCO: - =~

7. The Purchaser wjll not dig/bore/drik- e apenwell/hand purmp/tube well in-the plot without the
corisent of the:corporation.

8. The Purchiaser will plant at least one rev-of trecs:in the plot, at a reasonable digtance along the
boundary -wall. ) T

9. Ofher taxes as applicable shall be paid by - ~*haser.

10, ‘Chat the -constitutions of Purchaser. firm . \ll: be Propritorship firm. Mis Ajanta Chemical
Industries. 5 o

I1."The Purchaser would install a dust-controliéy % industry. to-avoid dust, nuisance in the area
(applicable in-case of dust producing industries) o, o

12. The Purchaser shall abide by all terms and condit: 1s.as may be laid:down'in RUCO Disposaliof

" Land Rules, 1979 and its amendments made from . ve 1o time.
13. The transfer of plot is made exclusively ‘on:the risk v "the.Purchaser.

A

 —_— ; ; . ;
 Prone : 5113201 (8 Lines), 2227751 (5 Lines) Geam : RICO Fas No.: 01418104804 E-mail : ico@ ikco.00n
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14, The-transferee shall pay all Aamount towards- new: ¢léctric’ connection # reconnection 7 1334_
exfension etc. as may be demanded by JYVNL (Power Company) and the Corpotation will
bear any such charges. _ '

15. In case power/Telephone fine {s-passing through the plot, thie corporation does not indertake any
responsibitity for ts removal. The Purchaser would be required to-plan his construction leaving
prescribed set back applicable for the plot. ’

16. RIICO: shall not be liable for.any dues \

Einancial Institution towards the old allottee. The Purchaser party shail be:responsible for any
dues of Govt. Departinent/ organization/ companies or financlal institutions.

17.. This Tetter shall also be treated as N.O.C, of the corporation for taking power/water connection
in the allotted plot-frot JVVNL/any concemed department.

18, Th;. Purchaser shall abide by the provision of Indian Electricity Act 1948 and Rules made there
wider;

19.-In- case ‘of ehange in sonstitution of firm /transfer; stamp duty payable under the stamp: law
Rajasthan; the same will be borne by the Purchaser.

'20. That Purchaser shall take-effective steps:for rain water harvesting in the allotted plot to
the maximum possible extent, )

21, That Purchaser shall obtain NOC & abide by tule/regulation of Local authorities Administration
Police, Fire fighting authority, Airport authority, Pollution: Control Board. & other Central/State-
Govt. Departmentas per their rules applicable to yourunit/project.

22, It should be the ‘exclusive responsibility of the purchaser to' create infrasiructire: facilities
required for- the plot/unit. RICO shall fot be responsible for providing & ‘maintaining any
infrastructure for the transferred plot/ unit - ) ;

23. The lease hold righs:are being transferred for a period:of 99 years & the period of the lease shall
be courited from the date of land allotmieénts to'the original-allottee. As such: the transferee will
have the status of an allottee/ lessee of the Corporation and all the rules and regulations of the
Corporation will apply to the transferee “Muutatis ~Mutandis’. The transferce will be holding the
land for the remaining lease period:available in balance with the transferor of.the land/ plot.

24. The plot shall.not be transferable before commencement of production

25, That 'you shall obfain NOC & abide by rule/regulation of Local authorities, Fire fighting
authority, Airport authority, Pollution Control Board & otfier Central/State Govt. statuary
authorities as per their requirement and applicability 10 your gnit/project.

26. You shall not setup- the-industrial project on the allotted plot whichis covered uridet the
category A & B of the notification issued by ministry of environment & Forest Govt. of
India would require-any Environment impact assessment clearance from the. Govt of India
under this Notification. ,

27: That your projéct shall not involve any galvanizing/picking ‘4t any stage in process of
production. - : ‘

28.You shall.use solar water heating system where hot water is required for processing, i

Thanking You, :

Yours faithfully,

Sr.Dy. éMn{ﬁ

RIICO 1td BhiwadiI

of Govt, ﬂeparﬁnent' { Organization./ Companiés or

1. M/s Ajanta Chemical 'adqlstﬁé;s,_PMNovs.l'zIEalz, at Industrial Ares, Bhiwadi
2. General Manager, DIC, Rhiwadi

3. Branch Manager, RFC, BRiwadi.
4. Office Copy/Masterfile %
. ) Sr. Dy.iGen. Manager




hn“‘EXU'\WL Q-\i :

Rajasthan State Industrial Development
J‘mestment(:orporation Limited - .
(ABa;asthan' vern ‘Undertaking) S
Unit-Bhiwadi-, RIICO Cho k. Bhiwadi Distt. Alwar (Raj) -
Ph. : (01493) - 222965, 553186 Fax 1{01493) - 2201 69
E-mai&:bhiwadn@riico.co.in S

No:U 5(1)/05-06/ Qg0

Daed: 7))ok

for Teansfer of lease hold right of plot No. 812/E 9 & 10 at Industrial Area

/

< {0, Gift Deed registered on dated 24.12:2004 between you and Ajauta Chemical
_(}@m‘i other documents submitted by you, e permission for Transidt - plot No.
RIS &0 Measuring 4003 Sgue. in the name of M/s Ajanta Chemical Industries (Prop. Sb. SD.
Hyriwal ) for manufacturing of food additives is ‘hereby accorded o following terms & condition :

Thiat o transfer charges areleviableduewmsﬁarof Jand in blood relation -

“Fhe doneewill deposit the anpual Eoononncksntmd service charges in advance by 1% April of

‘each year at fhe raie decided by me{:orpomnﬁnﬁonmmc to time. “The Economic Rext for the
yéar 2005-06 has already bieen deposited by you-. . ;
The donee Will commence the production of proposed scheme within
FTwo years with total project cost of Rs. 30.00 lacs. That donec can establish
pily non polluting & zero discharge unit on the allotted plot. No water Jeffluent will be -
Jlowed to discharge i RICO drain. - .

4 The possession of the {and and building of piot No si2/E9 & 10 at industrial area Bhiwadi,

hias already been given by you to- Mfs. Ajanta Chemical industries.

5. Allfhe dues pertaiing o watersupply’shaﬁbepﬁd@nm. s,

. The teros and condifion of original allotment leter dated: 24:01.,2000 will be binding upon

donee. %

+. "Fhe donee will exccute fresh1éase decd at his cost L o

3. If dues of RUCO are forther worked ont towards the old allottees of this plot during audit
observations then donee L. M/s Ajanta Chemical industries: is lisble to deposit the same as
and when demanded by RICO . A

4. The donee will not dig/bore/drill the mwellihmd pump/tibe well i {he plot without the

: mnsentafmecorporaﬁon. o

10. The donee will plant at Joast one row. of trees in the plot, at a ceasonable distance’ along. the

poundary wall. ' ' ’
11, Other taxes as applicable shall be paid by donee. ! :
12. “That the constitutions of donee Ms Ajanta Chewical indnstries in the Proprietor ship fim as
(Prop. Sh. §.D. Bhardwaj ).
3. "The- donse would install a dust controlier {n industry to avoid dust, nuisance
) In thie area (applicable in case of polluting industries) :

e
5

SE4 (5.4 Head Office :Udyod Bhawan, Titak Marg, Jaipur - 302 008 L
?_W%) e Gram : RICO Fax No.: 0141-5104804 E—kﬁgilzrﬁgo@mcp,com ‘

<. <0.‘ Prodar—=T> '



: The doneeshaﬂabxdebyaﬂtennsandeundmmsasmybelmddown in RIICO Disposal B
Lananlm, 1979 and its amendm madeﬁumnmemmzw

;. The trmsfer of plot is made exclusively on the risk of the dones.

5. The donee shall have to-pay ‘the cost of power line & other. charges s and when demanded by
JVVNL for release of Power {Connection.

. Incase power/Telephone line is passmgﬁnvnétmc.pkn, the corporation does not undertake amy
mspommmw%rnsmmovm The donee required to-plan. his cmxstxmmnieamg‘ .

" s opreseribed set back applicable for theplot. - -
’ RHCO shall not be liable for any dues 3 dcpamnem / Organization /. Companies -
Financial Tustitution towards the ] 2 donee.shall be responsible for any dues of -
Excise Dept/Govt. Dcpamnent ;

. This letter shall also be treatedas N.O el‘the corporation for taking power/water conuection -
in the allotied plot from JVVNL/a med department. N

. The donee shall ablde by me Visic Inqian"Mcity' Act 1948 and Rules made there

«In case of change in constitution. of - ﬁrm/n'ansfer, smmp duty paysble under the stamp Jaw of
Rajasthan, the same will be botne by the M/s Agam Chemical industries concerned.
That Parchaser shall take effective steps for raim water harvmng, in the coflecied hest to. .
‘the maximum possible exwgt. s )

. ‘That donee shall submit sin undertaking on Non Jadicial Stamp paper of Rs. 100/~ for\_‘
acceptance of all the above referred ) 0 swiﬂxmncxtlSdays. .
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1an State I“dUS(ll‘ll evelo,
It B Praen
it

Investnseny
t Corporation 14
; %lgg:glﬂmn Go'“:‘l;:“‘i:rltmite_d
Th. Nu,,?&‘;}ucyogshaw::igm e
Fax No, 10 - 222336, 233000 0
101493 — 230169 e 223186

o go.‘ 1 U (5)/1/2014-15/ 1
v et - G O
= SO
o _ =y -
' rght o Blet No SP1-55 (B), Industrial Area, Bhiwadj : \

A ,nux’latéi\dated '1'4.08;2015 on the. above menti “ : ‘ -

; S joned subject; ; . :
on dated 03082015 between thie existing lessee of the plot nﬁ‘:{;“'&}:ugum to the sale’ doed
£ the purchaser of | Ehe plot namely MJs Jaguar & Compiny Pt, L ({nang-G,mm, Put,
' ¢ the above mentioned e piny Pvt, Ltd Consequently the lease

Plot No. SP1-55 (B), at industrial iwadi me

ot with S J?’q‘uarv& Company Pvi. I}tdzfc’wi setting utp a: p Bl\xy}ai:g:\q;su;ing;@g,ﬁg
o throom Fittings A{?resQ}d transféreé of the lease holds right of the’ i(:)t hall i
lations and conditions:- Sy s il hpmeme

. ¢ the constitutions of Purchaser shall,be Pvt. Ltd. Co el e
i mga'ny;l’% .L‘d' @ S s R B f.“pamy~ in ﬂ.\e name of MUs Jaquar &
| ; “That transfer cHarges § 9% of prevailing valye of land-rate ami ti ; " :
_ o (8235726 daled 20082015, - - - smongling 9 Ry 68400 13 be2s
That you shall deposit the annual Ecqn‘omic Rent and sefvice charges in advanct by 1% Apsi
e 2t the rate decided by the Corporation fro m \ime lotime. B X ance by 1% Aprl of each
That you shall complete the construction on thie plot with yninimum 20%:caverage of plot atea
& start production acivity \yithin Tyo Years from the date of transfer of leasehold rights as per
-project report submitted by you oti e Retensio! rges will be applicable as pef rulesof |
] Corporation. That Purchasei can establish ouly no'n-;')o“uting& zera dischiarge unit on the
: allottéd plot. Noveater fiivent will be allowed to from (he premises of the plot. .
: ion “and building of Plot No. Sp1-55 (B)s at-jndustrial afea hiwadi has
be i the pur m he transfecor party- . ' :
The ferms and condition of origh ent letter dated 20.05.1978
ated 23.03.2005 will be pinding upon Purchaser, That the fresh leas
vittin30days o - '
. Ifdues of RIICO are furthet worked out towards
then Purctiaser Mis Jaquar' & Company TV
deianded by RIICO- ' -
That you shall not di
1,?5 corporation.: -
2 w‘;;lyou shall plant at least one row of wrécs in tho ploh 28 seas
Otter taxes ' icabl
i xes s applicable shall b paid by Puschaser. © o {sance in the 88 (spplic®
g’; o L\l\;Ould il o dust controller in industY o avoid dust °° o
roducing industriés) - ) . in RICO Dispos? *
Tha producing indus ) . 4 down I8
Rnl;y‘:u shall abide by all tecs and it : b I} .
, 1979 and its amendments made fmm‘;'ﬂ‘; ;O;?:!fe purchaser: iowd &8
1y on the 118 B conaeetion ;
y © ic con o | recot Db m!.wﬁ‘

and ledse deed executed
o decd will be exceuted

cobservations

this plot during nudit
¢ and whent

deposit the, shme 8
1 without {he consent of

g the pboundary

the olsi allntteés of
¢, Ltd 18 Tiable 1o

-pltube well in the plo

g/bore/drill the opert Wd_lﬂ‘éﬂ’ pum
‘ ;mnblc gistance 8lon

o it

jtions 85 may

| The transfy ! ;
: T er of plot is made exciusivel
! m:; g: u will pay ell amounts {owards ne " d“:‘“‘ 0 o will oot
" ?mnded by JVYNL (Power Oon..,.nbl}/ Corpe™
o AT wﬂ&jﬁ“’m ,

Scanned by CamSéanner



power/Telephone line is passig througﬁ the plot, the.i corporation does not undertake any
ity for its removal, The Purchaser -would be required to- plan his construction

};ment /- Organjzation Yéompanieé or Financial

,Mﬂlbméponsiblafgnagy@e&e Govt:

" lehegultion of Local authorties Admiristration Poli
ution Control Board & other Central/State Govt: Depz
anjt/project. The product shall only be allowed afict due

tion.both. .
ase hold rights are being
fed frof the date of land allotment
—Hutindis’. T risferee W i
: railat g with th transferor of the land/plot: 7 :
22, Thiat.you shall constructed‘rain waterharvesting in ed plot within six month otherwist further
ansfer of plot, change of constitution & N tbe S ) . : i
at you shall obtain NOC & #bide by
rpoit anthority, Pollution Controf Board,
‘requirement and applicabitityto yourgnit/project. . 5.
at you shiall liable for all outstanding due/arrear ifany. - . e :
je flotted plot which is covered: der the catégory
ironment & Forest Govt. of In i
India under this-Not}
g at any stage in proc
jired for’p

Yours fithfully,

}ﬁm e

1d Bhiwadi-l




Rajasthan State Industrial Development

& Investment Corporatlon Limited
(A Rajasthan Government Undertaki ;

i Udyog Bhawan, BHIWADI-I, DIS :
- Ph.;(01493)-222965. 223070 Fax: (01493)-223186

Nt U(S)/BWD/2004 9ev] ~8

Dafeé s o .,_—-———}—-/——9

damba; Chemlcal Smce you: an sul mltted the. reqmred

ents and deposited the dues and requned penmssxon for transfer of lease hold

st of plot No F-71{A)ymeasuring: 2366 S wadl for the remaining .
od of lease deed executed: between Rl s

agdamba Chernical - for estabhshmg‘ d ; ctunng of ,Thmner, Lacqurs

lopment charges. on the prevailing
1 d"vxde Cr. No.7114/25 dated

1% Api eich year at the "raté -decided by the [
Econormc Rant and Service Charges for the year 200! has already deposned by you.
The purchaser will commence the produchon of pmposed scheme wlthm WO years from
‘ the date of issue of this letter. -
The. possessmn of the land and bmldmg f plot:No. A atmdustnal area Bhiwadi has
“already been given by you fo the purchaser - i o,
Al the dues pertaining to water suppl: be pai by urchaser
e terms. and. condition of ongmal allotme tletter - dated 20.04.1988 issued shall be
inding upon purchaser. ot
purchaser will abide by. the RIICO Disposal of Land Rules 1979 and Condition of
case agreement/ Conveyance'deed éxecuted by M/s Scot mdla Pyt. Ltd!: shall be binding
upon th ‘purchaser M/s Jagdamba Chemical.
! RIICO are further worked out towards the old ailottees of this plot during audit
is then tansferor i.¢ M/s Jagdamba Chemical is liable to. deposit the same as,




e Ay

- . oPen well/hang puirip_/tube well in,they
sl ofthe Corporation, > D
Thy haser wilf ast one row of trees in the plot, o a reasozv

2 dust contro] industry ¢o avoid dust, nuisance in Ly
case of dus Producing industries) :
Lhe Purchager shall abi&‘e‘*-,by:éther terms and conditions g4
Rlico Disposal of Land Rujes; 1979 and 1 amendmentg
time. e - 1
14. The transfer, of plot is made xclusively on'the risk of thie Purchager;: - '
15. The purc!_l,aset,sl_laﬂ 0 pay the cost of power ling & other charges a5 and
When demandeg by IVWNL for Telease of Power Connection, Lon
. The transfey: Permission i Subject to the

the s

may Bq laid down in "
made,ﬁom time to

e shall abide by the

My Qhwmﬂ%% ok "M’ﬁﬁ%\%
. Thanking you, -tk W"“ﬂ ‘ A

Yours fithfully, £ L

Sr. Régior&IMangé; 5

AL :
TR




PReseamY At - REGISTERED A

INERAL DEVELOPMENT CORPORATION. LTO

- Rdpss '\L«Lua, @of ol -

5(5* Elovs A [y QQ&AW
,“I“Mé/mww e - ﬁgl_t.,'#a.a/

‘ .-Allotment of Land f'or the Eslabhshment.
factory in Industrial Area at .3 A s -

i

We are writing to refér to your apphomon datcdi)".[\ .. for allotmenl or land
‘inIndustrial Area’at. . Bobuorecclh: ] 0 inform \f()eu .g];;:
the Corpormon has been p!eased to allot you:: plot’ % P RGey et #94)

measuring 2 S, 642

conditions.

.That you shall deposit in lhlS ofnce 1hc economic rent o[ the land alloted tg
you at the rate of Rs<56:68 or Rs. 30.00 per year for every 4000 sq.meters
- within one ‘month from the:date of issue of. this-‘order .and in, future at the
begmmg of eaeh calender year in advance by 3ist Januaz:y of 'that year,

2 ( a) That you shall-‘pay t‘hc first msulmcnt of 109, of the d?yelopm.cnt
“charges calculated at the'rate of Rs. '
“Rs 1| ~and 3156 Have the Tease.d.
ithin 40 days from:the date:ofireceipt of Lot 1
ba]ancc amount of . the dchlOpmtni ‘charge ,a“pc,r,md of Jfour- “years
“¢ommencing from the third yesr of. the -date .of fallotment : wuh r'nlcres
_calculated at the rate as may be mhmat ;

(b) That you shall take over- possession‘of. the plot alloted 16 you w.n,hm 10 days =
from the date of sxgmng the lease deed. an ‘commence the congtructxm;{ of thexts
. factory-building within 6 months rom the da fsigmng the lease deed.

3. In case any extension of time hmlt S rcqmred for depositing the economiic

- rent, first instalment of development chargca signing and executing the  Icase
: ‘dced taking over possession of plot orany one of it (%pphcanon stalmg the
- nt -reasong’thereof, should reach the uxlder%%x% within the ume hmltl :

Cond—2-




4. In case amou
the lease deed- % - 40 day;
allotment.order or within t authorised exten
shall be treated as cancelled a
forefieted to the Corporation,

nd development charges /is,not paid. and.,
) days from the date of. réceipt of

ded period this allotment order

nd security money deposited by you shall ‘stand

5. That you would insté_ll a dust, ¢

ontroller in 'your industry to avoid du,s"t'
nuisasice in the area (applicable ing ‘

asc -of dust producing industrics)

6. That you shail contribute towards
drainage system for effluents of
E iAo

“ v the Corporation.

the . expenditure on construction of
your industry n the desired proportion ¢ RAY

7. This allotme
have to be
Board.

nt is subject to the condition that the effluent discharges. w‘o‘uld\"
pretreated to the satisfication of the State Water Pollusion’ "cbn‘trol\»

8.. This allotment is subject to the condition ‘that before disposal of - ihe acid,
sludge you will pretreat it as ‘may b

€ requiréd to the satisfavtion of the: State
‘ Water Pollusion - control Board. - . .o
4 Thanking you, “e

Yours Faithl'ully,

e

Mowspny CTpary o S
RES{'B‘ENT:EN{;;m.—“‘ L .

-3, Project Accountant, ‘Alwar. -
. Asstt. Site Engineer;: Alwar/B
- Asstt, Director of Industri
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ian, the --1tlottee shall mbmu gmmaﬂm!
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¢ - Arvepee R-10. :
Woand @ Flae byeq Rajasthan State industrial Developmem 7ZS—-
| T TR AP & Investment Corporation Limited
B (A Rajasthan Government Undertaking)
Community Centre, Dhaba Complex
sa ; Bhiwadi, Distt, Alwar - 301019
4. D K., Shevep  Phone: (mm; 220811 Fax - (01493) - 220728

1 -
7.Regd. AD. b e S%ah=dr
Ms Varun Beverages Ltd. L Eaia
F-35, Sector VI, : ) »
Noida (UP) ,
Sub: - Allstment of tand for esl'abﬂshmbntof industry at lndusbial area Chopanii, Bhiwadi
Phase-Vil :
iy pearmmm

Bnoe. to your wwmmmmmmmmmm and: on- payment: of
9 WWO%MMMWme snaqement of the Corporation has been.

, sleased to aliof you plot No. ‘Sp-280 to-282 measuring 050 Sam. (16,0 actes) at industiigt

™ area Chopanid: Bhiwadi Phase-Vil for salling up Sweetsned and non carbionatad .
S s _,‘Mmiﬁwtonmmmmmmmm : :

you-shal mzmmmm)ammmmmammam 230
i ‘mvwm\wwmmmmmmmwmammmn
) at thie baginning of each financial yed: in advancarby 349 duly of thatyaar.

mm Cherges motmmmmmmmmmw
Rs. 1.90 per Bamiyear pr senty,within 60 days
mmmwm

m mmmmamm
the higher rate of 1.28 fines.of : eaﬁaxswmmmmmmwm
& uplo the end of the fina s&mmmmmmwt}amm
mmmscmm ,Wm

2 (a)Thatin oaseoffmluremgaym

%3 " (g). That you shal pay the balance mwmmmm@wm
" ) 5% cash down discount per Sgm smm&mm:mymmw
b L RO mmmwmmmmﬁmwmm :

mmmmasemamed herounder iy be deposted i e e of the
“ oy mermmqmmma@wwmwmmww payable at

! * Amount (Rs)
—— Balmamumowc Paid-
‘2. Economicrentfor 10yearsy -~ R ) Pad
3 Sememames(fmowars) s 692,087.00) Paid
‘ a costofextsﬁngmnstmcuon TR Gl en¥ T
6. Ofers Sy
T Totak '

A A T



P

(by Tho comaralion reserves e <ot to enhanice the rale of development charges i the

compansaion payable tnder an award is enhanced by any commpetent court subseguenty.

(a)Theme}ﬁ%andS%mdmmhrataofdwemmmchargesisa!lowed
considering Bigger plot & a proposed invastment of more than 50.0 crores (General rate
Rs. 440/ per Sqm) The alfotment is on non-ransferable basie: in.case the {ransfer takes
place: within five years from the date of commerdial production, the difference amount of
development charges (the concessh amount) along with interest from date of allotment will
have 1o be peid by the allottee. Prior permission for such transfer shall have to be obtained

~ from Corporation's Head Office. ; R

4, (g) Regarding possession of plot, the period shall be aflowed as per RICO Disposal of Land
‘ Rules, 1979 and its amendments from time to time. )

{b) The oonstruc of main production shed should be comploted: as fir for tHie use and start )

commetaial production within the period of 60 months from the date of exeoution of lease
agreamentor from the da!aofpossasdonﬁanmedateofposse’won.wmdmveﬂsm.

& On depositionof the amounts as above you wil gt the foase dosd of plot exeouted and get it

Yogisterad:at your cost and take the possassion from i Asst; Rogional Manager within 60
 daysom the date ofissueof hisletler. %

6. In oase of any extension of ime liit I reqied for deposling the sconaric ren, belanoe
75%d9veiopfnemmargas,,orexewﬁonoﬂeaseagmﬂt.{ H;}nq_overpossesdonofphtl
e i ) oo i ki

ifion stating, the cogent
_fﬁ;éadwofﬁmbtam

{decided by the Cotporation shalk
deed Haking over possession / c
Corporaﬁmmmrmsand'wmmamy

7: “Incase here are mywailsmaedm PO
wtllfbepai@byyowsepmtew- iy, @' cided:

8. matyauwwwmstaltadmmmmm.mmmamaw:nmmmmem
" {applica n caso of dust produdng ndusties) o

g. That yourshall conlribute towards the expenditirs on constiuiction of drainage system for
effuents of your industy in desired proporton s may be decided by tie Corporation.

10. To st sbjotto e condion i boore digose of

12, In case Powsshelephono Ine is passing tough you pll, the Corporalon doses not

7 undertake any responsibiity for its romoval. You woudd be required to plan your construction
apcordingly leaving presoribed setbacks. R R '

13, Your registered office should be in Rajasthan.

(7




-
@ﬁﬂ*

1

J

#4; You will net digiorefdrill the apsn wallhand pumpltube well in the plot without the consent of
gl g will plant et least one row of the trees in your plot at the reasonable distence dong the

16, Theland & bulding tax and o taxes  applioae shallbo pad by you
47, Thatyou will employ at loas ona person from those whose land has been acquired, on our
recommendations. co L, : .
18, The allottes shall abide by ‘other terms and conditions s may be leid down I RICO Disposal
_of Land Rules, 1979 and its amendments made-fiom fime o time:
19;: This order of allotment shall form pert and parcel of the lease-deed,
20, Tris dloiment s o subjectto he conditon hat
@) The plot number-being: indicalive of your preferonioe-is subject ta change if
@ Thatyouwil comply wits e rovisions o Cnid Labour Laws: -
@)  Potisaloted on ‘Asis whersie" Bass SO

M) The industy of Sweeteried g —

be setup &t a:mm»wﬁmzmﬂ:m.ﬁhﬁxedmmmt ofRs
7000.01acs & covered areawil be 14800.0 Sqmitr. - - ;

4 Constion ofho i ahallbo e Liited Company.

p Youshal sibmitiolowig dooumeriswiiin 0 doys -

alleast R.s 500 orores in next five year (e, upto.04,09.08,
(d) NOG from REPCB..

(i) This dllopmentfeter may ba treated i 26 NOC for water & powet cof

M;»b mamm mrm will- Tnvest

(villy Since you have paid 100% D.C; therefore 5% cash down rebato on R 3,61,630-
arounting to Re. 8,668,062/ hasMbaana&owad o you.

-

35




i

g

il

g

mwmammtmwmmm in 5 years period in 19 quartery

mstammwmmamw

payable-after 6 monthe period from the. dale of- aliaiment
mwwar,mwwhadﬂtehapwxswbedﬁsmmmenm&astdmeofanyqua}terofme
financial year in'which such a payment becomes dus, the payment date wouild e the fast daie
ofthequamromemmalyemie 0% dune, 308 Sept, 31% Doo. or 315 Margh a6 the cage
may be.

Interest @ 13% pa. shaﬁ he-lavied{mm 614 day of aliotment,

Inetast upto due data of nsaliment shalt levied on balance amount of dévelopment cherges
on reducing batarce system.

in mammmmtdmmmmm, intetest on instafiment from
dus dato to the: date-of payment shall be charged extra @ 15% p.a. In case of payment of
mmmmmwmmwmwm A

The alioties’ ma&bemkadmexwﬂsmdwdormmwm of plot within 60 days
mmmammwmmmmﬂmwmm the date of
awmmﬁmmmofmmmmﬂmmwmwmwm

alfotment of piot Has bestimade: prior o developmientaf industrizl aied) The sfipulated dats of

mmmmawmm/mmmmwmmmmm

mmmwmmmmmm P o
mmﬁwmmm ‘if alotiee provides -rom financial inetitution for

uhdertaking
+\payment of balanca dov mmmmmmmm e loase desd

'

2

shatl be ssntbyﬂlﬁmwm

: mmafmwammmawmmmmmmc«wm {he: amount

@ 10% of fotal Wmtﬂmnfﬁwwm ‘dadusted while: refunding the

wmlmmmmm vics charges,
Wmmmmmm ~mlwwmmag
e amotint,

In:case:of defaull In.paymer
bé inifiated, )

:mmmmmmmfmma amount of plots shall

Add GMRICOL L, Bhiwadi

.36




Beexuve Q-4 ;:‘.«»:/’ _ i 37

e
S
oenall
pa—
£ ,
-~
Saer?

Rajasthan State Industrial Developmaent .
* & Investment Corporation Limited
A Rajasthan Government Undertaking)
Rest House Road, RHCO Chowk,
Bhiwadn, Distt” Alwar - 301019
~ Regd, AD - - Phone - (01493) - 220811, 220728 Fax 220728
) E-matl . bhiwadi2(@riico.co.in
No. UAS: U)I v.‘_af]g

Date -
Mis United Broweries, ) Ut 'é‘

- UB Anchorage, 100/1, Richmond Road . "
Bangalore 560025 : :

Sub: - Allotment of Additional land fe for establishment of mdustry at industrial area Chopankt

- Dear Sir,
) . With reference to your application No .. .. dated 17 109.2005 andion payment of Sacunly Morvay and

f\ " DE% development charges, the manage en! of the Corporation has been pleased to allot plot No. 8P 971
reasuring 23093 Sgm {approx.) al industrial arga Chopanki for seifing "Breweries Pro;ect" unit on the
foflowing terms and conditions:

1.+ That you shall deposil it lhié office the Economic Rent (ER) of the fand aflotted to you caloulated al lhe (ale
por anpuim depending on {he actual size of plot and rounded off to next rupse
) s. 100/ per annum within 80 days from the date of issue of this lefter and in
(uture« al the beginning of each financial year in advance by 31 July of the year.

2. Thal your shal deposit ‘xa;\nce Charges (5C) of .the- land in this office at the rate decided by the
Corporation from time (o ume which i§ M@@gﬁm@ presently, within 60 days from the date of
igsiie of this order :

2. (&) Thatin case of failure to pay service charge within 80 days from the dale of allofment, then 10%higher
rate over Rg 2.25 ie. Re 2.48 per Sqm shall be charged after 60 days. 14% interest shall be charged
after 60 days {from the date of alloiment) on the oufstanding S.C amount calcutated on the above rate.

/i\ . 3. {a) You already deposited 100% development charges calculated @ 1000/ por Sgm' - amounting to
w Rs. 23093000 /-, ‘

(b} The payment.as explainsd above and dﬁtaﬁed below should be deposi ttad in the office of the :mderq;gn@d
within 80 days from the issue of this letler eftber in cash of through demand draft i Favaur of RICO L

Bhiwadi, payable al Bhiwadi.
Amount (Rs.)

1, Batance amount of £.C.
2 Econamic rent 1368.00
3 Service charges . 15059.00
Gite plen “ 150.00
Service Tax ) ) 6360.00
. f lucatmn Tax .
! & e bt
Total 59837 00
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4 {a) Regarding possession of plot, the penog shali be aliowed as per RICO Disposal of Land Rules, 1979 and
ts avendments from lmm 1o lime -v'ou will ke physical possession of allotted plot withi 60 days from the
date of deposition of 100% developmenrt charges from this office. In case the possession in not takal
within he prescribed penod tha same shall be deemed to be handed over (o you on 917 day and lhe

sena for commencement ot praduckon will be computed from the said day (91 day)

1ol two (2) years from the date of possession or execulion of lease deed of sad plot; whichevet 1

arlies, shall be allowed for completion of constiuction {Construction means coverage of al lease 20% of

the plol area with a pucca struclure where roof has been built up) and total period of three (3) years for
cominencement of production activities. The alloltee shall be bound to complele the construction and stafl
produstion in the sald plot within this period,

5. On deposilion of the amounts as abuve you will gel the lease deed of plot executed and get il registered al

~ your cost and take the possession from our Assll Regional Manager within 80 days from the date of issue
ol this letfer '

B i case of any exlension of time limit is required for deposiing the economic rent. balance 75%
development charges, of execulion of lease agreement / laking over possession of plot / commencement of
congtrugtion and produetion elc, then application stating, the cogent reasons, should reach the undersigned
within tirme limit prescribed for each of those items. Extension for payment of dues if granted would be with
payment of interest as decided by the Corporatien from time o time; which s 14% per annum presently.
Retenlion "harqes as decided by the (,()lpmalu)r* stiall be paid by the allottee if extension for execulig: of

ase dead / laking over possession / commencement-of consiruction & ploduchon is granted by the
Corporation. Such an application tor extension may be rejected or accepted by the Corporation on ferms
and condifions it may consider fit o

7. i case there are any wellsfireesistructures..compound wall ele on the plol, the cost of it will be paid by you

separately, a8 may be dacidsed by the Corporaljon

nce in the area (applicablé

)

try to avold dust
in case of dust producing sndusmes, )
9.7 That you shall contribute towards the expenditure on construction of drainage system for effiuenis of your
md ustry in desired proportion as may be decided by the Corperation. No disposal of effluent shall be
allowed i the storin water drain cottstructed in the industrial area

The allotrent is subject lo the condilion thal before disposel of said sludge you will prelerit as may be
reduirad to the satisfaction of Rajasthan Stata Pollution Controt & Prevention Board ot and other somselent
autharity according to law. Your effluént will be of the order of 8.5 fo 7.5 pH value only. Mo deviation o {his
range is allowed. R

12. in case Powerftelephone fine is passing fhrough vour piel, the Corpotation dases nol undertake any
respansibifity for fts removal. You would be required {0 plan your construcion accordingly feaving
prescribed setbacks.

13. Your registered office should ho i Rajasthan.

14. You &re not.permitted to run any ilegal trade. business and mdustw on the said allotted plot, in case of
found the same; the aliotment ol said plol will be Yreated as cancelled and deposiled amount shall be
forfeited.

15 You will ot diglooreldrill the open weliihand pumpltube well in the plol without the consent of the

Corporalion

~ You will plant at least one row of the rees in your plot at the reasonable distanee along the boundary wall.

. The lang &huilding tax and all-other taxes an applicable shall be paid by you.

. Recormmendations as per the background of the wards of the khatedars.

RN
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il Qtade Dy Of hed terms and condiions as may be laid down in RICO Disposal of |
Rules. 1745 and ils amendments made from time 1o fime. This order of allotment shall form parl and parcel
ol the lease dead L

20 This aliolment is also subject to the condition that'

e plot numter bemg wndicative of your prefetence is subject lo change if necessary by the Corporalion

B i o will comply with ihe provisions of all | abour Laws Which are forosd in time

{m Plolis allotied or: “As s where 1s* basis and aclual available af site

{ry Thendusty of “Brewery Project” will be set up at a projecl cosi ol Rs.

Constitution of the fiem shall be © Ltd,

You shall submit foliowing documents within 30 days.

(a) 8.81. Registration

(b) -

(¢} Project Report

d) -

@) -
© 0

(_; {fy NOC from R.S.P.C.B.

(i} 10% Extra, charges of the rate of development charges shall be payable in case of aliotment of
corner plot. ’
o, {Viif} Thig allotment letler may b treated as NOC for water & power connaclion.

i} That the alloties s s step i the plol for harvesting of rainwaler o the maximum possible extent

Thal in cage the amount as staled al para 3(a) ehove is not paid, construction / production not slarted

within the period prescribed above or there fe a breach of any. of the conditions mentioned hersin, the

allotment would sutomatically be treated as cancelled and security money, along with development
charges as per prevailing rates of the Corporation and interest depasited or dus would be forfaited. The
amount of service and economic rent, along with interest if due shall also be deducled as per RICO

Digposal of Land Rules 1979 & its amendment mads from tite to time.

22, In nase the said plot is cancelled due to any of the reasonfsurrendared by the alloftee no payment of
congtruction done by you on the said plot shall be payable. You have {o remove such type of construction
al your own cpst and risk '

- 4%(a) The zliottes shall be required to exeoute lease deed or take possession of plot within 90 days othetwise the
- e possession of plot shall ba deemad fo have taken on 91 day fram the date of aliotment or from the date of

O declaration of industrial ares developad whichever is later {17 the aliolment of piet has been made prioe to

" developrment of industrial area) The stipulated dale of commencement of construction / production in plot
ghall be reckoned accordingly :

(b Allottes may also take finance for its project including land frem any financial institution mentioned in léage
deed bul hefore releasing original lease deed for morigaging with the said financlal institution alloties shall
pay all balarce development charges and other dues including interast, if any to RECO. However, if
aitottes provides underiaking from financial institution for payment of balahce development charges and
Interest directly to RICO, the tease deed shall be sent by RIGO to the financlal institution.

fe) In case of surrender of plot by allotled or canceliation of plet by the Corporation, the amount of folal
development charges deposited shall be refunded as per Corporation rules while refunding the amount,
However {he interest paki or payable on balance development charges til the date of surrender /
cancellation along with security money, service charges, sconormic rent and inlerest on unpaid service
charges, econormic rent shall be deducted / forfeited while refunding the amount. ‘

{d) In case of defaull In payment of instaliment, the action for canceliation of-amount of plots shall be inifiated.

24. Thal you shall not use any space in the Industrial area other that demised premises for dumping/placinig
any construction materialiraw malerial raguired far construction of faclory ar manufacturing item or for any
productiwaste and shall take all measures for proper disposal of waste matarial

iail 1l
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260 That you shall become & member of the Association/Agency craled for setting up and operating the

caommon Effluent Treatment Plant (CF 19 and Solid Waste (hazardous and non-hazardous) [isposal

m (SWDE). Afl the Capital & Revenue exponses relating lo acquisition, operation and maintenance of

4 SWOS shall be born by all members of Association/Agency in the proportion decide by the
Somimilless of the said Association/Agency

26 Transfer of vacanl plot will be nal petmitied.

27 ihe purchaser shall {ake effective steps for rain water. harvesting in the aflofled plots to the maximum
possible axtent, : .

28. The allotment is subject to condition that allottes shall submit following undertaking on Rs, 1005
non - judicial paper within 30 days from the issus of this letter.

(a} That aliottee shall comply with the provision of Poflution Control Board.

{b) That allottee shall make arrangement for the disposat of effluent or its recycling or zero discharge.

(¢) Thatthe allottee shall abtain necessary license / NOC fram Excise Departiment / local administration
before start production.

‘T"nankin;j you,

e(jfhfmly,’/'/,_,‘,m

\;{oum f

\

erRegi’onaI Manager

RICO L1, Bhiwadi Unitll ’ ; o

Copy To

1. Advisor (Infra) RICO Lid., Jaipur.

2. Addl G, RICO L., Bhiwadi,

3. Manager (Branafi), RFC, Bhiwadi.

4. Secrelary, B.MA, Bhiwadi:

! Hhiwadi ]
6. Regional Officer, R.S.P.C.B, Bhiwadi

Sr. Ragional Manager
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& @u That you- shall

RICO |

{Rajasthan State industrial Development 41
8 Investment Corporation Limited
(A Rajasthan Government Undertaking) ’
RestHouse RACO Chowk,
Bhiwadi; Distt. Alwar - 301019
- Regd. AD. Phone : (01493) - 220811, 225039 Fax 220728

E-mail : bhiwadi2@riico.co.in
No. Us-iy &0
Date L« ——

“Mtox Millennnium Alcobev P Ltd ?)M.s.::. o

Hoechst House, 17* Flower narimen point '

Mumbai - 400021

Sub - Allotment of land for establishment of industry at industrial area Chopanki,
Dear Sir

With refereuce to your application No. 35679 dated 31/03/05and on payment of Security Money and 25%
devetopment charges, the manag { of the Corporation has bren pleased to allot piot No SP-971 tneagusing

490448 Sq (approx.) At indugtrial srca Chopanki for setting “ Brewery Project” unit on the followung ferms
and-conditions: . .

i That you shall déposit in this office the Economic Rent (BR) of the land altotted 10 you calowlated a1 the
rate of Ry 237 [ per 4000 sqm per puny depending on thc actual size of plot and rounded off to next
rupee subject (o a minimum of Rs. 100/~ per anpum within 60 days Gom the date of issue of this letter and
i (uture ot the beginning of each financial year advance by 31% July of the year

3 Thar vour shall deposit Seevice Charges (SC) of the land in this office at the rate decided by the
Corporation from time (o tme, which is Rs, 240, dyear, presently, within 60 days from the date of
issuc of this-order; which is Re 720300/

2 () That in case of fajhure to pay service charge witlfin 60 days from the date of aliotment. then 10% tugher
rate over Rs 10 ie. Rs. 2.31 per Sgm shatl be chiarped after 68 days. 14% interest shatl be charged
alier 50 days (from the date of allotaient) on the sutstanding S.C amount calcutated on the above rate.

pay the balance 75% development thavges calontated @ 450/~ yer Sgm

D00/ weithin 60 diys Trom the dafe ol issue of T letter.

amounting to Ry 168

; i dbove and Getaited befow ‘should B doposited in:the office of the undersigred

by e payment a8 ¢ 2 HQEd 2 el
f er cither 1 cash of ivbugh derand drafl in favour of RICO Lid.,

within 60 days fr i53U0 0
Bhiwadi, payableai Bhawadi,

“Amoutit (Rs.)
N Balance amomt o DL T651060:60
2 Eonoific roit(Equal to 19 sc&m& effecsive forever) K4281.00
3, Service: cliarges Bquat to 6 times at effeciive for 10 years) F20800:00
4. Site plaw 150,00
3 Cithers

Totat: 1732373100

o

x it WE e kevenes

e My atbamers Tty ek
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‘ <0 10 This order of alloument shall form part and parcel of the lease deed. 42
71, This atlotment is also subject to the condition that!
iy The plot number being indicative of your preference is subject te change if necessary by the Corporat ion
(i} That you will comply with the provisions of all Labour Laws. Which are forced in dme
¢iii) Plot is allotted on “As is where is" basis and actual available al site.

(ivy The industry of “Brewery Project” will be set up ata project cost of Rs 8500.00 Lacx

Constitation of the firm shall be Pyt Ltd. Co.
1. U, B. limited. 40% 2. Scottish pew cable ltd. 40% 3. Me. Ravi Jain 20%
Yo shall submit following docments within 30 days.

(§14] ¢
thy
(¢) Lay out Plane
{d)
e .
() NOC from RS.P.CH.

(Vi) (0% Extra, charges of the rate of development ehinrges shali be payable in case of alfotment of

corner plot. ) : .
(Vi) This allotment fetier may be treated as NOC. for water & power connection. .
gix)  That the allotice shall take sicpin the plot for harvesting of raifwater to the maximum possible extent

22 That in case the amount as slated a1 para 3(a) above is not paid. construction / production not started
within. the period prescribed above or there is a breach of any of the conditions mentioned herein, the
allotment would automatically be teated as cancelled and security, money. along with development
charges as per prevaiing rles of the Corporation and interest deposited or duc would be forfeited. The
amount of service and economic reat ‘afong with interest if-due shall also be dedugted as per RUCO
Disposal of Land Rules 1979 & its amendment made from tiite fo time.
21 in case the satd plot 18 cancelled due to any of the reason/surrendered by the allottas no pavibent of
construction done by you on the smd plot shail be pz&.yab{c. You bave to remove such type of costruction
@t vour owa cost angd nisk .
2k, That if veu want L opt wstaliment system for making payient of 75% developrent charges i quarierty
installotents in 2 year period along with interest @ 12% pa; thest thie option should e submitted by yoo
within 60 days from the date of allotment. The terms and conditions for making 75% . development
chiarges in tngkaibment sySte '
4y 75 balance develgpment
; with the imterest.
t5) First mstaliment shall become payable after 6 months pericd from the date of atlotment however. Y CASE
such-a date happens 1o be different then the lust date of amy quarter of the financial year in which sugh a
pavmient besomes due. the payment date would be the last date of the guarter of the financial year ie. o
: Jime, 305 SepL, 31 Dec. or 31 March as {he case may be.
! sy Taterest i 12% pa. shall be Levied from 61 day of allgtmen.
&y - dnteest upto due date of nstaliment sttt tevied on balanice amannt of development charges ol reduciby
Tiatanbe systean ' o
&y fri case of default in makiog payment of instaliment &n due date, isterest on instalbment frow due dite to
the date of paymient shall be charged extr (@ 14% pa case of paynient of lesser amount then the due
amount. interest shail be charged fest. '
# The allottee shat! be roquired to excoute lease deed Of take passession of piot within 90 days otherwige the
- passession of plet shatl be deemed to have taken ont 91* day from the date of altotment ot fram the date of
declaration of industrial arca developed whichever is fater ¢ e afotment af plot hias bear. mide prioy 1o
development of industrial area) The stipulated date of commencement of construction { produetion in ot
shall be reckoned accordmgty
9) Adloitee muy also ke finance for its projeet including Tand from any financial institution wientioned 1
tonse deed it before releasig original lease deed for miorigagiag with the saic financial WSHILGON
alottee shal) pas afl balance development. charges and other dues including interest. if any 1o RICO
However, if allotiee prin sdos wndertaking from financial institution for pavaent of balance dovelopiignt
charges and intetest directly 10 RUCQ. the lease deed shatl be sen by RHCO to fhe financial insituon,

Uy Duenaments ™ RASIT R AU

aynder.
wlall be deposited in-2 ve#rs period in 7 quarterly instaltments along,

e
Y
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fiy . tncase of surrender of plot by aliottee or cancellation of plol by the Corporation, the amount of total
development charges deposited shatl be refunded as per Corporation. fules whfle sefunding the amount
However the interest paid or payeble on balance opment charges till the date of surrender /

canceltation along with security -money, service charges. egonomic rant and interest on unpaid SETVICT
charges. econoaric rent shalt be deducted / forfoited while refunding the amount.

1) (n case of default in payment of installment. the action for cancetiation of amount of plots shatl be
initjated

35 That you shall not use any space in the industrial arca ottier thut domised promises for dumping/placing
Sy constriction material/raw material required for construction of factory or manufacturing item or for
| L any product/iwaste and shail take all measures for proper disposal of waste miaterial.

20 'Phat vou shall beconic & niember of the Associmtion/Agency ceated for setting up and operatiig the
: Common Efflucnt Treatment Plant (CETP) and Solid Waste- (hazardous and non-hazardogs Dipasal
. Systern (SWDS), All the Capital & Reverue CXpenses relating to acquisiton, atd
of CETP & SWDS shail be born by all mgmbers of Association/Agandy it the pmp‘omém
Comnuitees of the.said Astoctation/Agancy. g
37 The atftment is subject to-conidition that ablottee shall submit following wadevtaking onRe. 4

@ non judicial paper within 30 days form the issue of this letter . )

! () That altottee shall comply with the provision of polution control hoard.

That the allottee Shall obtain NELessary ticenee/NOC from excise dmpnﬂmem/locsﬂ‘ adisigistration
hefore
Start consivaction .

e

e

Thatking ¥ou.

Vowrs fatthfully.

{

/

I /-
‘ ;? &¢. Regional Mrnager
R RITCO Lid, Bhilwadi Unit=ll

Copy To: -
Advisor (Infra) RHCO Lid, Tagpur,
Addl GM. RECO Lid., Bhiwadi.
GM. DI, Bhiwadi

4. Manager (Branchy, RFC, Bhiwadi.

Secretary, B.M.A, Bhiwadi,

&, Rogional Officer, R $ P.C B, Bhivadi

T dag e

e Sr, Regiont Manager
‘ ’ ‘ Fale,

e {.‘
HFTD
My Fneueix ¥ A urntatd \
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v Rajasthan $TEE Thdustrial Development =
Nid 3 & Investment Corpor: *ﬂon Limited
P (A Rajasthian Governoss
Rest House Road, RICO:
Bhiwadi, Distt Alwar -- 301019
Regd. A.D. Phone : ((11493) ~ 220811, 220728 Fax : 220728
E-mail ; bhiwadi2@riico.co.in
No. U511 “Po <

Dete
B IR RN

Shree Carnent Lid.,

Bangur Nagar, Post Box No. 3,

Beawar - 305901, Rajasthan (india)

"

Sub: - All of land for i of industry at ‘at area Khushk

Dear Sit,

Wilh reference to. your application No . .. dated 13.02.2008 and on payment of. Seourlty Money and

26% pment charges, the of the C poraiion has been pleased to allot plot No. $P3-11(A1)

measuring 104426 Sqm (approx.) al indusirial area. Khushkhera for sefting “Gement. Gr&ndinq" unit on lhe
- fallowing tefms and conditions:

P

1: 'I'hal your shall deposit in this office the Economic Rent (ER) of ihe fand allotted o you oaloulmed althe rale
of R 237 [- per 4000 sqm per annum depending on the actual size of plot and rounded off fo next rupee
subject fo a minimum of Re. 100/~ per annum within 60-days from the date of issue of this lelter and in
future at the beginning of each financial year in advance by 31% July of the year.

2. That your shall ‘deposit Sorvice Charges. (SC) of the iand in this office at the rate decided by the

- Corporalion from fime (o lime, which Is Rs 2.10 per Symiyear prasently, within 60-days Irom the date of
? issue of this order.

rate over Rs 2.10 ‘i.e. Re. 2.31 per Sgm shall be charged afler 60 days. {4% interest shall be charged
after 60-days (from the date of allolment) on the oulstanding 8.C amount calculated on-the.above rate.

3. {a) That you shall pay the balance 75% devalopmsm chsrges calculated @ 733- per Sqm (after 25%
mare than 10000 Sgm & 2% cash di: 10 Rs....o.cm «withity 80 days-from the
: date of issue of this latter, 4 .

(b}

yment as explained above and delailed below should be deposited in” !Momes ofilhe unidersigned
days-from the issue of Ihis lelter either in cash of Ihrough demand.draft in favour of RICO Lid.,
ayable at Bhiwadi. .

: Amount (Rs)
lance-amoint of D.C. _—(Rs)

. e
2
=
o
5
5

Totak: e

2. (1) That in case of fallure lopay servios charge within 60 days from Ihe dats of allotment, then 10% higher :

44




(Gl e corporauon reserves tho right to anhance the ialo of davelopment margés if the compsnsation

payable undar an award is by any court cx R
(4} The concession @.£.47. in rate of development charges is allowsd corteidering the ot area more than
(Generalvale s .......... per Sqm). 10 Qetn 35 (mieitvmd e e 6 Ak ih & Acwv-
4. {a) Regarding possession of plo, the period shall be alfowsd as per RUCO Disposal of Land Reles, 1979

and its amendments rorm time to time. You.wil take physical possession of aliotted plot within 60 days from

the dale of deposttionof 100% development charges fram this office. In case the possession I ol taken

within the prescribed period the same shall be desmed 1o be handed: over lo yout on 915 dhay and the period
far of production wil be. ls frormi the said day (219 day).

{b) A period of two (2} years from the date of possession of exactifion of leasé desd of said plot, whichever is
aarlier, shalt b alowed for completion of congtriclion (Construction means coverage of al lease 20% of
the plot area with & pucca steuclure where roof has baen buil up) and total pertod of three (3) years for
commenceinent of production aclivities. The aliotlee shail be bound o complete-the construction and start
production in the said piot within ihis period.

5. On daposition ol tixe amounts as above you will get the lsase desd of plol execuled and get it registersd at
your 68 and (ake the possession from our Asstl Regional Manager within 60 days from the date of issue
of this leiler.

In case of any oxlension of time fimit is required for positing the economic rent, balence 75%
developmeni charges, or execution of lease hil 1 \aking over ion of plot / comy of
conatruolion arid produiction etc, then applioation stating, the cagenl reasons, shouid reach the undersigned
within time imil presciibed for each of those items. Extension for payment of duss if granted would be with
payment of inlterest as decided by the Corporation from ime to time, which is 14% par anniim presanty”
Relention charges as decided by the Corporation shall be paid by the aliottes if extension for executio
loase deed / taking over possession / of ion & | fon s granted.by the
Corporalion. Such an applicalion for extension may be reected or accepted by the Corparation-on tenns.
and condltions it may consider fit,
7. Incase thero are any wellsflrses/strctures, compound wall etc-on the plot, the cost of itwil be paid-by.you

sapatately, as may be decided by ttie Corporation.

8. That you would install a d controller in your industry to avold dust nulsance.in the area (applicable
in.case of dust produc stries) -

Thal you shall conlribule lowards the expenditure on construction of drainage system for effluents of your

industry in desiro proportion as may be decided. by the Corporalion. No disposal of effluent shall be

allowed In the storm water drain constructed.in th industrial area

g en ubject 0 al D

required to the satistaction of Refasthan Slate P '

authority aceording to law. Your effiient will-be 6f tho order of 6.5 to 7.5 pH value el No &

range i allower. . »

12. in casa Powsrflelsphone line Is passing: trough your plot, the Corporafion doses not undertake any
responsibiliy for ils removal, You would be required fo plan your construction accordingly leaving
presaribed sefiacks.

13, Your reqistersd office should be in Rajasthan, .

4., You are not permilted to run any legal irade, business and industry on lhe said allotied plot, in case of

found the same, the allotmenl of said plot will be treated as cancelied and deposited amount shait be

forfeited.

You will not digiboreidrill the open wellihand pumpilube well in the plot wilhout the Consént of the

Corporalion. . i, .

8. Ym:p will piant ai foasi one row of the treesin your plot at the reasonable distance along the boundary vgal

17, “Thertand-& buliding tex and all other taxes an applicatlle shall be paid by you. N

18. d s por the backg of the-wards of the it

&

g

i
i
|

45




sndis e by, of Nos 18T and condilong us iay bé Ll town i RIICO Disposal of Land » :
G and its amendments made from time o fime. This order of alolean shall form part and parcel
of the teass dead L
=0 . Thie sllotment is also sibject to the condition thak : _ v
s (i} The plol number being indicalive of your preference is subject lo changa | by the Gorporation,
G} Thal you will comply wilh the provisions of all Labour Laws: Which are f 1 %
e (i) Plotis aliolted on *As Is where is™ hasig and actual avallable at site:
- {iv). .
The industry of Cement Grinding * will be sel up al a project cast of _RQOM Crores.

|

[

Canstitution of the firrn shall be : Public Limited

b You shall submit fottowing documents within 30 days.
(b} -
() -
(d) -
(0).-
() NOC from RS.P.C.B.
(Vil) 10%. Extra, charges of the rate of development charges shall be payable In case of allotment of
cornar plot.
(Vi) This allotmont latter may be treated as NOC for water & power connection. ~
{iX) Thallhe afiottee shall lake step in the plot for harvesting of rainwaler {0 lhe maximum possible extent.
21, That in case the amount as staled al para 3{a) shove is Aol paid, canstruction / produstion not started .
within the period prescribed-above o there is a bregch of any of the condilions mentioned herein, the
; : allolment would automatically be. lreated as. canceliod and security: monay, alang. with- development
: cherges s per provaiing rates of the Corporation and Interest deposited:or due wolld bis'forfelted. The
: ' . amount:of service and economic rent, along with interest if dus: shal: also bs dedusted.as per RICO
| - Dispoisal of Lang Rutes 1979-& its amendment made from-ting to ima.
; 22. :In gase. tho sald:plot s cancalled: due to any of the reasor/surrandered!by the allotiee io payment of
“\ .- construction done by.you on-the said plot shall be-payable. You have to remove such-ype of construction
- al your,own cost and risk. N
23. Thatif you wanl. to opt instaliment system for making payment of 75% davelopment charges In quarterly
N instaliments in 2 year period along with interest @ 12% p.a, then the option should be submitted by you
| " within 60 days from the date of allotment. The terms and coridilions for making 75% development
charges in instaliment system shall be as under. - . 5
.8} 75% balanca development charges shall be deposited in 2 years pariod in 7 quarterly Instaliments along
with the inlerest. 2
H b) " First installment shall becumg payable after & months period from the dalo of allotment: tiowever, in case,
sg;&:ﬂc{lifcgfnmags k)"bs dmsrsnll ireln mﬂ.m d';t‘a of gndy quarler of the franclat year In which such a
¢ e, ha payment dale would be the last date of the quatts: & i 5
durie, 300 Sapl., 31 Dac, or 317 March as the case may be. I o
3 :n:erest @112% p.a. shall be fevied from 615 day of aliotment, 5
interast uplo due date of insfalime i i "
ot e s{(astem. f installment shall levied on batance amourit of developmant charges on reducing
&) In-case of defaull In making payment of installment on dua date, interest on instaliment from d
the date of payment shall-be charged oxira @ 14% p.a . : LInies géte 1o
‘ amount, inferest shall be charged grs( H PG of.paymentofl Ssar amount fhen the due
‘ i f): The »aﬂo:tee sfhagl(i)bahrelﬁuired i execute leaso deed or fake ion of piot within 90 ¢ ige the
i R easron f plotshalt ba deemed fo navo taken on &1 day-fim the'date ofabaimentor homToe s of
dedasalion of industrial area developsd whichever isdaler (if e allotment of plot has been made prior lo

™,

b » ¥ - \““\’d&/.//




O RICO Anteruve @13,
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- Rajasthan State Industrial Development :
& Investment Corporation Limited
(A Rajasthan Government Undertaking)
Rest House Road, RIICO Chowk,
Bhiwadi, Distt. Alwar -~ 301019 .
Regd. A.D. Phone ; (01493) - 220811, 225039 Fax 220728
E-mail : bhiwadi2@riico.co.in
; No. UB-1D/ WPk~ 3 Camf Deathy
M/s Pine Laminates Private Limited Date 2u\siey
Sp-812/B-3, VA Bhiwadi
Distt. Alwar (Raj.)

Sub: - Allotmant of land for establishment of industry at industrial area Chopanki.

Deat Sir | Madam, il

With reference to your application No. 28487 datod 08.09.2004 and on paymen of Security Moneay and
25% development charges, the managerment of the Corporation has boan pleased to allot you pliot-No.
A526Pmeasuring 8000 Sqm (approx.) at industrial area Chopanki for seting Laminated & other
plywoods unit o the following terms and conditions: i ‘

1. Thatyou:ghall deposit the sconomic rent (ERY-of the plot in this office at the rate of Re. 237/ per 4000
S or-part thereof per year within 60 days from the date of issue of his letter and ih future at the
eginning of each financial year in advanoe by Aprilof hat year.

2. That:your shall-daposit Service Charges (SC) of the land in this offics at the rata decided by the
Gorporation fromime to time, which is Rs. 2,00 per Sam {for ane year presently, within 60 days from
the ‘e}&lenﬁmo! this order), which IS RS. ..300¢.... for orie year; as and when applicable.

3. (a) Thal n sase of falure 0 pay sarvise chargs wiin 60 days fro the date of alotment, ten 10%'
higher rate over Rs 200 i.8. Rs. 2.20 per-Sqmshall be charged aflet 60 days. 14% interast shall be

charged: after 60-days (from Mdﬁeﬁm)m the cutstanding S.C amount calculated on the

abcve rale: /
; 4 (e Thityou shall pay e baance 76% development sharges caculated @ 600 pet Sam %
M rebate) amounting fo Rs. 34,28,000.00 vilhin 60 days from thedate ofissue of tis efer.
Tha aymentas oxplained sbove olaed:ss hereunder may be depasied i o offs of the Undersined

Zﬁ‘,‘f i@;ﬁaﬁ&gﬁmimzsﬁap&atmdmﬁ%ﬁw&ﬁméLﬁpﬁmﬁg 4t Bhiwad within
- hmounk (Re)

4, Balanoeamount ot D.C. e T 42800000«

2. Econori r8nt(Eqiil to 10 years & offecive orever). . 474000 -

3, ‘Sgiios Charges (oryea 200608 L

4 Steplan. S Lol 480,00

5. - CostoFexisting constiuction

‘6, Othars. L o e s e
B - Total: i 343269000




, b) The corporation feserves the right fo enhance the rate of development charges if the compensaﬁon‘4 8
el sayaple under an award is enhanced by any compatent court subsequently, >

(¢} The coneession ....... 9% rebate in rate of development charges Is allowsd considering ... XXX.....
{Generat rate Rs. 600/- per Sqm) The aflotment is on non-rangferable basis. In case the transfer
{akes place within five years from the date of commercial production, the difference amount of
development charges {the concession amount) along with interest from dale of allotment will have to
be paid by the allottee. Prior permission for such transfer shall have to be oblained from
Corporation's Head Office.

5. (a) Regarding.possession of plot, the period shall be allowed as per RIICO Digposat of Land Rules,
1879 and its amendments from time o time.
{n)The. construction activities must be completed within a pericd of two years- from the date of
possession of from the date of execution of the lease deed, whichever is earlier, and production
. activities must started within three years from the date of possession of from the date of execution of
lease deed, whichever is arlier. For this purposs, the congtruction would mean covering of atieast
20% of the plot area with in built up pucca structure & roof.

6. . On daposition of the amounts as above you will ge! the lease deed of plot executed and get #
/@ ragistered at your cost and take the possession from our Asstl Reglonal Manager within 60 days
from thie date of issue of this letter. : P

7. Incase of any extension of time fimit jis required for depositing the econormic rent, batance 75%
developmenit charges, or execution of lease agraement / taking over possession of plot /
commencernent of construction and production etc, then application: stating, the cogent reasons,
should regch the undersigned within time limil prescribed for aach of those Htems. Extension for
payment of dues if granted would be with payment of interest as decided by the Corporation from
time 1o time, Which is 12% per annum presently. Retention charges as decided by the Corporation
shall be paid by the allottes if extansion. for execution of loase deed / taking over possegsion /
commencement of construction-& production is granted by the Corpotation. Such an-application for

extengioty friay be rejected or accepted by the Corporation on terms: and conditions it may consider

m ¢

o TSR TR

.8, incase Mereazeanywaﬂsimmmwnd wall &lc on the plol, the cost of same will be
paid by you separately, as may be decided by the Corporation.

9. Thatyouwould install a dust cantroliet in your i

Q& in case of dust produging ind
10, That you shall conrbute fowads the expenditre on consinigion of réinago systom o offueniS 8

youit industry in desired| ion as may be decided by the Corporalion.

" The-allotinent Is sublest {6 the condition that before disposal of said'sludge you wilk relreat as may

e required 1o the salisfaction of Rejasthan State Pollution Cantrot and Prevention Board.

-

1

13, Your effkiont will be'of tfig-order of 6.5 1o 7.5 pH valae only. No deviatien 1o this range is-allowed.
14 In case Powerftelephone fine Is passing through your plot, the Corporaion doses not undertake any

“responsibility for its rerioval. You wauld be requirsd to plan your construction accordingly leaving
prestribed setbacks. ' :

/



: 4
P 15. "Your registered office should be in Régsthan. 4 9
16. You will not digiorefdrill the open ﬁa‘llhand pumpltube well in the plot without the consent of the
Corparation.
17. You will plant at least one row of the trees in your plot at the reasonable distance slong the boundary
wall ) :

18." You have to construct TOILETS for your labour and staff @ one toitet per 6 person working in
industry with artangement of seplic tank and soak pil inside your set back area. )

19. The land &building tax and all other taxes an applicable shall be paid by you.

20. That you will employ at least one person @ 2000 Sam of land from those whose land has been
- acquired, on our recommendations as per the background of the wards of the khatedars.

1. The sllottes shall abide by other terms and condiions as may be laid down in RIICO Disposal of
Land Rutes, 1978 ard its amsndments made from time to time.

29, This order of allotment shal form part and paros of the lease deed.

/% ; 23. If Cotporation provides any mare facility in the area then proportionate development charges shall
g e lovied frof gou as per corporation practice.

24, Thig allotment is also subject to the condition that:

2 Theplot number being indicative of your preference is subject to chatige if necessary by the
Corporation.

b Thatyou willcomply with the provisions of Child Labour Laws..
o, Plotis dlotied on “As s where i Basis

d. The industry of faminated and other plywoods unit will b set u at & project COSLOFRE. v
- acs with fixed capilal investment of Rs. 150.0lacs & covered 2 WD ..o SO,

.- Coristifufion of the firm shall be as: Private Limited.
- £ You shall subrmit folowing documents wittin'30 days.
A ii. - Project Report
i jii. NOC from RSPCB. o i :
Vi T allotment eter may be ireatsd asNOC for wafet & powes confection.

herein, thealotment wouki automaically be f
-10% developmenit charges and inferest depositd or dug would be forfeited. Thie:
" and economic rent, along wih inforest i due shll aiso ba doducled 28 por RICO:Disposal of
Rules 19798 its amendment made from tne to fite. Frn

- 27, That if you want to ‘opl instaiment system for swiaking payfent of 75%. developmént charges.in

~ quaterly instaliments in 5 yeer petiod slong with nferest @ 12% p.a, then the ‘option-should be.
‘submitted by you within 60 days from the date of allotment, The ferms -and conditions for
* making 75% development charges in instaliment system shill be as under. [t

xond




R

; a2 75% balance development charges shall be-deposited in 2 years period in 7 quarterly instaum@ O :
long with the interast. .

b First instafiment shall become payable after 6 months periad from the date of allotment however, in
cass, such a date happens fo be different then the Iast date of any quarter of the financial year in
which such a payment becomes due, the payment dafe would be the last date of the quarter of the
finandial year {.6. 30% June, 30° Sept. 34# Dac. or 31% March as the aass may be.

¢ Intarest @ 12% p.a. shall be levied from 61¢ day of allotment. ;

4. interest upto due date of instaliment shall tevied on. balance amount of development chargas on
reducing balance system. .

o In cage of defaull in making payment of inatallment ot due date, interest an Instaliment from. dus
date to the date of payment shafl be charged exra @ 14%p.a,. In case of payment of lesger amount
then the due amount, interest shall be charged first.

f  The allottee shall be required to axacute lease deed or take possession of plat within 60 days
omervwsemeposses@anofp!otshallbedeetmdlohavetakenonm“dayfremmadate of
allotment or from the date of declaration of industrial area developed whichever is laler (If the
allotment of plot has been made prior to development of industrial area) The stipulsted date of
commencafmient of construetion / production in piot shall be reckoned aocordingly. -

g." Allotteq may aisa take finance for its project including land from any financial institution mentioned in
loase dead bt before releasing original laasa deed for morigaging with the said financial institution

@ . allottee shalt pay all balance development charges and other dues including interest, if any.to RICO.
However, - if aliottée. provides undertaking - from financial - insfitution for payment of
development charges-and interest form directly to RICO, the loase deed shall be sent by Rt
the financial institulion. i
R In case of surrender of plot by alottes / cancetiation of piot by the Gorporation, the amount @ 6.5%
- of total development chatges of the plat shakl be deducled vitille refunding the amount. However the
interest paid or payable on balance developmant chargas it the dale of surrender / cancellation
along with security money, service charges, ‘sconormic rent and intarest on unpald service charges,
economic rent shall be déducted / forleited while refunding the amount.
i, In case of defaulfin payment of instaliment, the aotion for caticelfation- of gmount of plots shall be
Initigted. .

Thanking you,

Yours faithiully,

Regional Manager
}@ RICO Ltd, Bhiwadi Unitdl - -
Copylo: e
Adviser {Intra) RICO Lid, Jaipur.
Addl. G.M RICOLtd; Bhiwadi,
Managar {Branch}, R i
Secretary; BMA, Bhiwadi.
DUC, Bhiwadi- .-

Regional Officer;R.8P.C.B, Bhiwad
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Corparation Limited

(A Rajasthan Government Undertaking)

House Road, RHCO Chowk, -
Distt. Alwar ~

301019 "

Regd. AD T Phone: (01493) - 220811, 223039 Fax : 220728
. E-mail -thivadiZigrico.coin

No USII 3.1

R

s KM Sum WEWL THOARE Put-dyd

v, Bhagat St Mowy
neele. eV

Suh - Allotment of lanid-for establishment of jndstty at industriat area ehas Py

Py S

Wl referénce 1o your appliien No 3831 dnied .;‘.1),’515.\'“:.,@ ot gravtnen of Sécutity Manes sud. 25

dovetogien clupes Al aum
SIS .\S.'iﬁz ¥ ’
Foltowing terms und condiugns :

v et of the Corporiifion. hus been pleased 10 atiol plot No. B 889 )
Squi Gippros-) af widusrial arc CJMM for seui

ing “Phwﬁm‘g ﬁ.‘g| du
ket

Tt That youshall deposit b this office. the Econouic Rent (ER) of the Jand alotied fo you cilulated i the
e of Ry 237 £ e SO0 Sl per xanum ‘dependitig on the actual size of plotand, rounded gt 10 et
Ipec subjeet to a dimmmi 6f Ra. 100/ por annyie within 60 days from he daic of issicof g lpter wiud
i fupure avthe beginuing of eactr Tinancinl o i advanee by 117 July of the ycur,
N : ’

v Pl s6ue shalt deposit Serviss Cbiifges (301 of i tand iu this office” at Hle st diided by the

Corpdration from time 1o e, which is Rg. ] Vyens
s of s arder, wingh ts R L Bh S 8E. ol ToEnes Yo vears.

2ogad Pl in case of Gaddog Ko Ry, SEOvics
e over s 200 B 3,20, per Bgm
st G4 dasys CFrout the dane of alfotmicity

37 (@) That you shall pay the i
amounting to Rs. S8 Ale

Bhiwadi, paable a¢ Bhiwadi,

v Balance arountol D:C. i
% ‘Beonomue cent: (Bualio 10 e SeRstive forever)
z Service chirpes iEqual o ¢ o5 and Sifecsive for 10 years)
B3 Site plan ’ : s
5077 Others
“Fotils:

ey Tt Wod files Mo atinsgeicee et & Lt B SR W

iliin 60 davs from 1he daic of aliqudcur (1
sepod dfter GO dAvs 139
Gk

L siooll b deposited

¢ prosently . within'th) davs Trott the de of

1i%h hgher
bé churycd

urdersigned

(Y The paymentas a\j{p\a'gilcd Fio d posited:
 xgifiein 0" days fom the 1S5 negshiol Hhrough demiind _&CO Lid.




¢y The corporation rescrves the riglt wo erhance the rate of developrient charges if the compensation pavabie
under an award is ehhaiced by any comp count subscquenthy

1d) "The CONCESSION ¢l - .o % i TlIC O developiient ciurges is
thin 10,00 Sgm. (General mte R 600/- por Sqpiny

allowed consrdermg the plot arca mmore

4 Regarding possession of plon. the penad shial! be allowcd oy per RUCO Disposal of Land Rules. 1979
and s nendments {rom mne 10 o You witl wke physicul possession of atlotied plot within 6t dayg
from the date of deposition ot % devedopmeny chirges from s office Trocise the POKKAESION, 14 110i
taken within the presenbed pened the same siall be deemied 1o be handed over o vou on 91 CHISHITR RSN
preriokd for comuencemcin of production will g eomputed Tram the-said day (91" dayy

ht A penad of Two (2) yveats from the date ot possessian or exe on of lease doed of sard plot, whichevee
carlier. shall beatlowed for complotion of consitsiction (i HUCHION sheans coverage of w lease XM of
the plot arca wath o pocea structare whiefs roof s Boen buth 1w total period of three (3) vwuirs tor
comencement of production acsiiies The attomee shall be boind to complote the construction wnd Bl
produchion v the swd platsathing s perss '

Ou depissitions of the ansonns i alwve you wilb et the!lease deed -of plot exeeuted aud genat repisiered
yaur cost wnd take the possesston from our Axsty Reptonal Mimager wthin 60 davs from: the dare of 1osiie
of s fener .
fnocase of wny extension of nme Tt s reyuired for depostting tie cconomic rent, balnice 7S
development clsrges, or excontion of Iease dprechien - wking over possession of plot / coipnicnceiicn of
coustrueton and production cte. then upplication sty tlie epgenl reasons, shoudd reach the _uudcm%‘
withan e hisit prescribed Tor cacli of 1lose itcins. Extension for pay ment of dues if grpted wouldMm
with payment of imterest as docided by the Comporiuon fréin’ tinie to lime, which is 4% per amam
presently Ragention chasges s decided by the Corporiuon shalt b paid by the allotiee il cxtension for
oxecution of lease deed / faking over PUSSCSNEGH- mencement of construcuon & production is iranted
by the Corporation: Such i apphicauon for ox . Be-rdjieied ‘or accepied by the Comeriiee an
wrms e condinons 1t consider it ) o 4
Tivcabe fhere are any wells/amesstructures, vostrponingd wilh cié o the ploi, the cost of 1wl be pangd bis
you sepdruels. as may B dearded by e Copormon. - .
X Th vain sonld iostall g dust coatenltor in saur it
tupplicable w cusc of dust producmg industres) .
9 That jou shall contribute 1owards the expenditure: on canstrtiction of dramage sysiem for elftucnts of your
sadistns in desired proportion as way be decided by the Corportion, No_dispusat of effluent shs 1 e
S 4

i i

] 25 s be

Control & Prevention Board and olhcr comperens

order 0 6.3 10°7.5 pH valuc onfy. No deviation 5%+

dns range s altdwed, > . lff

12, I cise Powersclephone tine is pussing ditough: Yous plot: the Corporation doscs not underuke s,
cespousibihity for us removal - You would be Feqiured o plan your construction secardingly A ing
preseritied seiteicks '

Your regrstered office shoild be m Rejsthan

H Youare sot permtied o rut s tegal tade. business and idusiry on the said aliotied ot cuse of
found the same. the allotmen

Lol sid plut Wl be areaied as ceetled and deposited amount shall be
forfeired i
PR You will s digitboreidiitl the op
Corporation
16 Youwitl pho.t ut east one-row i 14, troie i [RET Y .
17 Thedand & banlding s uird a8 athicr ey o spplicable studibe pasd b
1N sreconmgtichiions ; et ihe buck grond ot dhe wards of te kkedars

19, The allotiee bl abide Sy oher weoms and condinons s iy be fad down an RUCO Dispasal of Lang
Rules. 1979 2ad us ninendsems ade jrom Hiac 1 thne v

The aliotincat js subject to the conditio thit bofore
quired 10 the satish of R han Sune Potluu
aythority aceording (0 fan Your cfffucns wilf te of thic

well hind pumptabe well b i plos withowt the cosen of th

ek

3t "
T

My Boeminenin W B Forna



m{y by the Corporation.
Co:eed intime.

{iv) The induistey of "-..ﬁh..ﬁ! l!“,n.?wuﬂ " willbc set up aba project costof Bé 1120, dees

. Constitation of the firm shaltbe Py dae
BB B
‘kaa f u\o *ssn“ Q’ﬂ, \‘M;\ Ql‘:l.‘mg W*P’i $-1,
ov) Yot shilf ‘sybrit !bl&owiﬁg dacmucmx within 30 days.

@ .
b -
; (c) e
(DNOCI‘mmRSPCB . o
[ (Vi 1% Bxtra,: charges of the rate of development chmwhm tie :nimhie i case of wltotment of
s i corner plot
M RUTHE et Totier way be icaled 3 NOC for water:& power: cannedtion
(i) Tt o aliotice shall take step inthe plot for harvestingof xainwatos 1 4he. uw\ﬁmum possible extent.
) 27 Thit-in case the amount a5 sintod: At para 3(a) above is not geiid. constriiction 1 produgtion not staried
B withiin (¢ period prescribed aboye of Were is @ Broach of any. of il conditions mentioed herein. the
went would, automaticalfy be lmtcd as cmwcﬂgd ang mcum) nmnc)’ almg 1},11!1 devetopmient
S olirpes B8 per: Prsailing nites: of the € and'¥ & of due would be forfeited. The ;
"~ anbiih-of service and’ cconomic sent. along withs interest if duic shall also be daduc:wd as per RUCO {
Disposal of Land Rules 1979 & its: amendmen made from time to timg, i
o tligisaid plot is cancclied: duc (© any. of the teaso! by: the: allottee 10 payment of
! Liction dane by vou.om thie said plot shnu bcpzmbtc Yoxg hu\;: x;g pel .mgtp Avpe: nf constructon
4t your oW Lost and risk. y
24 That if you waat to opt st c;haggas i guarterly
i ingtd mants in2 year penod-ﬂ ith intrest- @ 1 : g i o itted by you
3 Withiin 60 days front the date o seat. The tortns wnd conditiens for maki 5% developuicnt
cligrgcs in:installment systen slmﬂ be as uidor. o SEE e
: 5% batance developrcnt chirges’ shill. b instalfuients along
i ‘thed N
L ; 1
. | vear in: wuiel\ stch @ |
- quirter of the findricial year i.c R

Sy becomcs duc. the pmnm'
30" . 317 Dec. or 317 :
e lz%pa shatl be tey .ﬁomﬁl”‘dmnfaﬁmmmt " :
plo’dug date of insialiven . shatllevicd on balance amount’ of devetopsront charges. op Mming !
ol |
‘default in making payincnt of inistallimcnt on dic datc. interest on ritallineat from duc daic 10 i
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‘ Regional Office Bhiwadi ;

| - @ Rajasthan State Pollution Control Board
% G.O-I, Phase-2, RIIfJO Industrial Area, Bhiwadi
ot ey Phone: 01493-221435
N
Registered
FileNo : F(HSW)/Alwar(Tijara)/4843(1)/2020-2021/199-200

Order No: © 20290-2021/Bhiwadi/6840
Date:  30/06/2020

Unit Id : 3246
M/s Ajanta Chemicals Industries
812/E-11, , Bhiwadi Tehsil:Tijara
District:Alwar
Sub: Consent to Operate under section 25/260f the Water {(Prevention & ' Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution} Act, 1981.

Ref:  Your application for Consent to Operate dated 27/01/2020-and subsequent correspondence.
Ty

Si.,

Consent to Operate under the provisions of section 25/26 of " the Water (Prevention &

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section

21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the

Air Act) as amended to date and rules ‘& the orders issued thereunder is hereby granted for

your Ajanta Chemical Industries plant situated at 812/E-9,E-10,E-12,E-11, PHASE II RIICO

INDUSTRIAL AREA , Bhiwadi Tehsil:Tijara District:Alwar , Rajasthan, subject to the

following conditions:-

1 That this Consent to Operate: is valid for a period from 01/06/2020.t0 31/05/2030.

2 That this Consent is granted for manufacturing / producing ~ following products / by
products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

7 Particular Type Quantity with Unit
FOOD ADDITIVES Product 208.00 MT / MONTH

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal . for the treated
effluent shall be as under:

Slgrl!awreNp(
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Regional Office Bhiwadi
Rajasthan State Pollution Control Board

60

= G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
ey Phone: 01493-221435
|
Registered
File No F(HSW)/Alwar(Tijara)/4843(1)/2020-2021/199-200
OrderNo:  2020-2021/Bhiwadi/6840
Date:  30/06/2020
Unit Id @ 3246 )
Type of effluent Max. effluent ' Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 4.500 NIL 4.500
Septic Tank and Soakpit
Trade Effluent 14.500 NIL 14.500
) Recirculated in the process
Cooling 56.000 56.000 NIL
Recirculated
5  That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:
Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
D. G. set( 320KVA) ACOUSTIC ENCLOSURE
%, , WITH ADEQUATE
STACK HEIGHT
DG Set (160 KVA) (1 No.)( ACOUSTIC ENCLOSURE
160KVA) , WITH ADEQUATE
STACK HEIGHT
DG Set (62.5 KVA) (1 No.)( ACOUSTIC ENCLOSURE -
62.5KVA) ' , WITH ADEQUATE
STACK HEIGHT
\s'eghgamra Not
St
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Regional Office Bhiwadi 6 1

‘ Rajasthan State Pollution Control Board
b, . G.0O-1, Phase-2, RIICO Industrial Area, Bhiwadi
= Phone: 01493-221435
N
Registered
FileNo : F(HSW)/Alwar(Tijara)/4843(1)/2020-2021/199-200
Order No: 2020-2021/Bhiwadi/6840
Date:  30/06/2020
Unit Id : 3246
Spray Dryer ADEQUATE STACK
HEIGHT, VENTURY
SCRUBBER
Steam Boiler Gas Fired (1NO.) | WITH ADEQUATE
(5000KG/HOUR) STACK HEIGHT
M ) == =
6 That the trade effluent shall be treated before disposal so as to conform to the standards
prescribed under the Environment (Protection) = Act-1986for disposal Into Inland
Surface Water . The main parameters for regular monitoring shall be as under
Parameters Standards
Total Suspended Solids Not to exceed 100 mg/1
pH Value Between 5.5 to 9.0
0il and Grease Not to exceed 10 mg/1
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/1
Chemical Oxygen Demand Not to exceed 250 mg/|

7 That the industry shall apply for renewal of this consent or for consent to operate
at least 120days in advance prior to expiry date of this consent letter else
additional fee shall have to be deposited in accordance with the Rajasthan Water &
Air (Prevention & Control of Pollution) (Amendment} Rules 2016.

8 That the industry shall not establish any plant / process or does not carry out any
activity which attracts environmental clearance under provisions of the EIA
Notification dated 14.09.2006.

9 That the power supply to all parts relating to operation of Water and Air pollution
control systems, as applicable, shall be measured by separate electricity meters and
respective log books be maintained.

10 That the power supply of the production shall be so interlocked with the Air &
Water pollution control equipments, that incase of non functioning of the pollution
control equipment the production process stops automatically.

nature Not
v
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Regional Office Bhiwadi 62

v ....... Rajasthan State Pollution Control Board
—fdsten. G.0-I, Phase-2, RIICO Industrial Area, Bhiwadi
SRSy Phone: 01493-221435

|

Registered
FileNo : F(HSW)/Alwar(Tijara) /4843(1)/2020-2021/199-200

Order No : 2020-2021/Bhiwadi/6840
_ Date:.  30/06/2020
Unit Id : 3246
11 That this consent to operate is being issued to your project having investment ﬁn
Land, building, plant & machinery as Rs 2025.4 Lakh. In case of any increase in
capacity or addition/ modification/ alteration/ or change in product mix br‘
process or raw material or fuel, the project proponent is required to obtain ﬁeéh
consent to establish/operate from the Board. ) ‘
12 That the domestic effluent generated from the industry shall be treated as IS : 2470
( Part-l & II) and the treated effluent shall be disposed through septic tank and

P soak pits ;

13 That the industry shall comply with rest of the conditions as imposed vide last
consent letter no. F(SCMG)/Alwar(Tijara)/B34(1)/2016-2017/7837-7839 dated
20/10/2016.

14 That the industry shall comply with the provisions of the Manufacture, Storage &
Import of Hazardous Chemical Rules, 1989 and Hazardous Waste (Management,
Handling & Transboundary Movement) Rules, 2016 as applicable. '

5 That no ground water shall be withdrawn without prior permission of the Central
Ground Water Authority.

16/That the entire industrial effluent shall be recycled or reused in the process or
utilities and balance shall be disposed of through multi effect evaporation and no

ischarge of industrial effluent shall be made within or outside the premises.

17 That the industry shall maintain zero discharge of effluent inside and outside the
premises

18 That amy incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
water and section 38 of the Air Act

19 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 37of the Air Act and under section 43
of the water Act

20 That the industry shall continue to deposit operation and maintenance charges of
CETP to the trust.

21 That the industry shall not use pet coke/ furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme court , wherein
ban has been imposed on the use of pet coke and furnace oil in the state of
Rajasthan.

22 That the industry shall abide/comply the directions/orders of National Green
Tribunal (NGT) passed in the matter of Sumitra Devi Vs CPCB & Others and in any
other matters related with Bhiwadi.

nature N
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Regional Office Bhiwadi 6 3

e Rajasthan State Pollution Control Board
“"m G.0-], Phase-2, RIICO Industrial Area, Bhiwadi
p= Phone: 01493-221435

g

Registered
FileNo :  F(HSW)/Alwar(Tijara)/4843(1)/2020-2021/199-200

OrderNo:  2020-2021/Bhiwadi/6840
Date: 30/06/2020
Unit Id : 3246

23 That this consent is issued to the unit on the basis of documents submitted by the
applicant, if any discrepancies is found in the document/facts submitted by the
unit then the consent shall be treated as revoked without any further notice and
the unit shall be liable for action in accordance with provisions of law.

24 That this consent is valid subject to the fulfillment of the other entire statutor
requirement in other laws/acts/rules as applicable & all orders, directions,
guidelines and standards laid down by the board from time to time shall be

V) complied with.

‘ 25 That this Consent does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument of force. The
sole and complete responsibility, to comply with the conditions laid down in all
other laws for the time being in force, rests with the industry/unit/project
proponent.

26 That this Consent is subject to any order or direction from Hon'ble Supreme
Court/High Court/National Green Tribunal or any other court of the competent
jurisdiction.

27 That the industry shall maintain adequate stack height and infrastructure facility
and install all requisite air pollution contrel measures on air emission sources so as
to achieve emission level standards as prescribed -under Environment Protection
Act, 1986 as amended time to time '

28 That the industry shall installed, operate and maintain adequate air pollution
control equipment at all the sources of Air pollution/ Emission

29 That effective contrel measuresi shall be provided to control fugitive emissions

N during processing, transportation, paci(aging etc
30 That after issue of this cc t previ i d c to operate vide letter no
1501-1502dt 14/01/2019and 454-455dt 09.07.2019 shall be treated as null and
void.

31 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and wunder
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act,

32 That the grant of this Consent to Operate  is issued from the environmental angle - only,
and does not absolve the project proponent from the other statutory  obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility  to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.
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File No
Order No :

Unit Id :

Regional Office Bhiwadi 64

Rajasthan State Pollution Control Board
G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
Phone: 01493-221435 ‘

Registered
F(HSW)/Alwar(Tijara)/4843(1)/2020-2021 /199-200

. 2020-2021/Bhiwadi/6840

Date:  30/06/2020
3246

33 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from

time to. time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer] Bhiwadi ]

(A). Copy To:-

N

1 Master File.

Regional Officer[ Bhiwadi ]

Signature N
Veritage %\
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; @ Rajasthan State PoIIUTIon Control Board

"‘Bﬁm&—' 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
R e Phone: 0141-5159600,5159695 Fax: 0141-5159697
o
Registered |
FileNo :  F(SCMG)/Alwar(Tijara}/335(1)/2016-2017/8166-8168

OrderNo: 2016-2017/SCMG/4302

Unit Id : 1411

Date:  07/11/2016

M/s Rajasthan Antibiotics Lid.

Plot No0.619 & 630, RIA Bhiwadi, Tehsil:Tijara
District:Alwar

Sub:

Ref:

Sir,
-

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Your application for Consent to Operate dated 28/06/2016 and subsequent correspondence.

Consent to Operate under the provisions of section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your Industry plant situated at A-619and 630 RIICO Industrial Area - BHIWADI Bhiwadi
Tehsil:Tijara District:Alwar , Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 01/07/2016 to 30/06/2021.
2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out - the following activities or operation/processes or providing
following services with capacities given below. !

Particular Type Quantity with Unit
AMPICILLIN SODIUM STERILE Product 150.00 MT/ANNUM
CHLORAMPHENICOL SODIUM Product 150.00 MT/ANNUM
SUCCINATE STERILE )
Injection Vial By Product 120.00 LACS PIECES PER
: ‘ MONTH

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Signature Not
Verifiego.
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Rajasthan State Pollution Control Board

66

m 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
R e ) e Phone: 0141-5159600,5159695 Fax: 0141-5159697
[
Registered
File No F(SCMG)/Alwar(Tijara)/335(1)/2016-2017/8166-8168
Order No: . 2016-2017/SCMG/4302
Date:  07/11/2016
Unit Id : = 1411
Type of effluent ' Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD}and mode of disposal
(KLD) (KLD)
Domestic Sewage 2.000 NIL NIL
Septic Tank and Soakpit
M Trade Effluent 9.500 NIL NIL
On Land For
Plantation/Horticulture
5  That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:
Sources of Air Emmissions Poltution Control Prescribed
Measures Parameter Standard
Boiler (1 No.)( L5MT) ADEQUATE STACK
HEIGHT
Particulate 1200 mg/Nm3
Matter
Boiler (1 No.)( 400KG/HR.) ADEQUATE STACK
HEIGHT
=y .
/ Particulate 1200 mg/Nm3
Matter
Boiler (1.5 TPH)( 1NO.) ADEQUATE STACK
HEIGHT
Particulate 1200 mg/Nm3
Matter
D.G. Set (2 No.)}( 500KVA) ADEQUATE AIR
POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT
SgnﬁemmNgt
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Rajasthan State Pollution Control Board . ' 6 7

gﬁﬁ'gt ﬁ . . = x
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
\—W\N
s Phone: 0141-5159600,5159695 Fax: 0141-5159697
|
Registered
FileNo : F(SCMG)/Alwar(Tijara)/335(1)/2016-2017/8166-8168
OrderNo: 2016-2017/SCMG/4302
Date: 07/11/2016
Unit Id : 1411
D.G. Set (1 No.)( 300KVA) ACOUSTIC ENCLOSURE
) , ADEQUATE STACK
HEIGHT
D.G. Set (2 No.)( 750KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
o~ - -
6 That the Industry plant will comply with the standards as prescribed vide MOEF
notification No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient
Air Quality Standards.
7 That the trade effluent shall be treated before disposal so as to conform to the standards
prescribed under the Environment - (Protection) Act-1986for disposal Into Inland
Surface Water . The main parameters for regular monitoring shall be as under
Parameters Standards
Total Suspended Solids Not to exceed 100 mg/1
pH Value Between 5.5 to 9.0
0il and Grease Not to exceed 10 mg/1
ax Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/1
Chemical Oxygen Demand Not to exceed 250 mg/!

8 That this consent to operate is being issued for the production of following -(i)
Injection vials-120 Lacs prices per months, (ii) Ampicillin sodium sterile - 150
MT/Annum & (iif) Chloromphenical sodium succinate solution - 150 MT/Annum
only.

9 That the total investment on the expansion phase as per the CA. Ccertificate
submitted is Rs. 29.36Crores which includes the cost of land, building plant
machinery & other fixed assets only.

10 That industry shall ensure compliance of the Environment Impact Notification
dated 14/09/2006 notified by the Ministry of Environment & Forests (MoE&F),
Government of India & the industry shall not carry out any change in plant, process
& in prodcuts without obtaining prior Environmental Clearance.

Slgnawre Not
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'_-_" ' Rajasthan State Pollution Control Board 6 8

_if...,...“‘mm"_ 4, Institutional Area, jhalana Doongari, Jaipur-302 004
Sy Phone: 0141-5159600,5159695 Fax: 0141-5159697
Registered
FileNo :  F(SCMG)/Alwar(Tijara)/335(1)/2016-2017/8166-8168

OrderNo: 2016-2017/SCMG/4302
Date:  07/11/2016

Unit Id : 1411
11 That this Consent to Operate is for existing plant, process & capacity and separate
consent is required to be taken for addition/alteration in any plant, machinery,
additional source of water & air pollution, change of process/ capacity or change

in fuel.

12 That the unit shall not establish any plant / process or does not carry out any
activity ~which attracts environmental clearance under provisions of the
Environmental Clearance notification Sep. 2006.

13 That the power supply of the production shall be so interlocked with the Air &
P Water pollution control equipments, that incase of non functioning of the poliution
' control equipment the production process will stop automatically.

14 In no case, any Synthetic Organic Chemicals (Bulk Drug & Intermediate) shall be
produced in this particular plant without obtaining prior Environmental Clearance
from competent authority, as ai:plicable, and fresh consent to establish from the
Board.

15 That total water consumption of the unit including expansion shall net exceed 20
KLD (i. Boiler/cooling : 07KLD, ii Domestic : 04KLD & Industrial : 09 KLD. The
requirement shall be met through the water supply of RIICO Limited.

That the project proponent shall not discharge treated/untreated waste water
outside the premises. T

17 That proper log book of Effluent Treatment Plant shall be maintained and record of
daily consumption of chemicals and running hours of Effluent Treatment Plant
shall be maintained.

18 That the trade effluent shall be treated through existing Effluent Treatment Plant of
30KLD as proposed, so as to meet the prescribed standards. The treated effluent 9

N KLD) shall be utilized for plantation & other gainful purpose within the
premises only. .

19 That the industry shall maintain zero liquid discharge status outside the premises.
No treated /untreated effluent (domestic & trade) shall' be discharged outside  the
premises, in any case.

20 That industry shall provide metering arrang t for ring the quantity of
water . consumed in various process/boiler and the effluent generated, effluent
treated and effluent reused/disposed.

21 That unit shall provide separate energy meter at it's effluent treatment plant.

22 That industry shall have to comply with the provisions of Water (Prevention and
Control of Pollution) Cess Act 1977 and deposit the Water Cess accordingly.
23 That industry shall provide adequate air pollution control measures at all source of
air pollution.
24 That industry shall comply with the provisions of Hazardous Waste (Management
Handling and Transboundary Movement)Rules 2016.
P asg;'?wmtlg_!
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.,.“ ' Rajasthan State Pollution Control Board 69

% 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
=S Phone: 0141-5159600,5159695 Fax: 0141-5159697
b |
Registered
FileNo :  F(SCMG)/Alwar(Tijara)/335(1)/2016-2017/8166-8168

Order No: 2016-2017/SCMG/4302
Date: 07/11/2016
Unit Id : 1411

25 That ' the industry shall comply with recommendation spelt out in Corporate
Responsibility for Environment Protection (CREP).

26 That the industry shall carryout ambient air quality/stack monitoring from the
laboratory recognized by Ministry of Environment & Forests (MoEF), Government of
India/Rajasthan State Pollution Control Board & analysis report shall be submitted
- within three month to the State Board from the date of issuance of this letter.

27 That the unit shall apply for either renewal of this consent or for consent to
operate at least 120days in advance prior to expiry date of this consent letter else

s additional fee shall have to be deposited in accordance with the Rajasthan Water &
Air (Prevention & Control of Pollution) (Amendment) Rules 2010.

28 That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

29 That unit shall comply with all the conditions  as imposed vide State Board's
Consent to Operate dated 18/12/2015 and consent to establish dated 17/05/2016.

30 That industry shall farnish quarterly compliance report of consent conditions to
the Regional Office, Bhiwadi.

31 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
water and section 38 of the Air Act.

32 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 37 of the Air Act and under section 43
of the water Act.

33 That water meters shall be provided and maintained at all suitable points  to
measure the daily water consumption and waste water generation and record of

s, the same shall be maintained.
34 That unit shall comply with the provisions under PLI Act, 1992

35 That 33% of the total area of industry’s premises shall be covered under tree
plantation.

36 That this consent to operate is being issued in supersession to earlier consent to
operate order vide letter dated 18/12/2015. : ‘

37 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water

Act.
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Dig ifEY signegfoy
afu
THUR
Page 5 of 6 e o7

2078
15:13:08 +§5:30



- Rajasthan State Pollution Control Board 70
e BEEFNE

v rom—— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Say Phone: 0141-5159600,5159695 Fax: 0141-5159697
waE
Registered
FileNo :  F(SCMG)/Alwar(Tijara)/335(1)/2016-2017/8166-8168

OrderNo: 2016-2017/SCMG/4302
Date: =~ 07/11/2016
Unit Id : 1411

38 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory  obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

39 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made

™ thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

This bears the approval of the competent authority.

Yours Sincerely
Group Incharge[ SCMG ]
' CopyTo:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Alwar.
2 Master File.
Group Incharge[ SCMG ]
\S/iegr?,?xum Not
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) LR A LS
@ Régional Office Bhiwadi
. Rajasthan State Pollution Control Board
oeiaha— G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
R Phone: 01493-221435
Registered
FileNo : F(Tech}/Alwar(Tijara)/2638(1)/2015-2016/215-216

OrderNo: 2016-2017/Bhiwadi/4637
Date:  01/06/2016
Unit Id : 14695

M/s Acro Paints Ltd.(unit-I}

A-115, Phase-1 RIA , Bhiwadi Tehsil:Tijara
District:Alwar

Sub: Consent to Operate under section 25/260f the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 23/12/2015 and subsequent correspondence.

)

Consent to Operate under the provisions of section 25/260f the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21 of the Air (Prevention ‘& Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your Industry situated at A-115 PHASE 1 RIICO INDUSTRIAL AREA , Bhiwadi Tehsil:Alwar
District:Alwar , Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 01/04/2016 to 31/03/2021.
2 That this Consent 'is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing
following  services with capacities given below.

Particular ' Type Quantity with Unit

DRY PAINTS & LIQUID PAINTS Product 35 MT PER DAY

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Signatu
St
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Regional Office Bhiwadi 7 2

_ . Rajasthan State Pollution Control Board
—-Lalatan . G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi

. T AT
SRSy Phone: 01493-221435
Registered
FileNo : F(Tech)/Alwar(Tijara)/2638(1)/2015-2016/215-216
OrderNo: 2016-2017/Bhiwadi/4637
Date:  01/06/2016
Unit ¥d : 14695
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 0.800 NIL 0.800
Septic Tank and Soakpit
N
Trade Effluent 0.250 NIL 0.250
Reuse in Process
5 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:
Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
DG Set( 140KVA}) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
— DG Set{ 200KVA) ACOUSTIC ENCLOSURE
' , WITH ADEQUATE
STACK HEIGHT

6  That the industry shall apply for renewal of this consent at least 120days in
advance prior to expiry date of this consent letter else additional fee shall have to
be deposited in accordance with the Rajasthan Water & Air (Prevention & Control
of Pollution) (Amendment) Rules 2010.

7 That the industry shall not establish any plant / process or does not carry out any
activity which  attracts - environmental clearance under provisions of the
Environmental Clearance notification Sep. 2006.

8 That the industry shall also comply with all the conditions of “Annexure” enclosed
with this consent letter.

Signature Not
Vehogen
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Regional Office Bhiwadi 7 3

.--.- Rajasthan State Pollution Control Board
=-Laata— G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
b= Phone: 01493-221435

| ,
Registered ?
FileNo : F(Tech)/Alwar(Tijara)/2638(1)/2015-2016/215-216

Order No: ~2016-2017/Bhiwadi/4637
Date:  01/06/2016

Unit id : 14695

9 That this consent to operate is being issued for existing plant, process & capacity,

having investment in land, Building, plant & machinery as Rs 355Lakh. In case of

any addition/ modification/ alteration separate consent to establish/operate is
required to be obtained.

10 That the treated effluents (trade as well as domestic) shall be utilized to maximum
possible extent in process/ plantation/other gainful purposes within the premises.

11 Excess/surplus effluent, if required to be discharged outside, shall be treated up to

N the norms prescribed under the EP Act, 1986for inlet effluent for CETP before
discharging it in CETP (copy enclosed).

12 Industry shall install suitable flow measuring device at appropriate locations to
measure the quantity of treated effluent, reused and discharged in to CETP and
record shall be maintained and submitted to this Office regularly.

yndustry shall obtain requisite membership/permission/NOC from CETP Trust and
RICO Limited for discharging effluents in CETP and shall submit the copy of
membership/permission/NOC to this Office within a period ‘of maximum 15 days
positively.

14 That the domestic effluent (overflow of septic tank) shall be disposed through
adequately designed soak pit or may be drained out into RIICO drain leading to
CETP.

15 That this consent is valid only for paint blending & mixing through ball mill.

16 That the industry shall improve its house keeping.

17 That the industry shall comply with rest of the conditions as imposed vide last
M consent leter no. F(Tech)/Alwar(Tijara)/408(1)/2010-2011/1406-1408 dated
15/11/2011.

18 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.

19 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

Signature Not
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Regional Office Bhiwadi 74

T"— Rajasthan State Pollution Control Board
s G.0-I, Phase-2, RIICO Industrial Area, Bhiwadi
= Phone: 01493-221435

|
Registered

FileNo :  F(Tech)/Alwar(Tijara)/2638(1)/2015-2016/215-216

OrderNo:  2016-2017/Bhiwadi/4637
Date:  01/06/2016

Unit Id : 14695

20 That the grant of this Consent to Operate shall not in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given' in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from

m time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and project proponent / .occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

Yours Sincerely
Regional Officer| Bhiwadi ]
Copy To:-
1 Master File.
~ ' Regional Officer[ Bhiwadi ]

Signature Not
Verileg.o.
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Arnaxuw 018y
Head Office (CPM )

O

- Rajasthan State Pollution Control Board
""Bﬁmﬂ'— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
b= Phone: 0141-5159600,5159695 Fax: 0141-5159697

) Registered
FileNo :  F(CPM)/Alwar(Tijara)/113(1)/2016-2017/4147-4147

OrderNo: 2018-2019/CPM/5327
Date:  14/09/2018
Unit Id : 1345

M/s Continental Engines Ltd.

A-88, Phase-1,RIICO Industrial Area, , Bhiwadi Tehsil:Tijara
District:Alwar
Sub: Consent to Operate under section 25/260f the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 28/08/2017 and subsequent correspondence.

&

Consent to Operate under the provisions of section 25/26 of the Water (Prevention &

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section

21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the

Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for

your MACHINING plant situated at A-88, RHCO INDUSTRIAL AREA , Bhiwadi Tehsil:Tijara

District:Alwar , Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 01/02/2018 to 31/01/2023.

2 That this Consent is granted for manufacturing / producing following products. / - by
products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

Particular . * Type Quantity with Unit
Ve
MACHINING OF ALUMINIUM Product 9,000.00 NOS./DAY
COMPONENTS

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Signature Not
‘Vagriﬂe \9
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, Head Office (CPM ) 7 6
Rajasthan State Pollution Control Board

““mhm— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
=5 Phone: 0141-5159600,5159695 Fax: 0141-5159697
Registered
FileNo :  F(CPM)/Alwar(Tijara)/113(1)/2016-2017/4147-4147
OrderNo: 2018-2019/CPM/5327
Date:  14/09/2018
Unit Id : 1345
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 28.600 NIL 28.600
Plantation and Horticulture within
™ premises
Trade Effluent 10.500 NIL 10.500
Plantation and Horticulture within
premises

5 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
D.G. SET( 250KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK '
HEIGHT, Stack
™ Four Nos of D.G. Sets( 500KVA ACOUSTIC ENCLOSURE
. EACH) , ADEQUATE STACK
HEIGHT, Through
Stack Height
Cco 150 mg/NM3
Particulate 75 mg/NM3
Matter
NOx 710 ppm
NMHC 100 mg/NM3
One LPG Fired Melting ADEQUATE STACK
Furnace( 300KG/HOUR) HEIGHT, Stack
S02 300 mg/NM3

Si ture Ni
e
niaitn signe
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' ___ Head Office (CPM ) 7 7

Rajasthan State Pollution Control Board ’
@aﬁiﬂan__ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
SRSy Phone: 0141-5159600,5159695 Fax: 0141-5159697
N ‘
Registered
FileNo : F(CPM)/Alwar(Tijara)/i13(1)/2016—2017/4147-4147

OrderNo: 2018-2019/CPM/5327
Date:  14/09/2018

Unit Id : 1345

Particulate 150 mg/NM3
Matter
NOx 1000 mg/NM3

6 That the MACHINING plant will comply with the standards as prescribed vide MOEF
notification No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient
Air Quality Standards.
™ 7 That the domestic sewage shall be treated before disposal so as to conform to the
standards  prescribed under the Environvent (Protection) Act-1986for disposal  Into
Inland Surface Water. The main parameters for regular monitoring shall be as under.

Parameters , Standards

Total Suspended Solids ‘ Not to exceed 100 mg/l

pH Value ) Betweéen 5.5 to 9.0

Oil and Grease Not to exceed 10 mg/l

Ammonical Nitrogen { as N) Not to exceed 50 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Chemical Oxygen Demand ) ) Not to exceed 250 mg/l
N Nitrate (as NO3) _ Not to exceed 50 mg/l

8 That the trade effluent shall be treated before disposal so as to conform to the standards
prescribed under the Environment (Protection) Act-1986 for disposal Into Inland
Surface Water . The main parameters for regular monitoring shall be as under

s%v%ura ‘Npl
DGty sigho %y
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Head Office (CPM ) 7 8

_ Rajasthan State Pollution Control Board
o 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
i
prTeRey Phone: 0141-5159600,5159695 Fax: 0141-5159697
Registered
File No F(CPM)/Alwar(Tijara)/113(1)/2016-2017/4147-4147
OrderNo: 2018-2019/CPM/5327
Date:  14/09/2018
Unit Id : 1345
Parameters Standards
Total Suspended Solids Not to exceed 100 mg/!
pH Value Between 5.5 to 9.0
Oil and Grease Not to exceed 10 mg/1
™ Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/1
Copper (as Cu) Not to exceed 3.0 mg/1
Zinc (asZn) Not to exceed 5.0 mg/1
Nickel (as Ni) Not to exceed 3.0 mg/1
Iron (as Fe) Not to exceed 3.0 mg/1
Chemical Oxygen Demand Not to exceed 250 mg/1

9 That this consent to operate is valid for the products mentioned at condition no. 2.
The industry has to seek fresh consent to establish & operate for any change in
product/by product/process/services, /activity and any modification/alteration.

10 That - metal surface treatment process such as pickling  /plating
/electroplating/phosphating /  paint stripping/galvanizing/* anodizing etc. shall

not be: carried out without prior consent to establish & operate from the State

Board.

11 That total fresh water cc ption/requir t shall not exceed to 42.5KLD (32
KLD for domestic use & 10.5KLD for industrial use) and same shall be met from
ground water.

12 That industry shall not abstract ground water more than 42.50 KLD & submit
NOC/Permission for abstraction of ground water from CGWA within six months,
failing which the consent shall deemed to be revoked.

13 That water meters shall be maintained to measure quantity of daily ground water
withdrawal and record of the same shall be maintained on daily basis.

14 That the water flow meters shall be maintained at all suitable points to measure
water consumed for different uses and record of the same shall be maintained on
daily basis.

15 That entire trade effluent (10.5KLD) shall be treated in the -effluent treatment
plant (ETP) of 15.0 KLD capacity up to the norms mentioned at condition no 8.

Signgture Not
Vg
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Head Office (CPM )- 7 9

T- Rajasthan State Pollution Control Board
“—‘Bmmﬁ“— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
ey Phone: 0141-5159600,5159695 Fax: 0141-5159697

Registered
File No F(CPM)/Alwar(Tijara)/113(1)/2016-2017/4147-4147

Order No:  2018-2019/CPM/5327

Unit id

17

20

21
22
23
24
25
26
27
28

29

Date: 14/09/2018

1345

treatment plant (STP) of 50.00KLD capacity up to the norms mentioned at
condition no 7.

That treated domestic waste water (27KLD) & treated trade effluent (9.5KLD) shall
be utilized for horticulture/plantation with in premises upte maximum possible
extent and excess/surplus effluent (if any) may be discharged after proper
treatment as per prescribed norms into RIICO drain leading to CETP, Bhiwadi.

That industry shall install and maintain suitable flow = measuring device at
appropriate locations to measure the quantity of treated effluent used for
plantation/horticulture and discharged into RIICO drain leading to CETP and
record of same shall be maintained and submitted to RO, Bhiwadi.

That industry shall renew the membership of CETP Trust, Bhiwadi from time to
time and deposit charges towards operation and maintenance of CETP regularly.

That CETP treated effluent equivalent to the quantity of effluent generated shall be
utilized for plantation/secondary gainful purposes within the premises. Record in
respect of quantity of effluent generated and quantity of CETP treated -effluent
received for . plantation/secondary gainful purposes shall be maintained on daily
basis and shall be submitted to Regional Office, Bhiwadi as and when asked for

That proper logbook of STP & ETP shall be maintained for record of daily
consumption of chemicals and running hours of STP & ETP.

That flow meters shall be maintained at inlet & outlet of STP & ETP and daily
record of the same shall be maintained.

That the industry shall maintain separate energy meter for STP & ETP and daily
record of energy consumption shall bé maintained in log book.

That trained/skilled operators/supervisors shall be employed to operate the STP &
ETP.

That treated & untreated sewage and trade effluent carrying pipeline should be in
different colors.

That the industry shall maintain acoustic enclosure and stack of adequate height
atone D.G. Set of 250 KVA & four DG Set of 500 KVA capacity each.

That industry shall maintain stack of adequate height and adequate air pollution
control measures at one LPG fired melting furnace.

That adequate & safe infrastructure facility shall be maintained at stacks of one
LPG fired melting furnace for stack emission monitoring.

That DG Set of 1010 KVA shall not be used and removed from site within 30 days,

Signature Not
Getog
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Head Office (CPM ) 8 0
Rajasthan State Pollution Control Board

% 4, Institutional Area, Jhalana Doongari, Jaipur-302' 004
R Phone: 0141-5159600,5159695 Fax: 0141-5159697
Registered
FileNo : F(CPM)/Alwar(Tijara)/113(1)/2016-2017/4147-4147

OrderNo:  2018-2019/CPM/5327
Date: 14/09/2018

Unit Id : 1345

30 That the industry shall carryout effluent sampling/stack monitoring/ambient air
quality monitoring and submit half yearly analysis report from the State Board
laboratory/laboratory recognized by Ministry of Environment & Forests (MoE&F),
Government of India.

31 That additional source of Air/Water pollution shall not be installed without prior
consent to establish from the State Board.

32 That industry shall comply with - the provisions of Hazardous & others Waste

e (Management & Transboundary Movement) Rules, 2016and record of daily

hazardous waste generation and its disposal shall be maintained.

33 That the industry shall install & maintain adequately designed "rain  water
harvesting structure for recharge of ground water in and around the area.

34 That the plantation of local species in the 33% of total area of the project shall be
carried out & maintained.

35 That the industry shall not use petcoke/furnace oil in any process/service/utility in
compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein ban
has been imposed on the use of pet coke and furnace oil in the State of Rajasthan.

36 That industry shall abide/comply the directions/orders of National Green Tribunal
(NGT) passed in the matter of Sumitra Devi Vs CPCB & others and in any other
matters related with Bhiwadi.

37 That total capital investment as on 27.09.2017as per the CA. certificate submitted
by the unit is Rs. 274.90Cr. which includes the cost of Land, Building, Plant &
Machinery and Miscellaneous assets.

38 That the industry shall ensure compliance of all the conditions of Consent to

R operate imposed vide Board’s order no. 2016-2017/CPM/ 4482 dated 09.06.2016.

39 That the industry shall submit the half yearly compliance report of all the above
conditions to the State Board. . i

40 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.

41 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

Page 6 of 7
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Head Office (CPM ) 8 1

.A_.... Rajasthan State Pollution Control Board
“m 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
P Phone: 0141-5159600,5159695 Fax: 0141-5159697

| g
Registered
FileNo : F(CPM)/Alwar(Tijara)/113(1)/2016-2017/4147-4147

OrderNo:  2018-2019/CPM/5327
Date:  14/09/2018

Unit Id : 1345

42 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from

’{h\ time to time , be specified, by the State Board under the  provisions of the aforesaid Act(s).
Please mnote that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and project proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

This bears the approval of the competent authority.
Yours Sincerely
Group Incharge[ CPM ]
Copy To:- ] d
1 Regional Officer, Regional ~Office, Rajasthan State Pollution Control Board, Bhiwadi to
ensure the compliance. .

~ 2 Master File.

Group Incharge| CPM 1
o,
mi‘ sigho by
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@ Head Office (HDF )

Rajasthan State Pollution Control Board

’m—
....Bﬁm%ibﬁﬂ... 4, Institutional Area, Jhalana Doongari, Jaipur- -302 004
SHRas Phone: 0141-5159600,5159695 Fax: 0141-5159697

Registered

FileNo : F(HDF)/Alwar{Tijara)/27(1)/2019-2020/6130-6133

OrderNo: 2019-2020/HDF/3002
. Date:  20/03/2020
UnitI1d : 1457

M/s Jaquar & Company Pvt. Ltd. (Unit-1)
SP-53, RIA Bhiwadi, Tehsik:Tijara
District:Alwar
Sub:  Comsent to Operate under section 25/26 of the Water [Preventlon & Control of Pollution)

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
&Q Your application for Consent to Operate dated 30/07/2018 and subsequent correspondence.

Sir,

Consent to Operate under the provisions of section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
210of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your Bathroom fiting plant situated at SP-53, RIA Bhiwadi Tehsil:Tijara District:Alwar ,
Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 31/07/2018 to 30/06/2023 .
2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

~ ~ Particular ) Type Quantity with Unit

Bathroom Fitting & Accessories . Product 50,000.00 PCS/DAY

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for. any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent >generation along with mode of disposal for the treated
effluent shall be as under:

\Sliegl?nawve Not
B8 :'jﬁ%"oy
\JE T
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: Head Office (HDF )
— Rajasthan State Pollution Control Board 8 3

commmmmm——

Relasiisil Py o
4, Institutional Area, jhalana Doongari, Jaipur-302 004
e
pr g Phone: 0141-5159600,5159695 Fax: 0141-5159697
Registered
FileNo : F(HDF)/Alwar(Tijara)/27(1) /2019-2020/6130-6133
Order No: 2019-2020/HDF/3002
Date: 20/03/2020
Unit 1d . 1457
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 80.000 20.000 60.000
. To be treated in STP and to be
& utilized in plantation & other
gainfull uses after disinfection
Trade Effluent 140.000 140.000 NIL
' Treated through ETP and recycled
in process

5 That the sources of air emmissions along with pollution  control ~measures and the

emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed ;—\
Measures Parameter Standard
81 Electrically operated ADEQUATE STACK
buffing and polishing machines | HEIGHT , Dust
Collector
Particulate 150 mg/NM3
m Matter
D.G. Sets (1 no.)( 1010KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
NOx (as NO2) 710 mg/Nm?
(at 15% 02)
day basis in
ppmv
NMHC (as C) 100 mg/Nm®
{at 15% 02)
PM (at 15% 75 mg/Nm?
02)
CO (at 15% 150 mg/Nm?
02)
s,

e sa\‘v\u by
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Head Office (HDF )

—_ Rajasthan State Pollution Control Board 84
% 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
sy Phone: 0141-5159600,5159695 Fax: 0141-5159697
R
Registered
FileNo : F(HDF) /Alwar(Tiiara)/27(1)/2019-2020/6130-6133
oOrderNo: ~ 2019-2020/HDF/3002 ‘
‘ Date:  20/03/2020
| Unit 1d @ 1457
D.G. Sets (1 n0.)( 1250KVA) ACOUSTIC ENCLOSURE
 ADEQUATE STACK
HEIGHT
NOx (as NO2) 710 mg/Nm?
(at 15% 02)
day basis in
~ ppmv
‘ NMHC (as €) 100 mg/Nm?
(at 15% 02)
PM (at 15% 75 mg/Nm?
; , 02)
‘ CO (at15% 150 mg/Nm?®
02)
D.G. Sets {1 n0.)( 1500KVA) ACOUSTIC ENCLOSURE
1, ADEQUATE STACK
HEIGHT ‘
NOx (as NO2) 710 mg/Nm?
(at 15% 02)
day basis in
ppmv
NMHC (as €} 100 mg/Nm?
‘ (at 15% 02)
~ ’ . PM (at 15% 75 mg/Nm?
02)
CO (at 15% 150 mg/Nm?
02)
D.G. Sets (1 no.)( 750KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT :
D.G. Sets (3 nos.)( 725KVA ACOUSTIC ENCLOSURE
EACH) , ADEQUATE STACK
HEIGHT J

signature-Not
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Head Office (HDF )

Rajasthan State Pollution Control Board

85

% 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
gy Phone: 0141-5159600,5159695 Fax: 0141-5159697
Registered
File No F(HDF)/Alwar(Tijara)/27(1) /2019-2020/6130-6133
Order No: 2019-2020/HDF/3002
Date:  20/03/2020
Unit 1d : 1457
Eight no of Electroplating Lines ADEQUATE STACK
HEIGHT , FUME
EXTRACTION SYSTEM,
WET SCRUBBER
Acid mist, (HCI 50 mg/NM3
& H2504)
‘ ~ Electric Fired Induction ADEQUATE AIR
Furnace IMR make and LPDC( POLLUTION CONTROL
11N0O.) MEASURES )
Grinding Machine { 80 Nos.) Dust Collector
Particulate 150 mg/NM3
Matter
Three Electrically operated ADEQUATE STACK
auto buffing and polishing HEIGHT, Cyclone , Dust
machin Collector
Particulate 150 mg/NM3
Matter
Two NG fired nos of Melting ADEQUATE STACK
furnace (Manual){ 600KG HEIGHT , COMMON
A EACH) STACK, WET
SCRUBBER
S02 600 mg/NM3
Particulate 150 mg/NM3
Matter
NOx 300 mg/NM3
Two NG fired Melting Furnace ADEQUATE STACK
( Manual.}( 300KG EACH) HEIGHT , COMMON
STACK, WET
SCRUBBER
S02 600 mg/NM3
Particulate 150 mg/NM3
Matter
NOx 300 mg/NM3
%Tv?wm Y\*Jp!
DigitaY signec g.r
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File No
Order No:

Head Office (HDF )

Rajasthan State Pollution Control Board

86

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

Registered

F(HDF)/Alwar(Tijara)/27(1)/2019-2020/6130-6133

2019-2020/HDF/3002

1457

Date:

20/03/2020

S0 as

—_

disposal

Unit Id :

notification . No.

shall

the Environvent

sewage

Air Quality Standards.
under

domestic
standards  prescribed

Parameters

be treated before disposal

That the
Inland Surface Water. The main parameters for regular monitoring shall be as under.

Act-1986for

6 That the Bathroom fiting plant will Ecomply with the standards as prescribed vide MOEF
GSR 826(E) dated 16th November, 2009 with respect to National Ambient
to -conform to the
(Protection) Into -

Standards

Not to exceed 100 mg/l
Not to exceed 10 mg/l

Not to exceed 1.0 mg/l

Total Suspended Selids

Not to exceed 50 mg/t

Qil and Grease

Not to exceed 30 mg/l

Total Residual Chlorine

Between 6.5 to 9.0

Ammonical Nitrogen ( as N)

Not to exceed 250 mg/l

Biochemical Oxygen Demand (3 days at 27°C)

Not to exceed 1000

Inland

pH Value
d

disposal  Into

al Oxygen D

the Environment

prescribed

Page 5 of 10

Chemi
Fecal Coliform (FC) (MPN per 100ml)
That the trade effluent shall be treated before disposal so as to conform to the standards
(Protection)  Act-1986 for

under
Surface Water . The main parameters for regular monitoring shall be as under

ignature Not
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Head Office (HDF) 8 7 ;

Rajasthan State Pollution Control Board

; o 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
= Phone: 0141-5159600,5159695 Fax: 0141-5159697
|
Registered
File No F(HDF)/Alwar(Tijara)/27(1)/2019-2020/6130-6133
OrderNo: 2019-2020/HDF/3002
' Date: 20/03/2020
Unit Id : 1457
Parameters Standards
Total Suspended Solids » Not to exceed 100 mg/1
pH Value Between 5.5 to 9.0
0Oil and Grease Not to exceed 10 mg/1

N
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/1
Copper (as Cu) . Not to exceed 3.0 mg/l
Zinc (asZn) Not to exceed 5.0 mg/1
Nickel (as Ni) Not to exceed 3.0 mg/1
Iron (as Fe) Not to exceed 3.0 mg/l1
Chromium (total) Not to exceed 2.0 mg/1
Chemical Oxygen Demand Not to exceed 250 mg/i

9 That the consent to operate is valid for manufacturing of products mentioned at
condition no. 2. and air pollution sources mentioned at condition no. 5. The
industry has to seek fresh consent to establish & operate for any change in

-~ product/byproduct/ process/ modification/ alteration.

L 10 That total water consumption for entire plant shall not exceed to 280KLD
(domestic use-90.00 KLD + Air washer use-25.00KLD and industrial use-165KLD )
and same shall be met from ground water(145.00KLD), RIICO(5.0 KLD) and
recycled water(130.00 KLD). '

11 The industry shall submit copy of renewed NOC/Permission from CGWA for
abstraction of ground water upto 145KLD within three months and comply with
all the conditions NOC/Permission granted by the CGWA.

12 That water flow meters shall be provided at all suitable points to measure quantlty
of daily groundwater abstraction and water consumption for different purposes.
Record of the same shall be maintained on daily basis.

13 That industry shall maintain effluent treatment plant (ETP) of adequate capacity
so as to treat the entire trade effluent (140KLD) up to the norms prescribed at
condition no.8. ’

14 That the treated trade effluent is further treated in triple stage R.O system and the

final reject is disposed off through MEE.

e wg«

& Dl na
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Tm Rajasthan State Pollution Control Board
Jﬁ%ﬂlﬁh 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
=Sy Phone: 0141-5159600,5159695 Fax: 0141-5159697

| 4
Registered
File

No : F(HDF)/Alwar(Tijara)/27(1)/2019-2020/6130-6133

OrderNo: 2019-2020/HDF/3002

Date:  20/03/2020

Unit Id : 1457

15 That RO reject water (15KLD) shall be used for spray on roads after blending till
multi effect evaporation (MEE) is installed and no RO reject shall be discharged
inside or outside the premises in any case.

16 That the industry shall achieve complete zero liquid discharge (ZLD) status.

17 That industry shall maintain sewage treatment plant (STP) of adequate capacity so
as to treat the entire domestic sewage (S80KLD) up to the norms prescribed at
condition no.7.

18 That the out of STP treated domestic sewage(60-65KLD), shall be reused for
domestic -~ purpose, cooling/scrubber etc. and plantation/ gardening within  the
premises.

19 That no treated/untreated waste ~water (domestic & trade effluent) shall be

\/:ihscharged inside & outside the factory premises in any case and complete zero
discharge status shall be maintained.

onsumption of chemicals and running hours of STP, ETP and RO plant shall be

20 That proper logbook of STP, ETP and RO shall be maintained and record of daily

maintained.

21 That flow meters shall be provided & maintained at inlet & outlet of STP, ETP & RO
and on the pipeline used for recycling of the treated sewage, effluent and RO
permeate and daily record of the same shall be maintained.

22 That the industry shall provide & maintain separate energy metering device at STP,
ETP, RO and daily record of energy consumption shall be maintained in log book.

23 That trained/skilled operators/supervisors shaill be employed to operate the STP,
ETP & RO.

24 That good quality of chemicals shall be used to achieve the desired results and to
minimize the quantity of hazardous waste (ETP sludge).

25 That treated & untreated effluent carrying pipeline should be in different colors.
That the industry shall maintain acoustic enclosure and adequate stack height
with three D.G. Sets of 725KVA each, one D.G. Set of 750KVA each, one D.G. Set of
1010 KVA, one D.G set of 1250 kVA and one D.G set of 1500 KVA.

26 That industry shall provide adequate air pollution control measures at all the
sources of air emission/furnaces to achieve the prescribed standards/norms.

27 That the industry shall provide fume extraction system/effective pollution control
measure over the nickel plating section also.

28 That adequate infrastructure facility shall be provided & ' maintained for stack
emissions monitoring at stack of D.G. Set of 1010KVA, 1250KVA and 1500 KVA
capacity, electrically operated auto buffing & polishing machines and all melting
furnaces.

Signature Not
Veiago e
Digi signe
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File No
Order No :

Unit Id :

Head Office (HDF ) 8 9
Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 0141-5159600,5159695 Fax: 0141-5159697

Registered

F(HDF)/Alwar(Tijara)/27(1)/2019-2020/6130-6133

2019-2020/HDF/3002
Date:  20/03/2020

1457

29 That .no additional source of Air/Water pollution shall be installed without prior

_ consent to establish from the State Board.

30 That the unit shall adhere to stringent air pollutants standards i.e. 80% of existing
process emission standards in the CPA.

31 That only cleaner fuel such as liquid fuels (other than FO), PNG, €NG or LPG will be
used as fuel in boilers, thermic fluid heaters, furnaces and other utilities.

32 That umit shall install and commission continuous emission CEMS (as per the CPCB

guidelines) for relevant parameters prescribed in CTE/CTO letters which shall be
connected with RPCB/CPCB server (in case of large and medium red category
industries only).

33 That the industry shall adhere to sector specific guidelines/SOP published by
RPCB/CPCB from time to time for effective control of fugitive emissions

34 That effective control measures shall be provided to control fugitive emissions
during processing, transpiration, parking etc

35 That unit shall provide green belt in 40% of the total plot area using concept of the
social forestry and will develop green belt outside project premises in adjacent

) areas wherever adequate land is not available within the industrial premises.

36 That unit shall provide wall to wall carpeting in vehicle movement areas within the
premises to avoid re-entertainment of road dust. '

37 That the unit shall - undertake regular cleaning and wetting of roads for control of
fugitive dust emissions.

38 An action plan with time lines for implementation of all the conditions shall be

submitted to the Board with bank guarantee of 10% of the cost of the additional

pollution control equip t/arra ts required to be installed subjected to

minimum bank guarantee of Rs. 50,000/-, within 30 days of issuance of consent.

39 That the industry shall apply separately for consent to operate for the two no of
powder coating machines after their installation, atleast four months prior to
commissioing.

40 That the industry. shall comply with the emission standards prescribed by
MOEF&CC ~vide notification dated 30/03/2012for electroplating units, as
applicable.

41 That industry shall comply with the provisions of Hazardous & Other Waste
(Management & Transboudary Movement) Rules, 2016and daily = record of
hazardous waste generation and its disposal shall be maintained.

42 That the industry shall carryout effluent sampling/stack monitoring/ambient air
quality monitoring and submit half yearly analysis report from the State Board
laboratory/laboratory recognized by Ministry of Environment & Forests (MoE&F),
Government of India.

Signature N
Votego"

=2
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Head Office (HDF ) 9 0

Rajasthan State Pollution Controel Board

% 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
bR Phone: 0141-5159600,5159695 Fax: 0141-5159697
e |7
Registered
FileNo : F(HDF)/Alwar(Tijara)/27(1)/2019-2020/6130-6133

Order No: 2019-20'20/HDF/3002
Date: 20/03/2020

Unit Id : 1457

43 That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan.

44 That this consent to operate shall be subjected to compliance of any direction or
order passed by NGT/ Honorable Court of law in the matter '

45 That total capital cost as per the CA. certificate submitted by the unit is Rs. 344.78

M Crore which includes the «cost of Land, Building, Plant & Machinery and
miscellaneous assets.

46 That industry shall ensure compliance of all the conditions of consent to operate
order no-2016-2017/CPM/4568 dated 08/08/2016.

47 That the industry shall submit the quarterly compliance report of all the above
conditions to the State Board.

48 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2). of the Water Act and under
section 21(6) of the Air Act to review ‘anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.

49 That the grant of this Consent to Operate is issued from the environmental angle only,
and  does not absolve the project proponent from  the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete

— responsibility to comply with the conditions laid down in all other laws for the time-being

in force, rests with the industry/ unit/ project proponent.

50 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the. aforesaid Act(s).

Please note tﬁat, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s). )

S N
Sopene
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Head Office (JIDF ) 9 1
_.... Rajasthan State Pollution Control Board

st 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
=STay Phone: 0141-5159600,5159695 Fax: 0141-5159697
|
Registered
FileNo : F(HDF)/Alwar(Tijara)/27(1)/2019-2020/6130-6133

OrderNo: 2019-2020/HDF/3002
Date:  20/03/2020
Unit Id : 1457

This bears the approval of the competent authority.

Yours Sincerely

Group Incharge| HDF ]
Tl (A): Copy To:-
1 P.S. to Chairperson, RSPCB, Jaipur..

2 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwadi to ensure the

compliance.
3 " Master File.

Group Incharge[ HDF ]

Digt nadfb
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S Rajasthan State Pollution Control Board
“‘mmm"‘ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
b= Phone: 0141-5159600,5159695 Fax: 0141-5159697 .

| o
Registered
FileNo :  F(Tech)/Alwar(Tizara)/1(1)/2009-2010/5721-5723

OrderNo: 2018-2019/CPM/5381
Date:  28/12/2018
UnitId : 1319

M/s Castex Technologies Limited({0ld Name Amtek India Ltd.)
SP(A)-1195, P-IV,RIA, , Bhiwadi Tehsil: TIZARA
District:ALWAR
sub: Consent to Operate under section 25/260f the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Refi  Your application for Consent to Operate dated 02/08/2016 and subsequent correspondence.

o

Consent to Operate under the provisions of section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your- Grey S.G. and Alloy Iron Casting plant situated at SPA-1195, phase-1V RIICO
INDUSTRIAL AREA , Bhiwadi Tebsil:Tijara . DistrictAlwar |, Rajasthan, subject to the
following conditions:-

1 That this Consent to Operate is valid for a period from 01/10/2016 to 30/09/2021.
2 That this Consent is granted for manufacturing -/ producing following broducts / by

products or carrying out the following. activities or operation/processes or providing
following services with capacities given below.

h Particular Type Quantity with Unit
GREY, S.G. & ALLOY IRON CASTINGS - Product 190.00 TPD
Paint Both Service 4,500.00 MT/MONTH

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for. the treated
effluent shall be as under:

Signature Not
Voteg e
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Head Office (CPM ) 9 3

; Rajasthan State Pollution Control Board
iﬁﬁﬁt ﬁ 3 . 3 =
s o 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e e PN
R g Phone: 0141-5159600,5159695 Fax: 0141-5159697
Registered
FileNo : F(Tech)/Alwar(Tizara)/1(1)/2009-2010/5721-5723
OrderNo: 2018-2019/CPM/5381
‘ Date:  28/12/2018
Unit 1d : 1319
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 16.000 NIL 16.000
To be treated in STP and to be
™ utilized in plantation and
horticulture within the factory
premises
Trade Effluent 5.000 NIL 5.000
To be treated in ETP and to be
utilized in plantation and
horticulture within the factory
premises
5 That the sources of air emmissions along with pollution. control measures and the
emission standards for the prescribed parameters shall be as under:
Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
Five DG Sets( 1500KVA EACH) ACOUSTIC ENCLOSURE
™ , SAFE STACK HEIGHT
ASPERERIV
co 150 mg/Nm3
Particulate 75 mg/Nm3
Matter
NOx 710 ppm
NMHC 100 mg/Nm3
One electrically operated sand ADEQUATE STACK
dryer HEIGHT , Bag House,
Cyclone
Particulate 150 mg/Nm3
Matter

Page 2 of 8
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Heati Office (CPM ) ) 9 4

— Rajasthan State Pollution Control Board
P 4, Institutional Area, Jhalana Doengari, Jaipur-302 004
p=r Phone: 0141-5159600,5159695 Fax: 0141-5159697

L
Registered
File No F(Tech)/Alwar(Tizara)/1(1)/2009-2010/5721-5723

OrderNo: 2018-2019/CPM/5381

Unit Id :

6

Date:  28/12/2018

1319
Three Induction Furnaces( ACOQUSTIC ENCLOSURE
‘| 6TPH EACH) , COLLECTION HOOD,
WET SCRUBBER
Particulate 150 mg/Nm3
Matter
Three Induction Furnaces( ACOUSTIC ENCLOSURE
8TPH EACH) , COLLECTION HOOD ,
WET SCRUBBER
Particulate 150 mg/Nm3
Matter
Two electrically operated ADEQUATE STACK
moulding lines HEIGHT , Bag House
Particulate 150 mg/Nm3
Matter
Two Shot Blasting Machines ADEQUATE STACK
HEIGHT , Bag House
. Particulate 150 mg/Nm3
Matter

That the Grey S.G. and Alloy Iron Casting plant will comply with the standards as
prescribed vide MOEF notification No. GSR 826(E) dated 16th November, 2009 with
respect to National Ambient Air Quality Standards.

m 7 That the domestic sewage shall be treated before disposal so as to conform to the
standards  prescribed under the Environvent (Protection) Act-1986for disposal Into
Inland Surface Water. The main parameters for regular monitoring shall be as under.
S
Ei‘%i sig
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Head Office (CPM ) 9 5

'.f" Rajasthan State Pollution Control Board
P I 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
SRay Phone: 0141-5159600,5159695 Fax: 0141-5159697

File No

OrderNo: 2018-2019/CPM/5381

Registered

F(Tech)/Alwar(Tizara}/1(1)/2009-2010/5721-5723

Date:  28/12/2018

Unit Id : 1319
Parameters Standards
PH Value Between 5.5 to 9.0
| Oil and Grease Not to exceed 10 mg/l
Ammonical Nitrogen ( as N) Not to exceed 50 mg/l
~ Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l
Total Suspended Solids Not to exceed 50 mg/l
Chemical Oxygen Demand Not to exceed 250 mg/l
Nitrate (as NO3) Not to exceed 50 mg/l

8 That the trade effluent shall be treated before disposal so as to conform to the standards
prescribed under the Environment (Protection) Act-1986for disposal .Into Inland
Surface Water . The main parameters for regular monitoring shall be as under

Parameters Standards

Total Suspended Solids Not to exceed 100 mg/1

Oil and Grease . Not to exceed 10 mg/1
™ Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/1

Copper (asCu) : Not to exceed 3.0 mg/1

Zinc (asZn) Not to exceed 5.0 mgy/1

Chemical Oxygen Demand Not to exceed 250 mg/1

pH Value ' Between 6.0 to 9.0

9 That this consent to operate is valid for the products mentioned at condition no. 2.
The industry has to seek fresh consent to establish & operate for any change in
product/by product/process/services/activity and any modification/alteration.

10 That metal surface treatment process such as pickling /plating
/electroplating/phosphating / paint  stripping/galvanizing/ anodizing etc.  shall
not be carried out without prior consent to establish & operate from the State
Board.

33;‘1?‘““‘“
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"'f Rajasthan State Pollution Control Board
% 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Eerasy Phone: 0141-5159600,5159695 Fax: 0141-5159697

|
Registered
FileNo :  F(Tech)/Alwar(Tizara)/1(1)/2009-2010/5721-5723

OrderNo: 2018-2019/CPM/5381
Date:  28/12/2018

Unit Id : 1319

11 That all the conditions of environmental clearance granted by MoEF, GOlI, vide
letter no. F No. }J-11011/303/2006-IA 11 (I) dated 07.08.2007shall be strictly
complied with.

12 That total fresh water consumption/requirement shall not exceed to 150KLD (20
KLD for domestic use, 7KLD for industrial use & 123 KLD for cooling make up) and
same shall be met from ground water. C

13 That industry shall not abstract ground water more than 150KLD and comply with

O the conditions of NOC/ permission granted by CGWA for abstraction of ground
water (150 KLD) vide letter no. 21-4 (55)/WR/CGWA/06 dated 22.11.2006.

14 That copy of renewed NOC/Permission for abstraction of ground water from CGWA
shall be submitted within six months, failing which the consent shall, deemed to be
revoked.

15 That water meters shall be maintained to measure quantity of daily ground water
withdrawal and record of the same shall be maintained on daily basis.

16 That the water flow meters shall - be maintained at all suitable points to measure
water consumed for different uses and record of the same shall be maintained on
daily basis.

¢|1’7)1;1(’. entire trade effluent (5.0 KLD) shall be treated in the effluent treatment plant
(ETP) of 5.0 KLD capacity up to the norms mentioned at condition no 8.

18 That entire domestic waste water (16KLD) shall be . treated in the sewage
treatment plant (STP) of adequate capacity up to the norms mentioned at
condition no 7.

19 That treated domestic waste water (16KLD) & treated trade effluent (5.0 KLD)

“™ \_~shall be utilized for horticulture/plantation with in premises upto maximum
possible extent and excess/surplus effluent (if any) may be discharged after proper
treatment as per prescribed norms into RIICO drain leading to CETP, Bhiwadi.

20 That industry shall install and maintain suitable flow measuring device at
appropriate locations to measure the quantity of treated effluent used for
plantation/horticulture and discharged into RIICO drain leading to CETP and
record of same shall be maintained and submitted to RO, Bhiwadi.

21 That jndustry shall renew the membership of CETP Trust, Bhiwadi from time to
time and deposit charges towards operation and maintenance of CETP regularly.

22 That CETP treated effluent equivalent to the quantity of effluent discharged in CETP
shall be utilized for plantation/secondary gainful purposes within the premises,
Record in respect of quantity of effluent generated and quantity of CETP treated
effluent received for plantation/secondary gainful purposes shall be maintained on
daily basis and shall be submitted to Regional Office, Bhiwadi as and when asked

for.
2%
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Head Office (CPM ) 9 7

fm Rajasthan State Pollution Control Board
__‘gmm_ 4, Institutional Area, Jhalana Doongarij, Jaipur-302 004
=Ry Phone: 0141-5159600,5159695 Fax: 0141-5159697
o 1 d .
Registered
FileNo :  F(Tech)/Alwar(Tizara)/1(1)/2009-2010/5721-5723

OrderNo: 2018-2019/CPM/5381
Date:  28/12/2018

Unit id : 1319

23 That proper logbook of STP & ETP shall be maintained for record of daily
consumption of chemicals and running hours of STP & ETP.

24 That flow meters shall be maintained at inlet & outlet of STP & ETP and daily
record of the same shall be maintained.

25 That the industry shall maintain separate energy meters with STP & ETP and daily
record of energy consumption shall be maintained in log book.

26 That trained/skilled operators/supervisors shall be employed to operate the STP &

Ny ETP.

27 That treated & untreated sewage and trade effluent carrying pipeline should be in
different colors. '

28 That the industry shall maintain acoustic enclosure and stack of adequate height
with five nos. of D.G. Sets of 1500 KVA each.

29 That industry shall maintain stack of adequate height and/or adequate air
pollution control measures at two shot blasting machines, six induction furnaces,
one sand dryer and two moulding lines to achieve the prescribed norms mentioned
at condition no. 5.

30 That Industry shall maintain safe & adequate infrastructure facility in accordance
with emission regulation part-Ill issued by the Central Pollution Control Board at
two shot blasting machines, five DG Sets of 1500KVA capacity each, six induction
furnaces, one sand dryer & two moulding lines for stack emission monitoring.

31 That additional machinery (3nos. of shot blasting machine, 2nos of smag grinders
& one no. of maus machine) installed by the industry & sealed by the State Board
shall not be operated without obtaining environmental clearance from competent

By authority and consent to operate from the State Board.

32 That the industry shall apply separately for consent to operate four months prior
to commissioning of the additional machinery (3nos. of shot blasting machine, 2
nos of snag grinders & one no. of maus machine) with investment of Rs. 76.99
crores.

33 That the industry shall carryout effluent sampling/stack monitoring/ambient air
quality monitoring and submit half yearly analysis report from the State Board
laboratory/laboratory recognized by Ministry of Environment & Forests (MoE&F),
Government of India. ‘

34 That additional source of Air/Water pollution shall not be installed without prior
consent to establish from the State Board.

35 That industry shall comply with the provisions of Hazardous & others Waste
(Management & Transboundary Movement) Rules, 2016and record of daily
hazardous waste generation and its disposal shall be maintained.

1 t
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- ’ Head Office (CPM ) 9 8

“_”_ ’ Rajasthan State Pollution Control Board
“‘W 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
=Ry Phone: 0141-5159600,5159695 Fax: 0141-5159697

Registered
FileNo :  F(Tech)/Alwar(Tizara)/1(1)/2009-2010/5721-5723

OrderNo:  2018-2019/CPM/5381
Date:  28/12/2018
Unit Id : 1319

36 That the industry shall instal & maintain adequately designed rain water
harvesting structure for recharge of ground water in and around the area.

37 That the plantation of local species in the 33% of total area of the plant premises
shall be carried out & maintained.

38 That the industry shall net use petcoke/furnace oil in any process/service/utility in
compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein ban
has been imposed on the use of pet coke and furnace oil in the State of Rajasthan.

-5 39 That industry shall abide/comply the directions/orders of National Green Tribunal
(NGT) passed in the matter of Sumitra Devi Vs CPCB & others and in any other
matters related with Bhiwadi.

40 That the industry shall ensure compliance of all the conditions of Consent to

- operate imposed vide Board’s order no. 2013-2014/CPM/ 1830 dated 31.10.2013.

41 That the industry shall submit the half yearly compliance report of all the above
conditions to the State Board.

42 That total capital investment as on 31.03.2016as per the C.A. certificate submitted
by the wunit is Rs. 156.42 Cr. which includes the cost of Land, Building and Plant &
Machinery ({excluding cost of additional plant & machinery ie. 3nos. of shot
blasting machine, 2nos of snag grinders & one no. of maus machine as mentioned
at condition no 32).

43 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the .conditions imposed here in

~ above and to make such variation as it deemed fit for the pﬁrpose of Air Act & Water
: Act.

44 That the grant of this Comsent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory  obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

45 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
e
Digh H‘?’ e %y
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“ Head Office (CPM )

. . Rajasthan State Pollution Control Board 99
“"fam" 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
S Phone; 0141-5159600,5159695 Fax: 0141-5159697
|
Registered
File No

F(Tech)/Alwar(Tizara)/1(1)/2009-2010/5721-5723
OrderNo: 2018-2019/CPM/5381

Date: 28/12/2018
UnitId : 1319
Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Comsent to Operate and project proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

This bears the approval of the competent authority.

Yours Sincerely
e
Group Incharge[ CPM ]
Copy To:-
1 Regional Officer, Regional Office, Rajasthan State  Pollution Control Board, Bhiwadi to
ensure the compliance.
2 Master File.
Group Incharge] CPM }
:\;
. \S;iagr;ﬁalura T\lpx
Digieany sigragfb
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Ampexve 22
Regional OTfice Bhtwadi
Rajasthan State Pollution Control Board
e G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
b= Phone: 01493-221435

Registered . |

FileNo :° F(Tech)/Alwar(Tijara)/5737(1)/2018-2019/1717-1718

OrderNo: 2018-2019/Bhiwadi/6227
Date:  07/03/2019
Unit Id : 1289 i

M/s Anshul Strips Pvt. Ltd.
SP-812/G1-62-63, RIICO Industrial Area, Phase-1, Bhiwadi,
‘Tehsil:TIZARA
District:ALWAR
Sub: Consent to Operate under section 25 /26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
7™ Your application for Consent to Operate dated 13/10/2018 and subsequent correspondence.

£,

Consent to Operate under the provisions of section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted ' for
your Anshul Strips Pvt. Ltd. plant situated at SP-812/G1-62-63, RIICO Industrial Area,
Phase-l, Bhiwadi Bhiwadi Tehsil:Tijara District:Alwar , Rajasthan, subject to 'the . following
conditions:-

1 That this Consent to Operate is valid for a period from 07/03/2019 to 29/02/2024 ,
2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing
following services with capacities given below. :

Particular ) Type Quantity with Unit

S S SHEETS (PATTI PATTA) Product 3,120.00 MT/ANNUM

3. That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Slgnatre Not

Va::::?_

D signagby
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N
Date: 207310307
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Regional Office Bhiwadi
Rajasthan State Pollution Control Board

101

oo G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
SR
L T Phone: 01493-221435
L | 7 |
Registered
File No F(Tech)/Alwar(Tijara)/5737(1)/2018-2019/1717-1718
Order No: 2018-2019/Bhiwadi/6227
' Date:  07/03/2019
Unit Id : 1289
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 2.000 NIL 2.000
Septic Tank and Soakpit
/\\‘ .
Trade Effluent 11.500 5.000 6.500
In to RIICO Drain Leading to CETP
5 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under: ‘
Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
DG Set{ 320KVA) ACOUSTIC ENCLOSURE
, WITH ADEQUATE
STACK HEIGHT
™ Pickling Section ADEQUATE STACK
HEIGHT , ALKALI
SCRUBBER
Acid Mist 50 mg/Nm3
Two Liquid Fuel Fired Furnace ADEQUATE STACK
(LDO/LSHS - 17 TPM Each)( HEIGHT
17TPM)

6 That the trade effluent shall be treated before. disposal so as to conform to the standards

prescribed

Common Effluent Treatment Plants

Page 2 of 6

under the Environment

(Protection) Act-1986 for

disposal At the inlet of

The main parameters for regular monitoring shall

Signature Not
ngs .9
Dig Jon
RHEN oo
GUPTA

Date: 2074,03.07
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Regional Office Bhiwadi
Rajasthan State Pollution Control Board

102

stilasihan G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
sy Phone: 01493-221435

N

Registered
F(Tech)/Alwar(Tijara)/5737(1)/2018-2019/1717-1718

File No
Order No: 2018-2019/Bhiwadi/6227
: Date:  07/03/2019
Unit Id : 1289
Parameters Standards
0il & Grease Not to exceed 20 mg/i
pH Value Between 5.5 to 9.0
Lead (as Ph) Not to exceed 1.00 mg/1
Jk Nickel (as Ni) Not to exceed 3.00 mg/1

Zinc as Zn Not to exceed 15.00 mg/1
Hexavalent Chromium { as Cr+6) Not to exceed 2.0 mg/1
BOD 3 days, 27°C Not to exceed 30 mg/I1
Total Suspended Solids Not to exceed 100 mg/1
cop Not to exceed 250 mg/1
Fluoride as F Not to exceed 15 mg/1
Iron asFe Not to exceed 3 mg/i

7 That the industry shall apply for renewal of this comsent or for consent to operate
at least 120days in advance prior to expiry date of this consent letter else

B additional fee shall have to be depesited in accordance with the Rajasthan Water &
Air (Prevention & Control of Pollution) (Amendment) Rules 2016.

8 That the industry shall not establish any plant / process or does not carry out any
activity which attracts environmental clearance under provisions of the EIA
Notification dated 14.09.2006.

9 That the power supply to all parts relating to operation of Water and Air pollution
control systems, as applicable, shall be measured by separate electricity meters and
respective log books be maintained. ¥

10 That the power supply of the production shall be so interlocked with the Air &
Water pollution control equipments, that incase of non functioning of the pollution
control equipment the production process stops automatically.

11 That this consent to operate is being issued to your project having investment in

Page 3 of 6

Land, building, plant & machinery as Rs 200.81Lakh. In. case of any increase in
capacity or addition/ modification/ alteration/ or change in product mix or
process or raw material or fuel, the project proponent is required to obtain fresh
consent to establish/operate from the Board.

Signatura-Not
Verireg
ﬁi ’E 5 sa'ne y
GUPTA/

Date: 207910307
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Regional Office Bhiwadi 1 O 3

. Rajasthan State Pollution Control Board
sttt G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
b= Phone: 01493-221435

|
Registered
FileNo : ' F(Tech)/Alwar(Tijara)/5737(1)/2018-2019/1717-1718

-

OrderNo: 2018-2019/Bhiwadi/6227

Upit Id : 1289

12 That the domestic effluent generated from the industry shall be treated as IS : 2470
( Part-l & II) and the treated effluent shall be disposed through septic tank and
soak pits

13 That the unit shall comply with of the conditions as imposed vide last consent
letter no. F(Tech)/Alwar(Tijara)/2260(1)/2015-2016/214-216 dated 27/04/2015.

14 That this consent is issued under red category (sr no-36, pickling) as per Board's
letter dt 08.05.2018.

' 15 That total water consumption shall not exceed to 18KLD (13KLD fresh water & 5

\—KLD ETP treated waste water used in process).

16 That total fresh water requirement shall not exceed to 13KLD (2.5KLD for

t~"domestic use,3 KLD for pickling / acid bath use, 6.3KLD for rinsing use, 0.2KLD for
plantation use & 1 KLD for scrubber use) and same shall be met from ground water.

17 That the industry shall obtain NOC/ permission from CGWA for ground water
abstraction.

18 That water meters shall be maintain at all suitable points to measure quantity of
daily ground water abstracted from bore well and water consumption for different
purposes. Record of the same shall be maintained on daily basis

19 That industry shall maintain effluent treatment plant (ETP) of adequate capacity
so as to treat the entire trade effluent generated from process (11.5KLD) up to the
norms prescribed at condition no 6.

20 That treated trade effluent shall be reused / recycled in process with in premises
up to maximum ' possible extent and excess/surplus effluent (if any} may be
discharged after proper treatment as per prescribed norms in to RIICO drain
leading to CETP, Bhiwadi.

21 That industry shall maintain suitable flow measuring device at appropriate
locations to measure the quantity of treated effluent reused in process and
discharge into RIICO drain leading to CETP and record of same shall be maintained
and submitted to RO, Bhiwadi.

22 That spent acid (3.6 KLD ‘maximum) shall be transported to CETP (SANF) through
leak proof dedicated tankers having GPRS for further treatment and no spent acid
shall be discharged into RIICO drain in any case.

23 That no untreated/acidic effluent shall be discharged into RIICO drain leading to
CETP

24 That the industry shall maintain complete record of spent acid transported to the
CETP (SANF) on daily basis and submit monthly report to this office.

25 That industry shall remew the membership of CETP Trust, Bhiwadi from time to
time and deposit charges towards operation and maintenance of CETP regularly

Date:  07/03/2019

Swag?nﬂaelure T\lct
. %g '!ﬂé slina by
JEM CH
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’ Regional Office Bhiwadi ) 1 O 4
- Rajasthan State Pollution Control Board

e G.0-I, Phase-2, RIICO Industrial Area, Bhiwadi
b= Phone: 01493-221435
L d
Registered
FileNo :  F(Tech)/Alwar(Tijara)/5737(1)/2018-2019/1717-1718

Order No: 2018-2019/Bhiwadi/6227
Date: 07/03/2019

Unit 1d : 1289 -

26 That CETP treated effluent equivalent to the quantity of effluent generated shall be
utilized for plantation/secondary gainful purposes within the premises. Record in
respect of quantity of effluent generated and quantity of CETP treated effluent
received for plantation/secondary gainful purposes shall be maintained on daily
basis and shall be submitted to Regional Office, Bhiwadi as and when asked for

27 That industry shall maintain septic tank & soak pit of adequate capacity to treat
the entire domestic waste water (2KLD) and no waste water shall be discharged

T outside the premises

28 That proper logbook of ETP shall be maintained and record of daily consumption of
chemicals shall be maintained in logbook.

29 That flow meters shall be maintained at inlet & outlet of ETP and daily record of
the same shall be maintained.

30 That trained/skilled operators/supervisors shall be employed to operate the ETP.

31 That good quality of chemicals shall be used to achieve the desired results and to
minimize the quantity of hazardous waste (ETP sludge).

32 That treated & untreated effluent carrying pipeline should be in different colors.

33 That the industry shall maintain acoustic enclosure and stack of adequate height
with D.G. Set of 320 KVA.

34 That industry shall maintain stack of adequate height at the pickling section & at
LDO/LSHS fired furnace and air pollution control measures provided at picking
section shall be operated efficiently whenever plant is operated.

35 That Industry shall maintain safe & adequate infrastructure facility at picking

section to conduct air emission monitoring.

36 That no additional source of Air/Water pollution shall be installed without prior
consent to establish & operate from the State Board. »

37 That the industry shall carryout effluent sampling/stack monitoring/ambient  air
quality monitoring and submit half yearly analysis report from the State Board
laboratory/laboratory recognized by Ministry of Environment & Forests (MoE&F),
Government of India.

38 That industry shall comply with the provisions of Hazardous & others Waste
(Management & . Transboundary Movement) Rules, 2016and record of daily
hazardous waste generation and its disposal shall be maintained.

Slgnature Not
Verfie

Digit jheglby
KHEm oﬁ&
GUPTA

Dale: 20790307
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Regional Office Bhiwadi 1 O 5

- Rajasthan State Pollution Control Board
st G.O-1, Phase-2, RIICO Industrial Area, Bhiwadi
sy Phone: 01493-221435

o ;
Registered
File No

F(Tech)/Alwar(Tijara)/5737(1}/2018-2019/1717-1718

OrderNo:  2018-2019/Bhiwadi/6227

Date:  07/03/2019

Unit Id : 1289

39 That, not withstanding anything provided hereinabove, the State Board shall have power

40

41

and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the conditions imposed here in

above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.

That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted

againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder. .

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the

general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please mnote that, non 'compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and project proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer[ Bhiwadi ]

Copy Toz-

1 Master File.

oigitmf sighe:
Page 6 of 6 R

Regional Officer[ Bhiwadi ]

Sign: Not
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Regional Office Bhiwadi
Rajasthan State Pollution Control Board
% G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
Serasy Phone: 01493-221435
|
Registered
FileNo :  F(Tech)/Alwar(Tijara)/5738(1)/2018-2019/1657-1658
OrderNo: 2018-2019/Bhiwadi/6199
Date: 21/02/2019
Unit Id : 1288

M/s Jyotika Strips Pvt. Ltd.

SP-812, G1-64/65, RIICO Industrial Area , Bhiwadi
Tehsil:Tijara
District:Alwar

Sub: Consent to Operate under section 25/260f the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
P Yourapplication for Consent to Operate dated 17/01/2018 and subsequent correspondence.

T

Consent to Operate under the provisions of section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter' to. be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for

your

Jyotika Strips Pvt. Ltd. plant situated at SP-812, G1-64/65 RHCO INDUSTRIAL AREA ;

Bhiwadi Tehsil:Tijara District:Alwar , Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 21/02/2019 to 31/05/2023 .

2

That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

Particular Type Quantity with Unit

S S SHEET (PATTA PATTI) 1 - Product 3,120.00 MTPA

That this consent to operate is for existing plant, process & capacity and  separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

That the quantity of effluent generation along with- mode of disposal for the treated
effluent shall be as under:

Signature Not

Dat
154919
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Regional Office Bhiwadi

Rajasthan State Pollution Control Board

107

—Bdasihan . G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
e Phone: 01493-221435
|
Registered
File No F(Tech)/Alwar(Tijara)/5738(1) /2018-2019/1657-1658
OrderNo: 2018-2019/Bhiwadi/6199
Date:  21/02/2019
Unit Id : 1288
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD) '
Domestic Sewage 1.800 NIL 1.800
Septic Tank and Soakpit
R
Trade Effluent 11.100 5.000 6.100
In to RIICO Drain Leading to CETP
5 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:
Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
D.G Set( 320KVA) ACOUSTIC ENCLOSURE
, WITH ADEQUATE
STACK HEIGHT
~ D.G Set( 325KVA)} ACOUSTIC ENCLOSURE
, WITH ADEQUATE
STACK HEIGHT
LDO/LSHS Fired Annealing ADEQUATE STACK
Furnace( 1NO.) | HEIGHT
Three Pickling Section ADEQUATE STACK
HEIGHT , COLLECTION
HOOD , Water
Scrubber
Acid Mist 50 mg/Nm3
33%!.«:“ r\lm
DigIE signegfby
Page 2 of 6 gﬂ%‘ 02.21
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File No
Order No:

Unit 1d :

Regional Office Bhiwadi i 1 O 8
Rajasthan State Pollution Control Board
G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
Phone: 01493-221435

Registered

F(Tech)/Alwar(Tijara)/5738(1)/2018-2019/1657-1658

2018-2019/Bhiwadi/6199
Date:  21/02/2019

1288

6 That the trade effluent shall be treated before disposal so as to conform to the standards

prescribed under the Environment (Protection) Act-1986 for disposal At the inlet of

Common Effluent Treatment Plants . The main parameters for regular monitoring shall

Parameters Standards
~ 0il & Grease ‘ Not to exceed 20 mg/1
pH Value Between 5.5 to 9.0
Lead (as Pb) Not to exceed 1.00 mg/1
Nickel (as Ni) Not to exceed 3.00 mg/1
Zinc as Zn Not to exceed 15.00 mg/1
Hexavalent Chromium ( as Cr+6) ) Not to exceed 2.0 mg/1
BOD 3 days, 27° C ' Not to exceed 30 mg/1
Total Suspended Solids 4 Not to exceed 100 mg/!
coD ' Not to exceed 250 mg/1
Fluoride as F Not to exceed 15 mg/1
M Iron as Fe Not to exceed 3 mg/1
7 That the industry shall apply for renewal of this cc t or for cc t to operate

at

least 120days in advance prior to expiry date of this consent letter else

additional fee shall have to be deposited in accordance with the Rajasthan Water &
Air (Prevention & Control of Pollution) (Amendment) Rules 2016.

8 That the industry shall not establish any plant / process or does not carry out any
activity which attracts environmental clearance under provisions of the EIA
Notification dated 14.09.2006.

9 That the power supply to all parts relating to operation of Water and Air pollution
control systems, as applicable, shall be measured by separate electricity meters and
respective log books be maintained.

10 That the power supply of the production shall be so interlocked with the Air &
Water pollution control equipments, ' that incase of non functioning of the pollution
control equipment the production process stops automatically.

Page 3 of 6
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Regional Office Bhiwadi 1 O 9

— Rajasthan State Pollution Control Board
SR G.0-], Phase-2, RIICO Industrial Area, Bhiwadi
=SRey ‘ Phone: 01493-221435

[/
Registered
FileNo : F(Tech)/Alwar(Tijara)/5738(1)/2018-2019/1657-1658

Order No: = 2018-2019/Bhiwadi/6199

Date: 21/02/2019

Unit Id : 1288

11 That this consent to operate is being issued to your project having investment in
Land, building, plant & machinery as Rs 162.59Lakh. In case of any increase in
capacity or addition/ modification/ alteration/ or change in product mix or
process or raw material or fuel, the project proponent is required to obtain fresh
consent to establish/operate from the Board.

12 That the domestic effluent generated from the industry shall be treated as IS : 2470
( Part-1 & 1) and the treated effluent shall be disposed through septic tank and
soak pits

13 That the unit shall comply with of the conditions as imposed vide last consent
letter no. F(CPM)/Alwar(Tijara)/3910(1)/2016-2017/8875-8877 dated 13/12/2016.

14 Fhat this consent is issued under red category (sr no-36, pickling) as per Board's
letter dt 08.05.2018. '

' 15 That total water consumption shall not exceed to 17KLD (12KLD fresh water & 5
KLD ETP treated waste water used in process).

16 That total fresh water requirement shall not exceed to 12KLD (2KLD for domestic

\.,./uﬁf 3KLD for pickling / acid bath use, 58KLD for rinsing use, 0.2KLD for
plantation use & 1 KLD for scrubber use) and same shall be met from ground water

17 That the industry shall obtain NOC/ permission from CGWA for ground water
abstraction.

18 That water meters shall be maintained at all suitable points to measure quantity of
daily ground water abstracted from bore well and water consumption for different
purposes. Record of the same shall be maintained on daily basis

19 That industry shall maintain effluent treatment plant (ETP) eof adequate capacity
so as to treat the entire trade effluent generated from process (11.1KLD)} up to the
norms prescribed at condition no 6.

20 That treated trade effluent shall be reused / recycled in process with in premises
up to maximum possible extent and excess/surplus effluent (if any} may be
discharged after proper treatment as per prescribed norms in to RICO drain
leading to CETP, Bhiwadi.

21 That industry shall maintain suitable flow measuring device at appropriate
locations to measure the gquantity of treated effluent reused in process and
discharge into RIICO drain leading to CETP and record of same shall be maintained
and submitted to RO, Bhiwadi. '

22 That spent acid (3.6 KLD maximum) shall be transported to CETP (SANF) through
leak proof dedicated tankers having GPRS for further treatment and no spent acid
shall be discharged into RIICO drain in any case.

23 That no untreated/acidic effluent shall be discharged into RICO drain leading to
CETP

ign: Not
egﬁwmvo
DI sighec
EM
T
Date: 20M9.02.21
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Order No: 2018-2019/Bhiwadi/6199

Regional Office Bhiwadi
Rajasthan State Pollution Control Board 1 1 0

e G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
ey Phone: 01493-221435
4
Registered
File No F(Tech)/Alwar(Tijara)/5738(1) /2018-2019/1657-1658

Date: 21/02/2019

Unit1d : 1288

24

25

26

27

28

29

30

31

32

33

34

35

36

37

38

That the industry shall maintain record of spent acid transported to the CETP
(SANF) on daily basis and submit monthly report to this office.

That industry shall deposit charges towards operation and maintenance of CETP
regularly :

That CETP treated effluent equivalent to the quantity of effluent generated shall be
utilized for plantation/secondary gainful purposes within the premises. Record in
respect of quantity of efffuent generated and quantity of CETP  treated effluent
received for plantation/secondary gainful purposes shall be maintained on daily
basis and shall be submitted to Regional Office, Bhiwadi as and when asked for

That industry shall maintain septic tank & soak pit of adequate capacity to treat
the entire domestic waste water (1.8KLD) and no waste water shall be discharged
outside the premises .

That proper logbook of ETP shall be maintained and record of daily consumption of
chemicals shall be maintained in logbook.

That the industry shall provide & maintain separate energy meter & hours meter at
ETP and daily record of running hours & energy consumption shall be maintained
in log book.

That trained/skilled operators /supervisors shall be employed to operate the ETP

That good quality of chemicals shall be used to achieve the desired results and to
minimize the quantity of hazardous waste (ETP sludge).
That treated & untreated effluent carrying pipeline should be in different colors.

That the industry shall maintain acoustic ~ enclosure and stack of adequate height
with D.G. Set of 320 and 500 KVA.

That industry shall maintain stack of adequate height at the pickling section & at
LDO/LSHS fired furnace and air poliution control measures provided at picking
section shall be operated efficiently whenever plant is operated.

That Industry shall maintain safe & adequate infrastructure facility at picking
section to conduct air emission monitoring .

That no additional source of Air/Water pollution shall be installed without prior
consent to establish & operate from the State Board. '

That the industry shall carryout effluent sampling/stack monitoring/ambient  air
quality monitoring and submit half  yearly analysis report from the State Board
laboratory/laboratory recognized by Ministry of Environment & Forests (MoE&F),
Government of India.

That industry shall comply with the provisions of Hazardous & others Waste
(Management & Transboundary Movement) Rules, 2016 and record of daily
hazardous waste generation and its disposal shall be maintained

e
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Regional Office Bhiwadi 1 1 1

_____t,_,, Rajasthan State Pollution Control Board
i ,‘“ﬁﬁ% G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
ey Phone: 01493-221435
. |
! Registered
File No F(Tech)/Alwar(Tijara)/5738(1) /2018-2019/1657-1658
Order No: 2018-2019/Bhiwadi/6199
i Date:  21/02/2019
‘ Unit Id : 1288 .
“ 39 That, not withstanding anything provided hereinabove, the State Board shall have power
; and reserves its right, as contained under section 27(2) of the Water Act and under
“ section 21(6) of the Air Act to review anyone oOr all the conditions imposed here in
: above and to make such variation as it deemed fit for the purpose of -Air Act & Water
Act.
40 That the grant of this Consent to Operate is issued from the environmental angle only,
. and does not absolve the = project proponent from the other statutory obligations
B prescribed under any other law or any other instrument in force. The sole and complete
responsibility ~ to comply with the conditions laid down in all other laws for the time-being
| in force, rests with the industry/ unit/ project proponent.
41 That the grant of this Consent to Operate shall not, in any way, adversely affect or
; jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.
This Consent to Operate shall also be subject, beéides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The project proponent will  comply

™

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Ple;

ase note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer|[ Bhiwadi ]

Copy To:z-

1

Pag

Master File.

Regional Officer| Bhiwadi ]
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egional Office Bhiwadi

Rajasthan State Pollution Control Board

@ Al Ry, D

ofisizsihan G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
S Phone: 01493-221435
7
Registered
FileNo : F(Tech)/Alwar(Tiiara)/s747(1)/2018-2019/1751—1752‘

OrderNo: 2018-2019/Bhiwadi/6249

Date:  15/03/2019

Unit Id : 1315
M/s Shri Laxmi Vijay Steels (P) Ltd.

F-435, RIICO Industrial Area, Phase-I, Bhiwadi Tehsil:Tijara
District:Alwar

Sub:

Ref:

77\,

Consent to Operate under section 25/26 0f the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Your application for Consent to Operate dated 13/10/2018 and subsequent correspondence.

Consent to Operate under the provisions of section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
210of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your Shri Laxmi Vijay Steels (P) Ltd. plant situated at F-435,Riico Industrial Area,Bhiwadi
PHASE 1 RIICO INDUSTRIAL AREA , Bhiwadir Tehsil:Tijara District:Alwar Rajasthan,
subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 15/03/2019 to 29/02/2024.

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes  or providing
following services with capacities given below.

Particular Type Quantity with Unit

S S SHEETS (PATTI PATTA) Product 4,500.00 MT PER ANNUM

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

nature Not
31&‘”?(90
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Regional Office Bhiwadi

Rajasthan State Pollution Control Board

113

i - = »
| _________..Bﬂﬁiihﬂﬂ—- G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
]
el Phone: 01493-221435
|
Registered
File No F(Tech)/Alwar(Tijara) /5747(1)/2018-2019/1751-1752
Order No: 2018-2019/Bhiwadi/6249
Date: 15/03/2019
Unit Id : 1315
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 2,500 NIL 2.500
Septic Tank and Soakpit
~
Trade Effluent 14.500 5.000 9.500
I In to RIICO Drain Leading to CETP
5  That the sources of air emmissions along with  pollution control measures and the
; emission standards for the prescribed parameters shall be as under:
Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
DG Set( 380KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
Liquid Fuel Fired Furnace ADEQUATE STACK
™ {LDO/LSHS)18 TPM( 18TPM) HEIGHT
Pickling section ADEQUATE STACK
' HEIGHT , ALKALI
SCRUBBER
6 That the trade effluent shall be treated before: disposal so as to conform to the standards
prescribed under the Environment (Protection) Act-1986 for disposal At the inlet of

Common Effluent Treatment Plants

The main parameters for regular monitoring shall

Signaiure Not
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Regional Office Bhiwadi

' Rajasthan State Pollution Control Board 1 1 4
: % G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
Eaaer Phone: 01493-221435
14
Registered
FileNo : F(Tech)/Alwar(Tiiara)/5747(1)/2618-2019/1751-1752

OrderNo: 2018-2019/Bhiwadi/6249
Date:  15/03/2019

Unit 1d @ 1315

‘-7 Parameters Standards !-‘
0il & Grease Not to exceed 20 mg/1
pH Value Between 5.5 to 9.0
Lead (as Pb) . Not to exceed 1.00 mg/1

~ Nickel (as Ni) Not to exceed 3.00 mg/1
Zincas Zn ' Not to exceed 15.00 mg/}
Total Suspended Solids : Not to exceed 600 mg/1
Hexavalent Chromium (asCr+6) Not to exceed 2.0 mg/1
Eluioride asF Not to gxceed 15 mg/1

7 That the industry shall apply for renewal of this consent or for consent to operate

at least 120 days jn advance prior to expiry date of this consent letter else

additional fee shall have to be deposited in accordance with the Rajasthan Water &
Air (Prevention & Control of Pollution) (Amendment] Rules 2016.

g That the industry shall not establish any plant / process or does not carry out any
activity which attracts environmental clearance under provisions of the EIA
Notification dated 14.09.2006.

9 That the power supply to all parts relating to operation of Water and Air pollution

N control systems, as applicable, shall be measured by separate electricity meters and
respective log books be maintained.

10 That the power supply of the production shall be so interlocked with the Air &
Water pollution control equipments, that incase of non functioning of the pollution
control equipment the production process stops automatically.

11 That this consent to operate is being issued to your project having investment in
Land, building, plant & machinery as Rs 122.16 Lakh. In case of any increase in
capacity or addition/ modification/ alteration/ or <change in product mix or
process or raw material or fuel, the project proponent is required to obtain fresh
consent to establish/operate from the Board.

12 That the domestic effluent generated from the industry shall be treated as IS : 2470
( Partl & 1) and the treated effluent shall be disposed through septic tank and
soak pits

13 That the unit shall comply with of the conditions as imposed vide last consent
Jetter no. F(Tech)/Alwar(’l‘ijara)/2262(1)/2015-2016/217«219 dated 27/04/2015

Signature Not
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Regional Office Bhiwadi 1 1 5
Rajasthan State Pollution Control Board

w———

o REan G.0-], Phase-2, RIICO Industrial Area, Bhiwadi
(= Phone: 01493-221435
o4
Registered
FileNo : F(Tech)/Alwar(Tiiara)/S74-7[1)/2018-2019/1751-1752

orderNo: 2018-2019/Bhiwadi/6249
Date:  15/03/2019

Unit 1d : = 1315

14 That this consent is issued under red category (sr no-36, pickling) as per Board's

t_~Tetter dt 08.05.2018

15 That total water consumption shall not exceed to 23KLD (18KLD fresh water & 5

e KLD ETP treated waste water used in process).

36/’[112& total fresh water requirement shall not exceed to 18KLD (3 KLD for domestic
use,4 KLD for pickling / acid bath use, 9.5KLD for rinsing use, 0.5KLD for
plantation use & 1 KLD for scrubber use) and same shall be met from ground water.

17 That the industry shall obtain NOC/ permission from CGWA for ground water
abstraction.

18 That water meters shall be maintain at all suitable points to measure quantity of
daily ground water abstracted from bore well and water consumption for different
purposes. Record of the same shall be maintained on daily basis

19 That industry shall maintain effluent treatment plant (ETP) of adequate capacity
so as to treat the entire trade effluent generated from process (14.5KLD) up to the
norms prescribed at condition no 6.

20 That treated trade effluent shall be reused / recycled in process with in premises
up to maximum possible extent and excess/surplus effluent (if any) may be
discharged after proper treatment as per prescribed norms in to RIICO drain
leading to CETP, Bhiwadi.

21 That industry shall maintain  suitable flow measuring device at appropriate
locations to measure the quantity of treated effluent reused in process and
discharge into RIICO drain leading to CETP and record of same shall be maintained
and submitted to RO, Bhiwadi. ’

" 22 That spent acid (4.8KLD maximum) shall be transported to CETP (SANF) through
AR leak proof dedicated tankers having GPRS for further treatment and no spent acid
shall be discharged into RIICO drain in any case.
23 That no untreated/acidic effluent shall be discharged into RIICO drain leading to
CETP
24 That the industry shall maintain complete record of spent acid transported to the
CETP (SANF) on daily basis and submit monthly report to this office.
25 That industry shall deposit charges towards operation and maintenance of CETP
regularly
26 That CETP treated effluent equivalent to the quantity  of effluent generated shall be
utilized for plantation/secondary gainful = purposes within the premises. Record in
respect of quantity of effluent generated and quantity of CETP treated effluent
received for plantation/secondary gainful purposes shall be maintained on daily
basis and shall be submitted to Regional Office, Bhiwadi as and when asked for

Signature Not
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File No
Order No:

Unit 1d :

Regional Office Bhiwadi 1 1 6
Rajasthan State Pollution Control Board
G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
Phone: 01493-221435

Registered

F(Tech)/Alwar(Tijara)/5747(1)/2018-2019/1751-1752

2018-2019/Bhiwadi/6249
Date:  15/03/2019
1315

27 That industry shall maintain septic tank & soak pit of adequafe capacity to treat
the entire domestic waste water (2.5KLD) and no waste water shall be discharged
outside the premises

28 That flow meters shall be maintained at inlet & outlet of ETP and daily record of
the same shall be maintained. ,

29 That the industry shail provide & maintain separate energy meter & hours meter at
ETP and daily record of running hours & energy consumption shall be maintained
in log book

™ 30 That trained/skilled operators/supervisors shall be employed to operate the ETP.

31 hat good quality of chemicals shall be used to achieve the desired results and to
minimize the quantity of hazardous waste (ETP sludge).
32 That treated & untreated effluent carrying pipeline should be in different colors,

33 That the industry shall maintain acoustic enclosure and stack of adequate height
with D.G. Set of 380 KVA.

34 That industry shall maintain stack of adequate height at the pickling section & at
LDO/LSHS fired furnace and air pollution control measures provided at picking
section shall be operated efficiently whenever plant is operated.

35 That Industry shall maintain safe & adequate infrastructure facility at picking
section to conduct air emission monitoring

36 That no additional source of Air/Water pollution shall be installed without prior
consent to establish & operate from the State Board

37 That the ' industry shall carryout effluent sampling/stack monitoring/ambient  air
quality monitoring and submit half yearly analysis report from the State Board

laboratory/laboratory recognized by Ministry of Environment & Forests (MoE&F),

Government of India.

38 That industry shall comply with the provisions of Hazardous & others Waste
(Management & Transboundary Movement) Rules, 2016and record of daily
hazardous waste generation and its disposal shall be maintained.

39 That, not withstanding anything provided hereinabove, the State Board shall have power

and reserves its right, as contained under section 27(2) of the Water Act and under

section 21(6) of the Air Act to review anyone Or all the conditions , imposed here in

above and to make such variation as it deemed fit for the purpose of Air Act & Water

Act.
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R Regional Office Bhiwadi 1 1 7
Rajasthan State Pollution Control Board

e G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
=7 Phone: 01493-221435
L4 :
Registered
FileNo : F(Tech)/Alwar(Tiiara)/5747(1]/2018-2019/1751-1752

OrderNo: 2018-2019/Bhiwadi/6249 :
Date: 15/03/2019

Unit 1d : 1315

40 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility ~to comply with the conditions laid down in ail other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

41 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by. the State Board for violation of the provisions of the Act or the Rules made

YA thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, 1o

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount  to

revocation of Consent te Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

Yours Sincerely

‘f\ Regional Officer[ Bhiwadi ]
Copy To:-
1 Master File.

Regional Officer| Bhiwadi ]

Signature Not
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S Rreneto @25
™ Tiead Office (MUID )
Rajasthan State Pollution Control Board

P 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
SResy Phone: 0141-5159600,5159695 Fax: 0141-5159697

Registered

FileNo : F(MUID)/Alwar(Tijara)/1684(1)/2018-2019/6020-6022

OrderNo: 2018-2019/MUID/5124
Date:  18/01/2019

Unit Id : 47834

M/s Maharaja Agro Foods (P) Limited

Plot No SP-2-259 & 260, RIICO Industrial Area, Kahrani

(Bhiwadi Extension), Tehsil:Tijara

District:Alwar
Sub: Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution)
~ Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
{ ) Your application for Consent to Operate dated 06/06/2018 and subsequent correspondence.

Sir,

’ Consent to Operate under the provisions of section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21 of the Air (Prevention & - Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your Maharaja Agro Foods (P) Limited plant situated at Plot No SP-2-259 260, RIICO
Industrial Area, Kahrani Bhiwadi Extension Bhiwadi Tehsil:Tijara District:Alwar
Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 01/07/2018 to 30/06/2023.
2 That this Consent is granted. for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes  or providing
following services with capacities given below.

Particular Type Quantity with Unit

Milk Product Product 1,095.00 LAC LITER/YEAR

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Sigyature Not
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Head Office (MUID ) 1 1 9
Rajasthan State Pollution Control Board

ase—ece

4, Institutional Area, Jhalana Doongar}, Jaipur-302 004
P r)
SR D e Phone: 0141-5159600,5159695 Fax: 0141-5159697
Registered
FileNo : F(MUID)/Alwar(Tijara)/1684(1) /2018-2019/6020-6022
Order No: 2018-2019/MU[D/5124—
Date:  18/01/2019
Unit1d : 47834
Type of effluent | Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(XLD) (KLD) ’
Domestic Sewage 7.000 NIL 7.000
N Septic Tank and Soakpit
Trade Effluent 90.000 14.000 76.000
On Land For
Plantation/Horticulture etc
5  That -the sources of air emmissions along with ‘pollution . control measures and the
emission standards for the prescribed parameters shall be as under:
Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
One biomass Briquette fired ADEQUATE AIR
boiler( 2TPH) POLLUTION CONTROL
MEASURES, Cyclone,
WITH ADEQUATE
~~ STACK HEIGHT
{ Particulate 800 mg/Nm3
Matter
One biomass Briquette fired -| ADEQUATE AIR
boiler( 4TPH) POLLUTION CONTROL
MEASURES, Cyclone,
WITH ADEQUATE
STACK HEIGHT
Particulate 800 mg/Nm3
Matter
One DG Set( 250KVA) ACOUSTIC ENCLOSURE
, WITH ADEQUATE
STACK HEIGHT
] siagr?’qswrefdpl
DigeEy signe:
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Head Office (MUID ) 1
- Rajasthan State Pollution Control Board ’ 2 0

F AP ——
,____——*‘Bmm"' 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
s Phone: 0141-5159600,5159695 Fax: 0141-5159697
Registered
FileNo : - F(MUID) /Alwar(Tijara)/1684(1) /2018-2019/6020-6022

orderNo: 2018-2019/MUID/5124
Date: 18/01/2019

Unit 1d : 47834
One DG Set( 625KVA) ACOUSTIC ENCLOSURE
WITH ADEQUATE
STACK HEIGHT

e

6 That the trade effluent shall be treated before disposal so as to conform to the standards
™ prescribed under the Environment (Protection) Act-1986 for  disposal . On Land for

irrigation . The main parameters for regular monitoring shall be as under

r Parameters 4‘ Standards

Total Suspended Solids . Not to exceed 100 mg/1
pH Value Between 5.5 10 9.0
oil and Grease ) Not to exceed 10 mg/1
Chemical Oxygen Demand ) Not to exceed 250 mg/1
F}E) (3 days at 27€) Not to exceed 30 mg/l

J 7 That the industry shall obtain all the necessary permissions from RIICO Ltd and
District Administration Alwar for operation of unit.
~, 8 That the industry shall Operate and maintain the ETP of 100KLD to treat the entire
trade effluent generated from complete plant to achieve the standards prescribed
under the Environment Protection Act 1986.

9 That the industry shall Operaté and maintain adequate recycling system (Tertiary
system & Reverse Osmosis Plant- 50001t/br) in compliance to office order dated
29/12/2014 and shall ensure scientific disposal of RO reject.

10 That the industry shall submit analysis report of Raw water & RO reject within 30
days to H.O. as well to R.0.

11 That the unit shall dispose the sludge of ETP in scientific manner.

12 That the industry shall disposed its domestic waste water in scientific manner o
avoid water pollution in and around the area.

13 That the industry shall comply with the standards as prescribed vide = MOEF
notification no. GSR 826(E) dated 16th November, 2009 with respect to National
Ambient Air Quality.

Slgnature Not
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Head ﬁfﬁce (MUID } 1 2 1
Rajasthan State Pollution Control Board

__Ei“nm.i“: 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e Phone: 0141-5159600,5159695 Fax: 0141-5159697
N :
Registered
FileNo : F(MUID)/Alwar(Tijara) /1684(1) /2618-2019/6020-6022

OrderNo: 2018-2019/MUID/5124
Date:  18/01/2019

Unit Id : 47834

14 That the industry shall ensure compliance of ambient air quality standard in
respect of noise as prescribed under Environment (Protection) Act & Rules made
therein.

15 That the unit shall not allow making any obstacles to any natural water flow i.e.

" natural nallah /stream carrying rain water to any water body.

L}6»”"fhat the industry shall meet-out its fresh water requirement of 300 KLD by using
ground water only.

17 That the unit shall submit copy of NOC from CGWA for abstraction of ground water
as & when obtained and shall not abstract ground water without NOC from CGWA.

18 That the industry shall comply all the guidelines issued from CGWA for abstraction

M

of ground water.

19 That the water flow meters shall be provided at all suitable points to measure
quantity of daily water consumption, trade effluent and domestic waste water
generation, waste water treated and treated waste water recycled and utilized for
plantation/gardening and cleaning purposes. Daily record of the same shall be
maintained and to be submitted to the Board.

20 That the industry shall install suitable measuring device at inlet and outlet of ETP
to measure the quantity of effluent coming for treatment and quantity of treated
waste water utilized for plantation/horticulture inside the premises. )

21 That the industry shall install suitable flow measuring devices/meters on the
intake sources of the - water and daily record of water consumption shall be
maintained. '

22 That the entire treated trade effluent shall be utilized within premises for cooling
make up water, cleaning, green pelt development inside the premises, green beit
development on allotted RIICO land after mnecessary treatment and after meeting
the prescribed standards and zero discharge status shall be maintained outside the
premises. -

23 That the industry shall install adequately designed rain water harvesting structure
for prevention and recharge of ground water in and around the area.

24 That this consent to operate is being issued for Milk processing (Products) -
1,095.00 Lacs Liters/Year only . For any change in quantity and number of products
& by-products, the industry has to seek fresh consent to establish.

25 That if the project cost exceeds Rs. 52.59Crores, the unit shall take/obtain
modification in consent to establish after paying fee as applicable.

26 That the industry shall maintain adequate height of stack along with acoustic
enclosures on two D.G.Sets of 1 x 625 KVA and 1 x 250 KVA.

27 That the industry shall submit Environmental Statement regularly to Board.

Signature Nel
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File No
Order No:

Unit 1d :

Head Office (MUID)) 1 2 2

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 0141-5159600,5159695 Fax: 0141-5159697

Registered

F(MUID)/Alwar(Tijara)/1684(1) /2018-2019/6020-6022

2018-2019/MUID/5124
Date: 18/01/2019

47834

28 That the industry shall provide adequate air pollution control measures and
adequate stack height with Two biomass briquette fired Boilers of 1x 2TPH & 1x 4
TPH.

29 That the industry  shall maintain  adequate infrastructure facilities for stack
monitoring to know the concentration of pollutant emitted in the atmosphere with
Two biomass briquette fired Boilers of 1x 2TPH & 1x ATPH as per emission

Regulation-Part IIL

30 That this consent to operate shall be bject to ¢ liance of any direction or
order passed by Court of Law in the matter.

31 That the unit shall provide and maintain the Oil & Grease trap in good condition,
so that oil & grease coming -with waste water from milk processing/ washing etc
will retained in the trap-

32 That the unit shall apply for renewal of consent to operate 120 days prior to expiry
of validity of this CTO.

33 That the unit shall undertake plantation in two rows of suitable species all along
the periphery of the unitto control foul smell.

34 That the industry shall obtain Environmental Clearance from competent authority
under EIA  Notification dated 14.9.2006 for any such activity which attracts
Environmental Clearance under EIA Notification dated 14.9.2006.

35 The industry shall not use pet coke and Furnace 0il or any other such fuel which is
banned by Hon'ble Supreme Court of India or any other Court of Law or
Government of Rajasthan.

}

36 That the Hon'ble National Green Tribunal, Bhopal (CZ} order dated 25.10.2017 &

other orders time to time in Original Application No. OA No. 80/2016,
Shrivardhman Milk Dairy Pvt. Ltd. Vs:. Rajasthan State Pollution Control Board and
Anr shall be complied within-the time limit.

37 That, not withstanding anything provided hereinabove, the State Board shall have power

and reserves its right, as contained under ‘section 27(2) of the Water Act and  under

section 21(6) of the Air Act to review anyone or all the conditions imposed here in

above and to make such variation as it deemed fit for the purpose of Air Act & Water

Act.

38 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project  proponent from the other statutory obligations

prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.
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.- Head Office (MUID ) 1 2 3

Rajasthan State Pollution Control Board

sl 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
ey Phone: 0141-5159600,5159695 Fax: 0141-5159697
57
Registered
FileNo : F(MUID)/Alwar(Tijara)/1684(1) /2018-2019/6020-6022

orderNo: 2018-2019/MUID/5124
Date:  18/01/2019

Unit 1d : 47834
39 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.
This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The project proponent will" comply
N with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

This bears the approval of the competent authority.

Yours Sincerely

Group Incharge{ MUID 1
Copy To:-
1 Regional Officer, Regional  Office, Rajasthan ~ State Pollution  Control  Board, Bhiwadi
requested to verify the compliance of CTO conditions within 03 months.
[l 2 Master File.

Group Incharge[ MUID ]

Signature Not
I gt

Digil signedfby
VIKRA
Page 6 of 6 si‘wn Eq
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e Head Office (MUID }

| QU Rajasthan State Pollution Control Board

: 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 0141-5159600,5159695 Fax: 0141-5159697

Registered

FileNo: : F(MUlD)/Alwar(Alwar)/6(1)/2011*2012/3138-3141

OrderNo: - 2019:2020/MUID/5253
Date: 04/12/2019

Unit Id © 22826
M/s Varun Beverages Limited (Unit-1V)
SP-290-292, RIICO Industrial Area, Phase-VII,
Chopanki;Bhiwadi, Tehsil:Alwar
' District:Alwar
Sub: Consent ‘to Operate under section 25/26 of the Water (Prevention & ‘Control of Pollution)

Act, 1974 and under section 21(4) of Air (Preveg&m,& Eaef Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated $i%tubsequent corresppndence.

Sir,

‘ Consent to Operate under the provisions of section 25/26.of the Water (Prevention &
Control of Pollution)  Act, 1974 (hereinafter to be referred as the -Water Act) and under section
210f the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the

: Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
| your Varun - Beverages Limited plant situated = at ' 'SP-290-292, RIICO Industrial Area,

Phase-Vll, . Chopanki Bhiwadi Bhiwadi Tebsil:Alwar "Distric:Alwar , Rajasthan, subject to

the following conditions:-

1 - That this Consent to Operate is valid fora period from 30/04/2019 to 31/03/2024.
2 That this Consent is granted for manufacturing / producing following products / by
products or . carrying out the. following - activities . or operation/processes -or providing

féllowing services with capacities given below.

Particular ‘ i Type, Quantity with Unit

SOFT DRINKS . By Product . 300.00 KLD

d 3 That this consent to operate is for existing plani', process & capacity and separate consent
to establish/operate is required to. be taken for any addition / modification / alteration in

process or change in capacity or change in fuel.
! 4 That the quantity @ of effluent géneraticn along with mode of disposal for the treated

effluent shall be as under:
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Head Office (MUID }

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 0141:5159600,5159695 Fax: 0141-5159697

' Reglstéred

125

i File No F(MUID)/Alwar(Alwar) /6(1)/2011-2012/3138-3141
: OrderNo: 2019-2020/MUID/5253 '
Date:  04/12/2019
Unit 1d : 22826
Type of ef_ﬂﬁent Max, effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 53.000 NIL 53.000
' 2‘9!!6‘"59,' Verl:nej On land for Plantation/
o] ?:SE.,,‘" 10T Horticulture inside the factory
Cocatpre ) R
premises
™ Trade Effluent 140.000 NIL 140.000
On Land For
Plantation/Horticulture/Other
uses
5 That the sources of air emmissions Valong with pollution = control ~measures and * the
emission standards for the prescribed parameters shall be as under:
Sources of Air Emmissi Poll Control Prescribed
Measures Parameter Standard
BOILER BRIQUETTE FIRED( ACOUSTIC ENCLOSURE
. 6TON) |, ADEQUATE AIR
: POLLUTION CONTROL
MEASURES,
| ADEQUATE STACK
HEIGHT, AIR PRE
’ HEATER DUST
™ COLLECTOR , Bag Filter
, Cyclone , Dust
Collector
: Particulate 800 mg/Nm3
Matter
BOILER HSD FIRED( 4TON) ACOUSTIC ENCLOSURE
, ADEQUATE AIR
i POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT
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i ' Head Office (MUID } 1 2 6

Rajasthan State Pollution Control Board

.gm 4, Institutional Area, Jhalana Doohgari, Jaipur-302 004
e Phone: 0141-5159600,5159695 Fax: 0141-5159697
Registered
FileNo : - F(MUID)/Alwar(Alwar)/6(1)/2011:2012/3138-3141:

OrderNo:  2019-2020/MUID/5253
Date:  04/12/2019

Unit Id : 22826

Particulate 800 mg/Nm3
Matter
DG SET{1 NOS){ 500KVA) ACOUSTIC ENCLOSURE
, ADEQUATE AIR
POLLUTION CONTROL
MEASURES,
g jed
Al i oo
H
N
DG SET(3 NOS)( 1000KVA) ACOUSTIC ENCLOSURE
,ADEQUATE AIR
POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT
NOx {as NO2) 710
(at 15% 02)
day basis in
ppmv
NMHC (as C) 100 mg/Nm3
(at15% 02)
PM (at 15% 75 mg/Nm3
02)
CO{at15% 150 mg/Nm3
02)
N 6 .That the domestic sewage shall be treated before disposal so as to conform to the

standards prescribed under -the Environvent (Protection)  Act-1986for disposal’ Into

Inland Surface Water, The main parameters for regular monitoring shall be as under.
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3 : Head Office (MUID } 1 2 7

e Rajasthan State Pollution Control Board
m 4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Sy Phone: 0141-5159600,5159695 Fax: 0141-5159697

—
|

‘ Registered

FileNo -:  F(MUID)/Alwar(Alwar)/6(1)/2011-2012/3138-3141
OrderNo: 2019-2020/MUID/5253
pate:  04/12/2019

Unit Id : 22826

Parameters - Standards

Total Suspended Solids Not to exceed 100 mg/l

pH Value Between 5.5 to 9.0

Oil and Grease Not to exceed 10 mg/l
NotMerifiad
Biocl i Oxygen D d (3 days ag&%%@,gg\mgm Not to exceed 30 mg/l
B

Wﬂ:‘
Not to_exceed 250 mg/l

Chemical Oxygen Demand

7 That the trade effluent shall be treated before disposal so as to conform to the standards

prescribed under the Environment (Protection) Act-1986 for  disposal . Into Inland
Surface Water . The main parameters for regular monitoring shall be as under

; Parameters Standards
Total Suspended Solids Not to exceed 100 mg/1
pH Value Between 5.5 to 9.0

/ 0il and Grease Not to exceed 10 mg/1
Biochemical Oxygen D d (3 days at 27°C) Not to exceed 30 mg/1
Chemical Oxygen Demand Notto exceed 250 mg/l

8 That the industry shall obtain all - necessary permission from concern authorities

i (RIICO) and-district administration Alwar for operation of the plant.

M 9 That the industry shall operate and maintain the ETP of 700KLD properly to treat
the trade effluent (140KLD) and the domestic waste water (53KLD) to achieve the
standards prescribed under the Environment Protection Act 1986.

10 That the unit - shall not extract the ground water without prior permission of
competent authority i.e. CGWA (Central Ground Water Authority). ’

11 That the hazardous waste generated from the process will be stored under the
covered shed & will be disposed of as per the provisions of the Hazardous and
other Waste (Manag t and Transboundary Movement } Rules, 2016.

12 That the industry shall “comply with provision of Hazardous and other Waste
M t & Tr b dary Mo t) Rules 2016.
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Head Office (MUID ) 1 2 8

e Rajasthan State Pollution Control Board
% 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
W Phone: 0141-5159600,5159695 Fax: 0141-5159697

b | '
Registered
File No F(MUID)/Alwar(Alwar)/6(1)/2011~2012/3138-3141
OrderNo: 2019-2020/MUID/5253
Date: 04/12/2019
Unit Id : 22826

13 That the industry shall comply " with the standards as prescribed vide MOEF.
notification no. GSR 826(E) dated 16th November, 2009 with respect to National
Ambient Air Quality.

14 That the unit shall dispose the sludge of ETP in scientific manner.

15 That the industry shall ensure compliarice of ambient air quality standard in
respect of noise as prescribed g@&%‘m yirgument (Protection) Act & Rules made
therein. za:“%jgﬁ el

16 That the total water consumptionetd project shall not exceed 495 KLD without
prior permission of the Board and permission from CGWA.

a 17 That the industry shall operate and maintain RO plant (200 KLD capacity) and
dispose RO reject in scientific manner

18 That the entire treated trade effluent and domestic waste water shall be utilized
within premises for horticulture/plantation etc and at RIICO owned park and zero
discharge status shall be maintained outside the premises.

19 That the water flow meters shall be provided at all suitable points to measure
quantity of daily ground water abstraction, water consumption, trade effluent &
domestic waste water generati'on, trade effluent & domestic waste water treated
and treated waste water recycled and utilized for plantation/gardening purposes. :
Daily record of the same shall be maintained and to be submitted to the Board

20 That this consent to operate is being i d for the i t upto Rs. 163,06 cr.

21 That the industry shall provide acoustic 1 e and adequate stack height with
four. D.G.Sets of 3x1000 KVA and 1x500 KVA.

22 That the industry shall also provide adequate air pollution control measures and
adequate stack height with Boiler 1x6 TPH and 1x4 TPH Boiler capacity.

23 That the industry shall ensure proper utilization and reuse of trade effluent
&domestic waste water after adequate treatment for gainful purposes.

A 24 That the industry shall install and maintain adequate infrastructure facilities for
stack monitoring to know the concentration of pollutant emitted in the atmosphere
with Boller 1x6 TPH, 1x4 TPH and DG sets 3x1000 KVA. )

25 That the industry shall submit Environmental Statement regularly to Board.

26 That the industry shall obtain Environmental Clearance from competent authority .
under EIA Notification dated 14.9.2006 for any such activity which attracts
Environmental Clearance under EIA Notification dated 14.9.2006.

27 That this consent to operate shall be subject to compliance of any direction or

order passed by Court of Law in the matter.
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Head Office (MUID )
s Rajasthan State Pollution Control Board - 1 2 9

m 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
% Phone: 0141-5159600,5159695 Fax: 0141-5159697
Registered
FileNo : F(MUID)/Alwar(Alwar)/6(1)/2011-2012/3138-3141

OrderNo: . 2019-2020/MUID/5253
) Date: 04/12/2019

Unit id : . 22826
28 That the industry shall provide the Oil & Grease trap in good condition, so that oil
& grease coming with waste water from activities etc in the unit will retained in the
. trap. : ; -
29 That the unit shall follow conditions circulated by CPCB vide order
" CPCB/IPC-VII/CEPI/NGT/2019 dated  25.10.2019 and  this office letter no.
F14(99-Corres)/RSPCB/Plg/2245-2281 dated  31.10.2019in  respect to areas under

CEPL, i.e. Signature:Not Verified
i. The unit shall comply strif ﬁ%é‘?ﬁ‘xg"?amisslon levels as and when State
* Location: pa

Board/CPCB prescribed.
ii. Unit shall provide green belt of 40 % of the plot area, using concept of thé social

forestry and ‘development of green belt tside project pr
" wherever adequate land is not available within the industrial premises,

ifi. That all the industrial effluent will have to be treated and re-recycled in the .

process by establishing Zero Liquid Discharge (ZLD). plant along with. arrangements
for scientific management of the RO rejects.

iv. That the unit shall use cleaner fuels and shall avoid Pet Coke/Furnace Oil/LSHS.

v. -That the industry shall install adequately designed rain water harvesting
structure for prevention and recharge of ground water in ‘and around the area and

shall submit detailed water harvesting plan.
vi. Unit shall install.. and issi Conti Emission . Monitoring = System-

CEMS- (as per CPCB guidelines for relevant parameters) which shall' be connected
with RPCB/CPCB server (In case of large ' medium red category industries ) :

vii. In- case of Large and Medium Red category industries, the unit shall install
system for continuous monitoring of . effluent quality / quantity as per CPCB
guidelines for relevant parameters - and shall be connected to RPCB and CPCB
servers. In case of ZLD units, PTZ camera will installed at the effluent outlet.

vili. In case the domestic waste water géneration in the. industry is more than 10

capacity and treated sewage shall be reused/recycled to the maximum extent.

30 That, not withstanding anything provided hercinabove, ‘the State Board shall have power
and reserves its right, as contained under section. 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all. the conditions imposed here in
above and to make such variation. as it deemed fit for the 'purpose of Air Act & Water

Act.

Page 6 of 7

i in adj t areas.

KLD, the industry shall Install separate Sewage Treatment Plant (STP) of adequate

Registered

FileNo : _ F(MUID)/Alwar(Alwar)/6(1)/2011-2012/3138-3141

OrderNo:  2019-2020/MUID/5253
Date: 04/12/2019

Unit Id : 22826

31 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent: from - the .other . statutory obligations
prescribed under any other law or' any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.
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Head Office (PDF)
_ Rajasthan State Pollution Control Board
m 4, Institutional Area, Jhalana Doongari, Jaipur-302 004

*%?? Phone: 0141-5159856 Fax: 01415159697

'

hoterore @23

Registered

FileNo :- F(Plan)/Alwar(Tijara)/7(1)/2016-2017/11957-11959

Order No:  2016-2017/PDF/110 .
: Date:  31/03/2017

Unit Id : 7927
M/s United Breweries Ltd.,

SP-971, RIICO Industrial Area Chopanki, Tehsil:Tijara
District:Alwar

Sub: Consent to Operate under section 25/260f the Water (Prevention & Control of Pollution)
" Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981,

Ref  Your application for Consent to Operate dated 29/08/2016 and subsequent correspondence.

Sir,

Consent to Operate under the provisions of section 25/260f the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
210f the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as- the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your Brewery plant situated at SP-971, RIICO _Industrial Area Chopanki Bhiwadi
Tehsil:Tijara District:Alwar , Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 14/09/2016 to 31/08/2021.

2 That this Consent is granted for manufacturing / producing following . products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below.

Particular Type Quantity with Unit

Beer Product 30,000.00 KL/YEAR

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel. |

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Signature Not
Vegﬂﬁé e

pigif sign
RERESY
o A
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< ' Head Office (PDF )

: B Rajasthan State Pollution Control Board
o 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 0141-5159856 Fax: 0141-5159697

Registered
FileNo : F(Plan)/Alwar(Tijara)/ 7(1)/2016-2017/11957-11959
OrderNo: 2016-2017/PDF/110
Date:  31/03/2017
Unit Id : 7927
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD}
Trade Effluent 73.000 69.000 4.000
Treated in Effluent Treatment
Plant and used in plantation and
horticulture

5 That the sources of air ‘emmissions along with pollution control measures and the

emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
DG Set (1 No.){ 1500KVA) ACOUSTIC ENCLOSURE
, SAFE STACK HEIGHT
ASPERERIV
NOx (as NO2) 710
(at 15% 02)
. day basis in
ppmv
‘NMHC (as C) 100 mg/Nm3
(at 15% 02)
PM (al 15% 75 mg/Nm3
02)
€O (at 15% 150 mg/Nm3
02)

comply with the standards as prescribed vide MOEF

6 That the Brewery plant will
2009 with respect to National Ambient

notification No. GSR 826(E) dated 16th November,
Air Quality Standards.

7 That the trade effluent shall be treated before disposal so &
(Protection)  Act-1986 for disposal Into  Inland

s to conform to the standards .

prescribed under the Environment
Surface Water . The main parameters for regular monitoring shall be as under

s
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Head Office (PDF )
Rajasthan State Pollution Control Board
N 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
T Phone: 0141-5159856 Fax: 0141-5159697
|/
Registered
FileNo- :  F(Plan)/Alwar(Tijara)/7(1)/2016-2017/11957-11959
Order No:  2016-2017/PDF/110
Date: 31/03/2017
Unit Id : 17927
Parameters ) Standards
Total Suspended Solids Not to exceed 100 mg/1
pH Value Between 5.5 to 9.0
Not to exceed 30 mg/1

Biochemical Oxygen Demand (3 days at 27°C)

All efforts should be made to
" remove colour & unpleasant
odour as far as practicable

Colour & Odour

0il and Grease Not to exceed 20 mg/1

Chemical Oxygen Demand Not to exceed 250 mg/1

8 That this Consent to Operate shall be valid for production of Beer @ 30000KLA in
addition to earlier consented production capacity of 75,000KLA vide letter dated
01/10/2014. The total production of the Beer from the entire plant shall not exceed
1,05,000 KL per Annum. .

9 That the increase in production capacity shall be achicved through optimization of
water consumption, effluent treatment & recovery systems by installing Multi Effect
Evaporator (MEE) & rotary dryer. )

10 That the industry shall also comply with ~all conditions imposed by Consent to
Operate issued by the State Board. for production of 75000.00 KLA of Beer vide letter
no. F(PLG)/Alwar(Alwar)/8(1) /2014-2015/5465-5467 dated 01/10/2014.

11 That the total fresh  water consumption of the unit for production under -this
consent shall not exceed 170 KLD.

12 That total fresh water consumption of the. complete project shall not exceed 710
KLD including c ption for d stic usage.

13 That the total trade effluent generation from this expansion shall not exceed 73
KLD. This effluent shall be reused as Boiler & Coolil;g Tower feed and rejects of TRO
shall be reused after MEE.

14 That the .slurry generated from the Effluent Treatment Plant and sediments of
fermentation after drying shall be wused as a manure in scientific manner. The
industry shall maintain record of slurry generated & disposed.

15 That the MEE rejects ~shall be disposed in scientific - manner, only through

appropriate waste disposal facility.

Page 3 of 6

Signature Nt
vé’?i?fs‘"
RERETS
Dol 20871




133

Head Office (PDF)

; Rajasthan State Pollution Control Board
% 4, Institutional Area, Jhalana Doongart, Jaipur-302 004
\;{&%{/ Phone: 0141-5159856 Fax: 0141-5159697

-
Registered
FileNo : F(Plan)/Alwar(Tijara)/7(1)/2016-2017/11957-11959

orderNo:  2016-2017/PDF/110
Date: 31/03/2017

Unit i @ 7927
16 That industry shall . establish & maintain  adequately designed rain = water
harvesting structure and rain gardens for preservation of ground water level of the
area. )
17 That industry shall maintain water meters for measuring & recording of the
amount of fresh water intake, water consumed in various processes, effluent
generated, effluent treated in Effluent Treatment Plant, effluent recycled & effluent

™ disposed/utilized. The . daily record of the meters readings shall be maintained in
separate log-book and monthly summary shall be ted to  Regional . Office,
Alwar.

premises. No trade effluent shall be discharged in any circamstances from any
process outside the premises. ’

19 That the industry shall provide & maintain separate energy meters at pollution
control measures & effluent treatment plant. The daily. record of the energy mieter

1 readings shall be maintained in separate log-book and monthly summary shall be
submitted to Regional Office, Alwar.

20 That industry shall submit quarterly = analysis/monitoring report of source
emission/ambient air/waste water/noise from the State Board laboratory or any
laboratory appraved/ recognized i)y Ministry of -Environment, Forest & Climate
Change, Government of India.

21 That industry shall install the conti
system in accordance with guidelines ' issued by Rajasthan State Pollution Control
Board/Central  Pollution - Control Board. The industry shall submit time bound

‘/B/That the industry shall maintain zero discharge status inside and outside the

ti ission/effluent monitoring

N action plan for implementation within one month from issuance of this letter.
22 That the industry shall maintain good I keeping during the operation of the
industry. )

23 That ash generated from the pre existing 10 TPH husk fired Boiler shall be. stored
adequately till transported for final disposal and record shall be maintained.

24 That industry shall ensure abstraction of ground water with valid prior
permission/NOC of Central Ground Water Authority, Government of India. )

25 Minimum 33 % of the area for the industry should be covered by plantation and
plantation shall be carried out to develop a green belt along the periphery.

26 That the industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

27 That all the pipe lines carrying effluent/water/liquid shall be kept above ground
level. No flexible piping or drains shall be provided for carrying of liquids.

28 That the industry shall make arrangements for proper channelizing of .storm water
and storm water shall not be allowed to mix with process waste.

ooy
DI St'l‘?h g
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Head Office (PDF )

-— Rajasthan State Pollution Control Board
_ﬁ_m'ii— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Sy Phone: 0141-5159856 Fax: 0141-5159697

N
Registered
FileNo :  F{Plan)/Alwar(Tijara)/7(1)/2016-2017/1 1957-11959

OrderNo: 2016-2017/PDF/110
Date: 31/03/2017

Unit1d : 7927
29 That the industry shall carry out fumigation regularly to take care of the problem of

pests/flies.
That the industry shall comply with the provisions of the Public Liability Insurance

30
Act, 1991, if applicable
31 That the industry shall comply with the provisions. of ‘the Public Liability Insurance
Act, 1991, if applicable .
32 That the industry shall comply with the  emission standards prescribed under the

Environment (Protection) Rules,1986.

33 That the industry shall comply with the provision of The Water (Prevention &
Control of Pollution) Cess Act, 1977.

34 That the total capital cost of the of the project (after expansion) shall not exceed to
. Rs.9920.82 lacs. .

35 That the industry shall complete the work of upgradation of pollution control
measures and infrastructure facility for monitoring with 1500KVA D.G. set by
31/05/2017 for which Bank Guarantee 'No. 009GT02170590004 of Rs. 50000 dated
28/02/2017 has been " submitted, failure to complete the upgradation work, the
Bank Guarantee shall be forfeited without any further notice in the matter.

36 That the industry shall comply with the provisions of Hazardous and Other Wastes
( g t and Transboundary M t) Rules, 2016.

37 That within 15days form issuance of this letter the industry shall submit time
bound action plan along with Bank Guarantee for installation of centinuous ‘online
monitoring system & PTZ IP cameras and also establish connectivity with the
onling monitoring. server of the State Board and the industry shall also submit

v details of metering arrangemerits provided or to be provided.

M 38 That not withstanding anything provided hereinabove, the State Board shall ‘have power

and reserves its Tight, as. contained under sectlon 27(2) of the Water Act and - under

section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it .deemed fit for the purpose of Air Act & Water

Act.

39 That the grant of this Consent to . Operate is issued from the environmenml angle only,
and does . not absolve the proiect proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole .and . complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

Qignatn Not
chri(la M

Dightanf signegfoy

INEESH N
Dale; 2017/03.31
18:13; 6:30
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_— Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 0141-5159856 Fax: 0141-5159697

Registered

FileNo :  F(Plan)/Alwar(Tijara)/7(1)/2016-2017/11957-11959
OrderNo: 2016-2017/PDF/110
' Date:  31/03/2017

Unitld : 7927

40 That the grant of this Consent to Operate shall not, in any way, .adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to-

the general conditions given in the enclosed Annexure. The project proponent will comply

with the' provisions of the Water Act and Air Act and to such other conditions as may, from

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and project proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).
This bears the approval of the competent authority.

Yours Sincerely

Group Incharge[ PDF ]
Copy To:~ .
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwadi to

monitor compliance of the conditions. :

2 Master File,

Group Incharge| PDF }

Page 6 of 6




S N@M—r

Tz ' Head Office (CPM)
Rajasthan State Pollution Control Board

ol 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
oy Phone: 0141-5159600,5159695 Fax: 0141-5159697
Registered
FileNo :  F(Tech}/Alwar(Tijara)/100(1)/2009-2010/10605-10607
OrderNo: 2016-2017/CPM/4784
Date:  14/02/2017
Unit Id : 1454

M/s Shree Cement Ltd,

Plot no. SP- 3/A-11, RIICO Industrial Area Khushkhera,

Tehsil:Tijara

District:Alwar

Sub: Consent to Operate under section '25/260f the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
™M Your application for Consent to Operate dated 20/07/2016 and subsequent correspondence.

sir,
Consent to Operate under the provisions of section 25/260of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
210of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for

your Cljnker Grinding cement plant situated at Plot no SP- 3/A-11, RIICO Industrial Area
Khushkhera Tehsil: Tijara District:Alwar , Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 01/12/2016 to 30/11/2021.
2 That this Consent is granted for manufacturing / -producing following. products / by

products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

M Particular Type Quantity with Unit

CEMENT (CLINKER GRINDING ONLY) Product 4.50 MILLION TONNES
i , PER ANNUM

3 That this consent to operate is for existing plant, process & capacity and separate consent
i to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel:

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

i Page 1 of 6
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Head Office (CPM )

Rajasthan State Pollution Control Board
s 4, Institutional Area, Jhalana Doongari, Jaipur-302 004

137

amhr e Phone: 0141-5159600,5159695 Fax: 0141-5159697
Registered
File No F(Tech)/Alwar(Tijara)/100(1)/2009-2010/10605-10607
OrderNo:  2016-2017/CPM/4784
Date: 14/02/2017
Unit Id : 1454
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 10.000 10.000 NIL
— To be treated in STP and to be
' used in plantation and
horticulture
5 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:
Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
CEMENT MILL-1 ADEQUATE STACK
HEIGHT, Bag House
Particulate 50 mg/NM3
Matter
CEMENT MILL-2 ADEQUATE STACK
HEIGHT , Bag House
. Particulate 50 mg/NM3
Vi Matter
D.G set{ 1000KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
co 150 mg/NM3
Particulate 75 mg/NM3
Matter
NOx 710 mg/NM3
NMHC 100 mg/NM3

6 That the Clinker Grinding cement plant will comply
vide MOEF notification No.
National Ambient Air Quality Standards.

Page 2 of 6
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Head Office (CPM )

Rajasthan State Pollution Control Board
4, Institutional Area, fhalana Dooxigari, Jaipur-302 004

%"F‘Hg Phone: 0141-5159600,5159695 Fax: 0141-5159697
Registered
File No

i F(Tech)/Alwar(Tijara)/100(1)/2009-2010/10605-10607

OrderNo:  2016-2017/CPM/4784

Unit Id : 1454

7

10

11

1

[

13

14

Page 3 of 6

Date:  14/02/2017

That the domestic sewage shall be treated before disposal so as to conform to the
standards  prescribed under the Environvent (Protection) Act-1986for  disposal Into
Inland Surface Water. The main parameters for regular monitoring shall be as under.

Parameters Standards
Total Suspended Solids Not to exceed 100 mg/l
pH Value Between 5.5 to 9.0
Qil and Grease Not to exceed 10 mg/l
Total Residual Chlorine Not to exceed 1.0 mg/1
Ammonical Nitrogen (as N ) ‘ Not to exceed 50 mg/l
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l
Chlorides Not to exceed 1000 mg/l
Chemical Oxygen Demand Not to exceed 250 mg/l

That this consent to operate is being issued for broduction of cement upto 4.50
MMTPA by clinker grinding only.

That industry will not produce clinker without prior consent from the State Board
and same shall be procured from outside sources.

That the total capital investment as on 31/03/20160f the clinker grinding plant as
per the C.A certificate submitted by the industry is Rs. 270.94 crores which includes
the cost of land, building,plant & machinery and miscellaneous assets.

That all the recommendations made in the Charter of Corporate Responsibility for
Environment Protection for Cement Plants shall be implemented.

That for the control of fugitive emission guidelines / code of practice as issued by
CPCB will be followed,

That the unit shall maintain continuous real time monitoring systems at stack
attached to cement mills to monitor the emission level of particulate matter.

That the industry shall comply the revised emission standards with respect to
particulate matter with effect from 01/04/2017as notified by MoEF, Gol New Delhi
vide gazette notification dated 25/8/2014amended on 09/05/2016and for this
purpose ' the industry shall upgrade the air pollution control measures before
01/04/2017.

138




Head Office (CPM)

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

SSsyy Phone: 0141-5159600,5159695 Fax: 0141-5159697

N

File No

Order No:

Unit Id :

M

15

18

19

20

2

-

22

23

24

25

26

27

28

29

Page 4 of 6

4

Registered

F(Tech)/AIWar(Tiiara)/1oo(1)/2009-2010/1060540607
2016-2017/CPM/4784

Date:  14/02/2017
1454
That industry shall maintain adequate air po![ution' control measures at cement
mills (including hot air burners)so as to ensure the norms mentioned at condition
no. 5and air pollution control measures will be kept operational whenever plant is
operated.
That the industry shall maintain adequate stack height at cement mills.

That emissions of particulate matter from stack/ vents of various sections of plant
shall not exceed to 50 mg/NM3.

That adequate air pollution -control measures shall . be maintained at all the
transfer points & other sources of fugitive emissions like packing plant, storage silo
etc,

That the industry shall maintain adequate infrastructure facility at the stacks of
cement mills and D.G sets for stack emission monitoring.

That cemented roads shall be provided and maintained inside the premises to
minimize fugitive emissions due to vehicular movements.

That all the raw materials shall be stored in closed shed.

That water sprinkling and cleaning of roads by vacunm cleaner shall be done
regularly to control the fugitive emissions generated due to vehicular movement.

That no additional source of air pollution shall be installed without prior consent
from the State Board.

That the recommendations of the policy briefs related to human health risk due to
cement dust exposures shall be complied.

The industry shall comply with the MoEF, Government of India, Notification dated
14th September 1999 with till the date amendments relating to fly ash management
and shall provide relevant details to the State Board, MoEF, Government of India.

That the power supply to the production/process shall be interlocked with the
pollution control equipments that in the event of non- functioning of the pollution
equipment and/or increase in levels of pollutants, the production process stops
automatically.

That separate energy meter & hour meter shall be provided and maintained at all
the air pollution control measures and daily record of running hours of pollution
control measures and energy consumption shall be maintained in log book.

That the total fresh water requirement shall not exceed 150.00 KLD(For industrial
purpose- 100KLD and domestic purpose- 50KLD) which shall be met from ground
water.

That industry shall comply with all the conditions of NOC/permission granted by
the CGWA for ground water withdrawal vide letter dated 15/04/2014.

139




140

Head Office (CPM)
Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 0141-5159600,5159695 Fax: 0141-5159697

Registered
FileNo :  F(Tech)/Alwar(Tijara)/100(1)/2009-2010/10605-10607
OrderNo:  2016-2017/CPM/4784
Date: 14/02/2017
Unit Id : 1454
30 That the water meter shall be i lled and intained at bore well to measure the

quantity of daily ground water withdrawal and record of the same shall  be
maintained on daily basis.

31 That industry shall maintain water meters at suitable places to measure the
quantity of water consumption for different purposes and record of the same shall
be maintained on daily basis.

32 That domestic waste water generated from the unit(10.0KLD) shall be treated

™ through sewage treatment plant{(STP) of 25KLD capacity upto the standards as
mentioned at condition no. 6and shall be wused for plantation/ horticulture
purpose within the premises.

33 That separate energy meter shall be provided and maintained at the sewage
treatment plant(STP}and daily record of energy consumption shall be maintained
in log book.

34 That no trade effluent/domestic waste water will be discharged inside or outside
the factory premises in to a stream or well or sewer or on land.

35 That suitable flow measuring devices/ meters on the inlet and outlet of sewage
treatment plant shall be maintained. Daily record of domestic waste water
generation and its treatment and utilization shall be maintained.

36 That industry shall comply with the provisions of Hazardous & others Waste
(Management, & Transboudary Movement) Rules, 2016and record of daily
hazardous waste generation and its disposal shall be maintained.

37 That suitable measure for rain water harvesting for artificial recharge of ground
water shail be taken.

~~ 38 That the industry shall carryout -effluent sampling/stack monitoring/ambient air
quality monitoring and submit quarterly analysis report from the State Board
laboratory/ laboratory recognized by Ministry of Environment & Forests (MoE&F),
Government of India,

39 That the industry shall also ensure the compliance of all the conditions of consent
order no. 2013-2014/CPM/1904 dated 16/01/2014.

40 That the industry shall submit the quarterly compliance report of all the above
conditions to the State Board.

41 That not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water

Act,
i
i
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4 ~ Head Office (CPM )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Sasy Phone: 0141-5159600,5159695 Fax: 0141-5159697
Registered
FileNo : F(Tech)/Alwar(Tijara)/100(1)/2009-2010/10605-10607

OrderNo: 2016-2017/CPM/4784
Date:  14/02/2017
Unit Id : 1454
42 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory  obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.
43 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
3 againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder. )
This Consent to Operate shall also be subject, besides -the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The project proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and project proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

This bears the approval of the competent authority.

Yours Sincerely

T Group Incharge[ CPM |

e

Copy To:-

1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwadi to
ensure the compliance.

2 Master File.

Group Incharge{ CPM ]

Sigh ) Not
v‘fr‘m‘w
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~="""Head Office (MUID )
. Rajasthan State Pollution Control Board
- TR 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
N R ) Phone: 0141-5159600,5159695 Fax: 0141-5159697
R :

Registered
FileNo : F(MUID)/Alwar(Tijara)/1675(1)/2017-2018/9146-9148
Order No: 2017-2018/MUID/4975 .
Unit Id : 30361
M/s Pine Laminates Pvt. Ltd.

A-526-A, RIA, Chopanki, Bhiwadi Tehsil: Tijara
District:Alwar

Date:  30/01/2018

Sub: Consent to Operate under section 25/260f the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution} Act, 1981.

~ Ref:  Your application for Consent to Operate dated 28/12/2017 and subsequent correspondence.

" sir,
Consent to Operate under the provisions of section 25/260f the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21of the Air (Prevention & "Control of Pellution) ‘Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your Industry situated at A-526-A, and A- 526 RIHCO INDUSTRIAL AREA , Chopanki'
Tehsil:Tijara District:Alwar , Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 30/01/2018 to 36/11/2022.
2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activitles or operation/processes or providing -
following services with capacities given below.

Particular Type Quantity with Unit

/\ Densified and semi densified Product 460,800.00 PIECES / ANNUM
k plywood '

3 That this consent to operate is for existing plant, process & capacity and separate consent
to -establish/operate is required to be taken for any addition / modification / alteratipn in
process or change in capacity or change in fuel.

| 4 That the quantity of effluent generation along with mode of disposal for the treated
; effluent shall be as under: '

Slgnature-Not
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Head Office (MUID )

Rajasthan State Pollution Control Board
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sz mcamasant 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
“# Phone: 0141-5159600,5159695 Fax: 0141-5159697
‘ Registered
File No F(MUID)/Alwar(Tijara)/ 1675(1)/2017-2018/9146-9148
OrderNo: = 2017-2018/MUID/4975
Date: 30/01/2018
Unit Id : 30361
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 4.500 NIL 4.500
Septic Tank and Soakpit
Trade Effluent 0.500 NIL 0.500
Recycled in cooling water
recirculation
5 That the sources of air emmissions along. with .pollution control measures and the
emission standards for the prescribed parameters shall be as under:
Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
Coal fired boiler{ 8TPH) ADEQUATE AIR
POLLUTION CONTROL
MEASURES,, L
; ADEQUATE STACK
'| HEIGHT
Particulate 800 mg/Nm3
Matter
One wood/coal fired boiler( ADEQUATE AIR
3TPH) POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT
Particulate 1200-mg/Nm3
Matter
Thermic Fluid heater( 30LACS ADEQUATE AIR
KCAL./HR.) POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT
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Head Office (MUID)

:—_ Rajasthan State Pollution Control Board
_'—'Em_,_ﬁm_n;: 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
M\_ﬁ""yﬁ Phone: 0141-5159600,5159695 Fax: 0141-5159697

N
Registered ’
FileNo : F(MUlD)/Alwar[Tiiara)/1675(1)/2017-2018/9146-5&48

OrderNo: 2017-2018/MUID/4975
pate:  30/01/2018

Unit Id : - 30361

Particulate * 800 mg/Nm3
Matter
Two D.G. Sets( 380KVA) ACOQUSTIC ENCLOSURE
, WITH ADEQUATE
STACK HEIGHT
6 That the trade effluent shall be treated before disposal so as to conform to the standards
prescribed under the Environment . (Protection) Act-1986 for disposal Into, Inland
Surface Water . The main parametets for regular monitoring shall be as under
Pl,\rameters Standards
Total Suspended Solids . Not to exceed 100 mg/l
pH Value Between 5.5 to 9.0
Oil and Grease Not to exceed 10.mg/l
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/1
Chemical Oxygen D d ) Not to exceed 250 mg/1
e~ 7 That the industiy shall install Venturi scrubber as additional - pollution control

measures at 3 TPH. boiler and 30Lac kecal/hr thermic fluid heater capacity within - a
period of 02 months, failing which your Bank Guarantee (Rs 50,000/-) shall be
i forfeited. -

g8 That entire trade effluent (0.5KLD) shall be treated though existing ‘ETP of 20KLD
and treated effluent shail be recycled in cooling tower and zero - discharge status
shall be maintained.

9 That there shall be no discharge of waste water outside .the factory premises and
industry shall maintained zero discharge status. :

10 That the industry shall obtain all necessary permission from concern authorities
and district administration Alwar for operation of the plant.

11 That the - industry shall disp d its d tic waste water- 4.5KLD  though septic
tank and soak pit.

12 That the industry shall comply with the standards as prescribed vide MOEF
notification no. GSR 826(E) - dated 16th = November, 2009 with respect' to National

Ambient Air Quality.
‘S/Ieg’ mra-th
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Head Office (MUID )

.. Rajasthan State Pollution Control Board
m 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
s Phone: 0141-5159600,5159695 Fax: 0141-5159697

ey
Registered
FileNo : F(MUID)/Alwar(Tijara)/1675(1)/2017-2018/9146-9148

OrderNo:  2017-2018/MUID/4975
Date: 30/01/2018

Unit Id : 30361

13 That the unit shall ensure compliance of ambient air quality standard in respect of
noise as prescribed under Environment (Protection) Act & Rules made therein.

14 That .the unit shall .install acoustic enclosure and adequate stack height with Two
D.G. Sets of 380 KVA.

15 That the industry shall install adequate air pollution control measures and
adequate stack height with One wood/coal fired boiler - 3 TPH, Coal fired boiler - 8
TPH and Thermic fluid heater - 30 Lac kecal/hr., and resin plant - 1 Ton/batch.

16 That the unit shall not allow to install any source of air pollution ie. Furnace and
Boiler without prior permission under the Air Act 1981 from the Board.

17 That the industry shall comply with the provisions of Hazardous and Other Wastes

{(Manag & Transb dary M t) Rules, 2016 and daily record - of sludge

drad

generation & it's disposal shall be

18 That the unit shall ot allow making any obstacles to any natural water flow i.e.
natural nallah/stream carrying rain water to any water body

19 That this consent to operate is valid for production of Densified and semi densified
plywood - 4,60,800 pieces/annum only. For any change in . quantity and number: of
products & by-products, the industry has to seek fresh consent.

20 That if the project cost exceeds Rs. 5.08 Crores, the unit shall take/obtain
modification in consent after paying fee as applicable

21 That the water flow meters shall be provided at all suitable points to measure
quantity of daily water consumption and domestic waste water generation. Daily
record of the same shall be maintained and to be submitted to the Board.

22 That the entire sewage shall be disposed in scientific manner to avoid © water

™ pollution - in and around the arca and zero discharge. status shall be malntained
outside the premises. '

23 That the industry shall instail adequately designed . rain  water harvesling  structure
for prevention and recharge of ground water in and around the area.

24 That the industry shall install and maintain adequate infrastructure facilities for
stack monitoring to know the concentration of pollutant emitted in the atmosphere
with One wood/coal fired boiler - 3 TPH, Coal fired boiler - 8 TPH and Thermic fluid
heater - 30 Lac kcal/hr.

25 That the industry shall obtaln Environmental - Clearance from competent authority
under [EIA - Notification dated 14.9.2006for any such  activity which = attracts
Environmental Clearance under EIA Notification dated 14.9.2006.

26 That this consent to operate shall be bject to compliancc of any direction or
order passed by Court of Law in the matter.

Page 4.0of 6 )
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Head Office (MUID )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 0141-5159600,5159695 Fax: 0141-5159697

Registered

FileNo : F(MUID)/Alwar(Tijara)/1675(1)/2017-2018/9146-9148

OrderNo: 2017-2018/MUID/4975
Date: 30/01/2018

Unit Id : 30361
27 That the industry shall carryout stack emissions monitoring, ambient air quality
monitoring and waste water testing from the State Board on payment basis within
‘three month to confirm the compliance of the emission and discharge standards
and submit report to the State Board. ' )
28 The industry shall not use pet coke and F.0. or any other such fuel which is banned
by Hon'ble Supreme Court of .India or any other Court of Law or Government of

' Rajasthan. .
29 That this consent to operate shall not be vaild for establishment/operation of
formaldehyde facturing plant. Industry shall obtain separate consent to

establish for any expansion activity from the State Board.

30 That the industry shall not abstract any ground water without . prior permission
from the Central Ground Water Authority (CGWA).

31 That the industry shall comply all the said condition, failing which deposited bank
guarantee of Rs. 1,44,000/- shall be be forfeited.

32 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of- Air Act & Water
Act. .

33 That the grant of this Consent to Operate is issued from the environmental “angle only,
and does not = absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility o comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

34 That the grant of this Consent to Operate shall not, in any way, adversely affect . or
jeopardize the legal proceeding if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder. .

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The . project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s)-

Signature

Ver{::?’;gw ¥
ol i)

* VIVEKG

Date: 2016f01.30
16:43:37T06:30
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Head Office (MUID )

— Rajasthan State Pollution Control Board
szt 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
%‘ Phone: 0141-5159600,5159695 Fax: 0141-5159697

Registered

FileNo' :  F(MUID)/Alwar(Tijara)/1675(1)/2017-2018/9146-9148
OrderNo: 2017-2018/MUID/4975

Date: 30/01/2018
Unit Id : 30361

This bears the approval of the competent authority.

Yours Sincerely

Group Incharge[ MUID }

Copy To:-

1 Regional Officer, Regional Office, Rajasthan State . Pollution Control Board, Bhiwadi
requested to inspect the industry and verify the compliance of CTO and forward the
detailed inspection report to HO for further action within 03 months

2 Master File.

Group Incharge[ MUID ]

Page 6 of 6




Regional Office Bhiwadi

Rajasthan State Pollution Control Board
G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi

ey Phone: 01493-221435
N . )
. Registered
FileNo :  F(MUID)/Alwar(Tijara)/1646(1)/2015-2016/386-387

OrderNo:  2020-2021/Bhiwadi/6924

Date:  01/10/2020

Unit Id : 20826

M/s Pine Laminates Pvt. Ltd. (Unit- i)

E- 36 & 37, RIA, Chopanki Tehsil:Tijara
District:Alwar

Sub:

‘/,\\‘ Ref:

Sir,

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981. .
Your application for Consent to Operate dated 09/09/2020 and subsequent correspondence.

Consent to Operate under the provisions of section 25/260f the ~~Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your Industry Situated at E -36,37,38511(1 F- 40, F -41, F-42, F- 43, F-44 RICO INDUSTRIAL -
AREA , ' Chopanki Tehsil:Tijara District:Alwar , Rajasthan, subject to .the following
conditions:- ’ ' .

1 That this Consent to Operate is valid for a period from 09/09/2020 to 31/08/2030.

" 2 That this Consent is granted for manufacturing / produciné- following products / by

products or carrying out the following activities or operation/processes  or providing

following services with capacities given below. A .

Particular . Type Quantity with Unit

Use of briquette / Aériculture Service- 70.00 TON/DAY
Residue as a fuel forboiler and !
thermic fluid heater in addition of*
coal ; v

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in .

process or change in capacity or change in fuel.

‘4 That this consent is issued to the unit on the basis of documents submitted by the
applicant, if any discrepancies Is found in the document/facts submitted by the
unit then the consent shall be treated as revoked without any further notice and
the unit shall be liable for action inaccordance with provisions of law. 5
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Regional Office Bhiwadi

Rajasthan State Pollution Control Board
G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi

Seay Phone: 01493-221435
S

Registered

FileNo : F(MUID)/Alwar(Tijara)/1646(1)/2015-2016/386-387

Order No: 2020-2021/Bhiwadi/6924 .
Date: 01/10/2020

) Unit Id “: 20826

5 That any information submitted/mentioned in the consent application
form/declaration/affidavit/supporting enclosures if found incorrect later on, shall
make the industry liable for legal action under section 42of the Water Act,1974 and
section 38 of the Air Act,1981. “

6 That this consent is valid subject to the fulfillment of the other entire statutory
requirement - in other laws/acts/rules = as applicable & all orders, directions,

ideli and standards . laid down by the board from time to time shall be
complled with.

7 That this Consent does not absolve the project proponent from the other statutory
obligations - prescribed ‘under any. other law or any other instrument of force. The
sole and complete responsibility, to comply ‘with  the conditions laid down in all
other laws for the time 'being in force, rests with the industry/unit/project
proponent.

8 That this . Consent is subject to amy order or direction from Hon'ble Supreme
Court/High Court/National Green Tribunal or any . other court of the competent
jurisdiction.

9 That this Consent to Operate is being issued only for use of Briquette/Agriculture
Residue as a fuel for Boiler and Thermic fluid Heater in addition of coal. In case of
any increase in capacity or  addition/. modification/ alteration/ or change in
product mix or process or raw material or fuel, the project proponent is required to
obtain fresh consent to establish from the Board.

10 That the industry  shall maintain adequate stack height and infrastructure . facility
and install all requisite air pollution control measures on air emission sources so as
to achieve emission level standards as prescribed under Environment Protection
Act, 1986 as amended time to time.

11 That the power supply of the pmductmn shall be so interlocked with the Air &
Water pollution control equipments, that in case of non functioning of the
poltution control equipment the production process stops automatically.

12 That the industry - shall comply - with the standards . as = prescribed vide MOEF
notification no. GSR 826{E) dated 16th - November, 2009 with respect to National
Ambient Air Quality. .

13 That the industry ' shall installed, operate and maintain adequate air pollution
control equipment at all the sources of Air pollution Emission.

14 That this consent. is subjected to “the compliance of decision of Hon'ble Supreme
Court in the matter of Gujrat chamber of commerce & industry vs. CPCB & ANR.

15 That the industry shall also comply all the - condition stipulated vide Consent to
Operate letter dated 17/05/2018.

Sianature
Ve
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Regional Office Bhiwadi
Rajasthan State Pollution Control Board

&j&mﬁ._ G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi

= Phone: 01493-221435
7 :
Registered )
FileNo . : F(MUID)/Alwar(Tijara)/1646(1}/2015-2016/386-387

Order No:  2020-2021/Bhiwadi/6924

Date:  01/10/2020

Unit Id : 20826

16 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the conditions imposed- here  in
above and to -make such variation as it deemed fit for the purpose of Air Act & Water
Act,

17 That the grant of this Consent to Operate is issued from the environmental angle only,
and' does not absolve the project proponent from the other statutory  obligations
prescribed under any other law or any other instrument in force. The sole ‘and complete
responsibility to comply with the conditions laid down in all other laws for the time-being

in force, rests with the industry/ unit/ project proponent.

18 That the grant of this Consent to Operate shall not, in any ‘way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt 'you by the State Board for violation of the provisions of the Act or the Rules made

thereunder.
This - Consent to Operate shall also- be subject, besides the aforesaid specific. conditions, to

the general conditions  given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Comsent to Operate and project proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer| Bhiwadi |

(A):  Copy To:-
1 Master File.

b Regional Officer| Bhiwadi ] -

Signal
Verifies

Page 3 of 3 st avhia ot
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Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 141-5159600 Fax: 0141-5159697

Registered

FileNo : F(Tech)/Alwar(Tijara)/669(1)/2010-2011/6380-6382
OrderNo:  2018-2019/CD/6283 :

Date: 29/01/2019

Unit Id : 12007
M/s Kusum Healthcare Pvt. Ltd.

$P-289(A) , ChopankiBhiwadi Tehsil:Tijara
District:Alwar :

Sub:
/\ Ref:

Sir,

»

Page 10f6

Consent to Operate under section 25/26 of the Water (Prevention ‘& Control -of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Your application for Consent to Operate dated 29/04/2017 and subsequent correspondence.

Consent to Operate under the provisions of section 25/260f . the Water (Prevention &
Control. of Pollution) Act, 1974 (hereinafter. to .be referred as the Water Act) and under section
21 of the ‘Air (Prevention & Control of Pollution) Act, 1981, (hereinaftér to be referred as the
Air Act)’ as amended to date and rules & the orders issued thereunder is hereby granted for
your - Kusum Healthcare Pvt. Ltd. plani situated at SP-289A RIICO INDUSTRIAL AREA ,
Chopanki ~Bhiwadi TehsikTijara District:Alwar , Rajasthan, subject .to the following
conditions:-

1 That this Consent to Operate is valid for a period from 01/09/2017 to 31/08/2027 .

2 That this Consent is granted for manufacturing ./ producing following products /by
products or carrying. out the following - activities or operation/processes  or providing

following services with capacities given below.

Particular Type Quantity with Unit
CAPSULE " Product 36,00 MILLION /
ANNUM
OINTMENT Product 630.00 TPA
Tablets Product 210.00 MILLION /
ANNUM

3 That this consent to operate is for ‘existing plant, procesé & capacity and separate consent
to establish/operate is required to be taken for any addition / modification /. alteration in
. process or change in capacity or change in fuel. '

4 That the quantity of effluent generation  along with mode of disposal .for the treated
effluent shall be as under: :




LA
\‘ Rajasthan State Pollution Control Board
_2;3@ 4, Institutional Ares, Jhalana Doongari, Jaipur-302 004

%ﬁ% Phone: 141-5159600 Fax: 0141-5159697

File No

Registered
F(Tech)/Alwar(Tijara)/669(1)/2010-2011/6380-6382

OrderNo: 2018-2019/CD/6283

Date: 29/01/2019

152

Unit kd : 12007
" Type of effluent Max, effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
- (KLD) '(KLD)
Domestic Sewage 4.000 NIL 4.000 .
Septic Tank and Soakpit
Trade Effluent 24.000 NIL 24.000
To be treated in ETP and to be
utilized in plantation and
horticulture within the factory
premises
5 That “the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:
Sources of Air Emmissions Pollution Control ’ Prescribed
Measures | Parameter Standard
Baby Boiler (HSD fired)( ADEQUATE AIR
850KG/HR.) POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT
Baby Boiler (HSDFired) (2 ADEQUATE AIR
Nos.)( 600KG/HR.) POLLUTION CONTROL
MEASURES, i
ADEQUATE STACK
HEIGHT
D.G. Set (1 No.)( 320KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
emisémmg:
Dig . sl >e’
BHUVI
Page 2 of 6 Sate 2075l01.20

17:01:2] +45:30




S 153

- Rajasthan State Pollution Control Board
% 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
iy Phone: 141-5159600 Fax: 0141-5159697

-
Registered

FileNo :  F(Tech)/Alwar(Tijara)/669(1)/2010-2011/6380-6382

OrderNo: 2018-2019/CD/6283 # '

Date:  29/01/2019

Unit1d : 12007

D.G. Set (1 No.)( 500KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT

D.G. Set (1 No.)( 750KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT

6 That the Kusum- Healthcare Pvt. Ltd. plant will comply with the standards as prescribed
vide MOEF notification No. GSR 826(E) dated 16th November, 2009 with respect to
National Ambient Air Quality Standards.

7. That the trade effluent shall be treated before disposal so as to conform to the standards

prescribed under the Environment (Protection} Act-1986for disposal On Land for
irrigation . The main parameters for regular monitoring shall be as under
Parameters Standards
Total Suspended Solids Not to exceed 100 mg/1
pH Value Between 5.5 to 9.0
Oil and Grease : Not to exceed 10 mg/1
N Biochemical Oxygen Demand (3 days at 27°C} Not to exceed 100 mg/1
Chemical Oxygen Demand : Not to exceed 250 mg/}

8 That the total capital cost of the project shall not exceed to Rs. 7090.60 Lacs for
which includes the capital investment made in land, building, plant & machinery
and other miscellaneous assets. :

9 That water consumption at the indusfry shall not exceed from the existing water
consumption ie. 70KLD without prior consent from the State Board and
permission from Central Ground Water Authority

10 That total water consumption of the industry shall not exceed from existing i.e.70
KELD  including Industrial :48KLD, & Domesticc 22KLD without prior permission
from the State Board.

11 That industry shall not extract ground water without prior permission from CGWA.

Slgnature-hot
T
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Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, jaipur-302 004

R
%a@% Phone: 141-5159600 Fax: 0141-5159697
- : :

Registered

FileNo  : = F(Tech)/Alwar(Tijara)/669(1)/2010-2011/6380-6382
OrderNo: 2018-2019/CD/6283

.Date:  29/01/2019
Unit Id : 12007

12 That neither any ground water will be abstracted nor. any ground water
abstraction - structure shall be constructed without obtaining prior permission from
the Central Ground Water Authority (CGWA).

13 That = the ' industry shall = maintain complete zero discharge . status outside the
premises. No  treated /untreated effluent (domestic & Industrial}) - shall be
. discharged outside the premises and domestic effluent shall be dispose of inte soak
pit through septic tank.

14 That the trade effluent generated in form of boiler blow down shall be treated
through - effluent treatment plant (ETP) and treated effluent shall be utilized for
plantation/horticulture within industrial premises.

15 That the unit shall not use furnace oil and Pet coke as fuel in boiler.

16 That suitable metering arrangement shall be provided & maintained at intake of
raw water, process water consumption, effluent generation, effluent treated -and
treated effluent .used for plantation respectively. The daily record of the same shall
be maintained in separate log book and consolidated monthly record shall be
submitted to Reglonal Office, Bhiwadi.

17 That a log book shall be maintained to record daily consumption of raw material
and production.

18 That a log book for operatlon of Effluent Treatment Plant shall be maintained and
record of daily ¢ ption of chemicals and running hours of Effluent Treatment
Plant shall be maintained. -Also record of periodic cleaning/change of filter media
of activated carbon filter & pressure sand filter should be mentioned in log book.

19 That the industry .shall provide and maintain stack of adequate height at all ‘the
sources of air pollution and it shall be ensured that air pollution control measures
are operational whenever the plant is operated.

20 That unit shall provide flow meter device at inlet of ETP to verify the waste water
generation and also shall maintain logbook/record.

21 The unit shall provide emergy meter and hour meter at ETP and also shall maintain
logbook/record. ) ¥

22 That industry shall provide alternate source of energy for continued operation of
ETP in case of power failure to maintain it’s effective and unhindered operation.

23 That electro magnetic water flow meters shall be installed & maintained - at inlet
and outlet of ETP, recycle of treated effluent in process, and plantation. Daily
record of the meter readings shall be maintained in separate log-book.

24 That the entire treated trade effluent shall be -utilized for plantation/green belt
development , within the premises. For the purpose, the industry shall . lay down
network of . permanent lines (Gl Pipes) to distribute the treated effluent for
plantation in an organized & scientific manner. The pipe carrying untreated &
treated effluent shall be of different colours :

Smatura ot
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~T
¢ ..._._ Rajasthan State Pollution Control Board
% 4, Institutional Area, Jhalana Doongari, Jaipur-302.004
e Phone: 141-5159600 Fax: 0141-5159697
b | o _
Reg|stered
FileNo :  F(Tech)/Alwar(Tijara)/669(1)/2010-2011/6380-6382

OrderNo: .2018-2019/CD/6283
Date:  29/01/2019

Unit Id : 12007

25 That proper & scientific arrangement shall be made for utilization of treated
effluent for plantation so as te ensure that cess pool formation is not created in the
_premises or in the plantation area.

26 That the Industry shall ~ comply with provisions of the Hazardous Waste
(Management, Handling & Trans-boundary Movement) Rules, 2016and disposal of
hazardous waste shall be ensured in according with the Rules, '

27 That the unit shall comply PLI Act if applicable.

28 That the industry shall ensure ¢ 1§ of r dation of Corporate
Responsibility for Environment - Protection (CREP) issued by the . Central Pollution
Control Board (CPCB), if applicable.

29 That no additional source of air pollution/ water pollution shall be installed
without prior permission from the State Board.

30 That all the the emission sources and transfer points shall be provided with
adequate pollution control measures.

31 That the industry shall carryout ambient -air quality/stack monitoring & analysis of
waste water from the laboratory recognized by Ministry of Environment & Forests
(MoEF), Government of lndia/Rajasthan State Pollution Contrel Board. Quarterly
record shall be submitted to Regional Office, Bhiwadi.

32 That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

33 The unit shall improve and maintain plantation in premises.

34 That 33% of the total area of industry’'s premises shall be covered under
plantation.

35 That industry shal} furnish quarterly compliance report of consent conditions to
the Regional Office, Bhiwadi.

36 That the industry shall submit application for renewal of consent to operate at
least 4 months before expiry of this consent. )

37 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42of the
Water Act and under section 38 of the Air Act.

38 That emission/effluents found to be discharged in excess of the standards
prescribed ' shall -be punishable under section 43 of the Water Act and under: section
37 of the Air Act. ' )

39 That unit shall comply with all the conditions imposed by this Consent to Operate
failing which stern action will be taken against the unit.

40 That industry shall submit details of ozone depleting substances within one month
of issuance of this letter.

e

: e
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= Rajasthan State Pollution Control Board
"m‘ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
ooy Phone: 141-5159600 Fax: 0141-5159697
]
Registered
FileNo :  F(Tech)/Alwar(Tijara)/669(1)/2010-2011/6380-6382

OrderNo: 2018-2019/CD/6283
Date: 29/01/2019

Unit Id : 12007
41 That, not withstanding anything provided hereinabove, the State Board shall have power

and reserves its right, as contalned under section ‘27(2) of the Water Act and under

section 21(6) of the Air Act to review anyone or all the conditions imposéd here in

above and to make such variation as it deemed fit for the purpose of Air Act & Water

Act.

That the grant of this Consent to- Operate is issued from- the environmental angle only,

and does  not absolve the project proponent from . the other statutory  obligations

™ prescribed  under any other law or any other instrument in force. The sole' and complete
responsibility  to' comply with the conditions laid down in all other 'laws for the time-being
in force, rests with the industry/ unit/ project proponent.

43 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize - the legal proceeding, if any, instituted in the past or that could be instituted
againt you -by the State Board for violation of the provisions of the Act or the Rules made
thereunder,

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as-may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation -of Consent to Operate and project proporient / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

4

nN

This bears the approval of the competent authority,

Yours Sincerely

Group Incharge[ CD ]

Copy To:- 2
1 Regional ' Officer, Regional Office, Rajasthan - State Pollution. Control Board, Bhiwadi to

ensure the complianice and timely monitoring of the unit.
2 Master File,

Group Incharge[ CD |

Page 6 of 6 g
age 6of6 ‘ it




B18/25E0...

157

dj2@rlice.co.ln

No. U(17)/2020-2021/10512 / 33 é

UBN No.
Date : 18-Aug-2020

provement of drain near Ghadpur mod at /A Chopanki

dated 07-Aug-2020 » R

ender dated 07-Aug-2020 Is hereby : pted on rates & i with total amounting to Rs. RS, 3;443,025,45 {in words Thirly
L.g](h ouny Three Thousand Twenty Five Rupees Fourty Five Paisa Only) without any condition. .

Qty./G- Unit’ Rate . Amount
Schedule

{(BUILLINGWORKS BSR 2019, ROAD WORKS'BSR 2019) s a 4,358,908,62 217% 541302545
s 3 Below
. ,

charge (or clsanmg of drains on menuoned wads WA Chopsnk» The scope 01 lhs ahove seud WKS Consbsls o! as-below:- 1 Per  30,000.00 _30,000.00
Cleaning/iessiiting of slucge from drains as per site conditi the of engi in-ch: . The Kim.

dgefsitt ffom the drain shali be done in such a way that bottom of the drain is shown/visible to the englneer-in, charg&b.Trsnsportanon

Gavated sludge/silt after proper drying in a specified purpose vehicle duly covered with PVG/polythene sheet $o as to.avoid foul

fing on the way from the site to the place as directed by Engineer-in-Charge.c.The cleaning of sii¥sludge from all the assigned

4 be done Irrespective of its size/lype.d.The excavated siudge/silt shall be transported at an earliest after getting it dried far

ittransportable. If the same is not disposeditransported within three days after drying, an amount of Rs. 5090.00 per km of draih

vied: &.5ame be deducted from the running bilis.e.lf any type of covering has been done on the drain, same shall be removed

ragtor at his own cost & same shall be refixed as original after de-sifting of drains by the contractor at his own cost brought to

e of. engmsarvlu charge.L.if at any instance it is found by the conlractor that polythene begs/waste.material from the plant is

g]lhmwn directly in the drains effecling the easy flow of the drain, then same shall be incharge immediately so that action may be

nititad, agalnsl the party as per RIICO rules.g.if during de-silting/sludge removal, any drain is damaged by the contractor due to

naglxgenco the shall be repaired by the contractor, if not atlended by the contractor within ten days same shall bs got repaired by

corporation at risk & cost of the contractor wllhoul any notice.h.Being an urgent nature of wark, if thesame is not execuled by the

comracinr to the sati: i it or the work shall be rescined immediately without any nolice: & same

shall'be got execyted at his rlsk & cost.i.The conlractor shall ensure that aff the infets of the draln like weep holes/inists al top are

property cleansd s as not to interrupt the flow of water from the road lo inside of dram43ﬂ-s work is to be sxecuted with JCBThe work

Ysiidllbe executed on important drains situated on roads as deck by enginesr-in-charge as JAN types/size of drain at

i A Chivpariki, -

Total 3,443,025.45

The stipulated- datesof commencement & compietion shali be 26-Aug-2020 & 26-Dec-2020 respectively. The work is executed as per enclosed "G"/"H" schedule

and the directions of Engineer Incharge. You are requested to execute the Contract Agreement on non-judicial stamp worth 8608 within 7 days from the date of
sue Watk prden You are also advised lo contact the concerned Engineer Incharge for layout and slén the work,failing which it shali be deemed thal you have

¥ sfaufted.and the.earnest money deposited by you shall be forfeited without any notica

“ Atadditional per{ormance guarantee amounting to 201417 (50% of tender pmmwm more than 10% beiow on BSR of work order amount) shauld be deposited

.. beforgstipulated at6 of commengement.

méintain the prorate progress of the work as follows & special attention be also given'on quality of work. If the work is not completed within scheduled

time ‘period,] L D. willbe levied as per Corporation rules.

Also you have 1o submit the copy of PAN card, which is mandatory, STP from mining depariment and VAT Exemption Certificate from Sales Tax Depariment.
Service tax, etc will be deducted as per rules. No any work will be against this order without Lhe approval of competent authority.

Thanking ybu,

Yoitrs faithfully,
Unii 'ﬁg'adl’v

Copy Tox

1. 8h..S.P. Sharma, RM, RIICQ Ltd. Bhiwadi - Ii.

2, Dy. Manager, RIICO Ltd. Bhiwadi Unit - It

3. Sh. Himanshu Sharia, ARM , RICO Ltd, Bhiwadi - II.

unit EJF b
Bhiwadi (Unit -11)
2

el R

riicoerp.industries.rajasthan.gov.infWPM/WorkOrder/PrintWorkOrder 7a=/12ro Y 5sNXI/Dy Y sU43/8A==# 1.
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/1812028 : Werk Order Letier

ment & investment Corporation Ltd. 1 5 8

, Distt Alwar, Rajasthan (India), Bhiwadi (Unit-ll)

P " No.U(17)/2020-2021/10529 1R

¥ ‘ 'UBN'No.

»  Date : 18-Sep-2020
‘ -‘suﬁj‘e.c‘t!- Cliganing of, dra]ns at /A Chc;panki ' ’ ‘
' Ref: Tender datod 27-Aug-2020

“Daar $ir;

With referenceito your Tenger: dated 27-Aug-2020 Is hereby accepted on rates & mentioned hereunder with total amounting to Rs. RS.

49500000 (1 s Four Lakh Ninety Five Thousand Rupegés Only) without any cendition.
“$No. © ‘Réqilculén: o R Qty/G- . Unit - Rate Amount
K..,/ 5 ) ; . g % Schedule

or qleanmg of existing effluent or-storm wa!sr z:anylng dramage system ,all lypes of ¢ echon of dralns of 55000 per 9.00 - 4856,000.00
hgpariki. The scope of work includés cieaning of drainis, approaches and cross drainage works up Metre

& din: or culvert or CD work complete in all respect to-ensure the umnterruplad fiow in the per
i of fhdustrial Area throughout the year. The work also lnciudes trie proper disposal of Sludge or Silt year

Total 495,000.00

5oof cotimencement & compleuon shall be 25-SEp-2020 & 25-Sep-2021 respectively. The work is executed as per
hedule and the directions of Engineer }ncharge. You are requested to execute the Contract Agreement on non-judicial
hin 7 days from the date of issue work order You are aiso advised to contact the concerned Englneer incharge for

itithe copy of PAN card, which.is mandatory, STP from mining department and VAT Exemption Certificate from
it-Setvice tax, etc will be deducted as per rules. No any extra/excess work will be executed against this order without

Copy To::
1.8h, S.P. Sharma, RM, RICO Ltd. Bhiwadi - 1L
i 2. Dy. Manager, RIICO. Ltd: Bhiwadi Unit - I,
i Mimans‘hu Sharma, ARM , RIICO Ltd. Bhiwadi - II.

-

‘ . L UnitHéad ' v
| Bhiwadi (Unitil)

iicoerp‘industfles',raja§thar)‘gov.in/WPMNVorkOrder/PrintWorkOrder?q=w3!RTDmMWQ?rIepkeO/xDA==# 141
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der-with total;
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No. U(17)/2020-2021/10531

‘Date : 21-86p-2020

to Rs. RS. 1,082,625.59 (In words Ten Lakh Eighty Two

Téndr dated 09-Sep-2020 is hereby accepled on rales &
Wity Eive Rupees Fifty Nine Paisa Only) wittiout any Eonditlon, '
Qy/G-  -Unit Rate !Amount
Schadule : i
363,666.93 120,25 ©286.024.71
@ & . % )
4 5 ¢ Below , M
,-’L\ Bod (ROAD WORKS BSR 2019,8UILDING WORKS BSR 2019) 981.132.56 2125 17264188
= 8N %
. o Bolow
"3 Labo ains o montioned roads YA Ghopanki The'siope of e above said [ f 85 bolow:a;Cleanifg/de-silling of sludge 1 Per 20900 299.00
g niclly a8 per sile condition on the, in-chiaige. Tiie sludgelsilt fromthe draih shall ba done In such a way that Km,
ivislbleito the engineer in charg n o X after dryifig In-a specified purpose vehicte duly
L <o a to-avoid fout:spreading ori the way i Iht'site to thé place as direalad by EnginiesrIn-Chatge;.Ths cleaning of
; " <hall be dono rrespaciive 6f s sizeltype:d,Thio sxcavated sibdgelsit shall e anspors t'an eafiest after gotting I
la: If ho eaitis is nol dlsposadicarisported wihin threo days-alter drying, an amauntof Rs..5000,00 por ki of drain shail be levied »
frin \h rnning bilis.e.)f any type of covering hias béen dorie-on the draln, sarme shali be removed by {he contrictdr at his own cost &
ioinal afler do-slling of Graina by thie coniraclor 8L his oW GosLbrough fo tha notice of enginger-inschargeiLIf at gny lnstance 1t s
o sobiiacior e polythen bogsiwaste malerlalfrom tha plant js mixedinronn direcily n e draing effacting 1he casy flow of ihe drain, then same
aicaiGe inmaditaly so that action may e inisted egains! the party as per RICO rules.g.f during de-shlirig/siudgs removat, any drain is damaged by
nirac nogligence, e shall be repaired by tha contractor, if not altenided by U contrattor within ten days same Shall bo-got repaired by
iatioh st fisk & cost of s conlractor without any aoflce.hBeing an urgent nature of wark, if the same is notexecuted by the confractor to the salistaclion
‘& Grgingerin-clisige or corparetion, the work shall be rescified without any notice-& falr : s Hisk & cost..The cortractor
“holl anguro thet athe [rfets of he drain ike weep holasinfets at top are properl cleansd so es ot to interript the flow of water from the road to inside of
4 JThe otk lgtaibe exscuted Wity JCBThe work shail b executed on Important drail ds i d by englneer-n-charge as
5 Jibslhize of frain at /A Chopenil. 2
rator; Juel and al requirad arangoment, T & P for removal of overburden, ribbish and unwanted meterial in ROW of foads, cieaning of 38 por 54000 19.764.00
i & iainoyai ec. o scope of work includes any work assigned By Engineer incharge. i _ hour
o Hiring of vaclorualiey with hydsaulc arrangenvents alongwith sidlied driver and required beldar, fuel. POL for transportation of material excavated / Mied by JCB 4 per 89900 359600
&5 por Direction of Enginest -In -Charge and inclusive of all tha taxes. P wolley
per
day
Total 1082,626.58

rues.

Also'yourhave {¢

lgb imericernent & completion shall be 28-Sep-2020 & 28:Dec-2020 respectively. The work Is exe
\:are requested to execute the Contract Agreement ont non-judiciet stamp worth 2707 within 7 day!
Engineer incharge for layout and start the work failing which it shall be deemed that you have defaulted-and the earnest money deposited by you shall be

e gudrantee amounting to 60952 {50% of tender premium more than 10% below on BS!% of work

cuted as.per enciosed "G""H" schedule and the directions

< from the date of issue work order. Yoy are aiso advised

order amount) should be deposited before stipulated dale

ale:progress of the work as follows & spacial attention be also given on quality of work, Ifthe work is not completed within scheduled time period,L.O.

“subiiitithe copy of PAN card, which is mandatory; STP from ‘mining department and VAT Exemption Certificste from Sales Tax Department. Service tax, etc will be

dediicted as per Tules, Notsiny, extralexcess work will be executed against this order without the approval of competent authority.

Thanking you,
Yours:faithfully,
Unit Hoad
* Qopy.Toi:,
1:8h. S_.P. Sharimia, RM, RIICO Ltd. Bhiwadi - il.
2. Dy. Manager, RUCO Lid. Bhiwadi Unit - 1.
Manshu Sharma, ARM , RIICO Lid. Bhiwadi - 1l

riicoerp.industries,rajasihah.gov,in/WPM/WorkOrderlPrintWorkOrder?q=/\dEZOIzo7M19meOzg7hg==

K - \[9'1}U

Unit Hea
Bhiwadi ( Unit-}l)
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Ltd.

i, Distt’Alwar, Rajasthan (India), Bhiwadi (Unit-l)

Emall; bhiwadi2@riico.colin

RVK. Gonstruction, . . ‘h S No. U(17)/2020-2021/10533
LAGEBILASPUR - TH-TIJARA L
LG HALA o ueNNe, Y ‘{

. Date-: 23-Sep-2020
"S'ubjei;t: Patrolling work for watch and ward of all industrial areas under Bhiwadi unit-il
Ref: Tender dated 27-Aug-2020

Dear’@m
ference to yourTender dated 27-Aug-2020 is hereby accepted on rates & mentioned hereunder with total amounting to Rs. RS. 269,280.00
(I wmrds Two Lakh. Sixty Nine Thousand Two Hundred Eighty Rupees Only) without any condition.

1 QtyfG-  Unit Rate Amount

SiNo. ' Particular
. Schedule

E,Prqﬂlldlng One,Bdlero Jeep-with driver 01 no and with 2 nos Security Guards for-the patrolling including night patrolling "180 per  1,496.00 - 269,280.00

vgo‘r‘k in Industiial-areas under Jurisdiction of unit Bhiwadi If Khushkhera IID Centre Khushkhera Tapukara Karoli Chopanki day
#Palhredi Sarekhyrd for complste watch and wand of Industrial area The work includes the daily monitoring and preventing
31 plastic § industrial emissions dumping of waste material on roads etc The Security Guards should H »
ss6d and'well equipped with safety tools in the execution of work.Jeep should have aldrming systemn In worklng
6 Scope of work Includes the filling of.Log Book with dally initial and Final reading of patrolling made v
b nitioniisg:the daily-activity road wise along with phatograph and video proof of all defauits The timing of work is 12 Hrs
(et day as by the Corporation and the p ing limitis up to 150 km per day Inspection of roads will have to be
-exacuted as per the instruction of Enginéer in Charge The rate quoted will includes diese! cost driver security guards rate
Bte Rates to he quoted per day ell taxes complete in all respect The work wilf be carried out as per directions to the best
of satisfaction of Engineer in Charge

Total 269,280.00

The stipilated dates of cémmencement & completion shall be 28-Sep~2020 & 28-Mar-2021 respectively. The work is executed as per enclosed
"G sohiedule and the directions of Engineer Incharge. You are requested to execute-the Contract Agreement on non-judicial stamp worth 675
iays from the date of issue.work order. You are also advised to contact the concerned Engineer Incharge for layout and start the
g wh|ch it shall be deemed that you have defaulted and the earnest money depusrted by you shall be forfeited without any notice.

Unit Head

Gopy To:-
1. 8h..8.P. Sharma, RM, RICO.Ltd. Bhiwadi - .

2. Dy. Mapager; RIICQ Ltd. Bhiwadi Unit - If.
Manshu Sharma, ARM , RIICO Ltd. Bhiwadi« Hl.

RO DN
Unit Head
Bhiwadi (Unit-}l)
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Rajasthan State Industrial Dev
} % g | § an State Industrial Development

R“eo oif & Investment Corporation Ltd.
W i & N E ﬁiﬁ - {A Rajnathan Government Undartaking) i

Udyog Bhawan, Tilak Marg, C-Scheme, Jalpur-302005 INDIA
CiN - U13100RJ19695GC001283

No.: EM/NGT/11/2020 /454 |
Sh. Uday Shankar, Dated: 01 December, 2020
Member 8 ecretary,

Rajasthan State Pollution Control Bo

al’d; °
4‘~‘=.dhalana Institutional Area,
Jaipur - 302004

Sub.:-Directions under Section 33(A) of the Water (Prevention and
Control of Pollution) Act, 1974 for Installation of Sewage
Treatment Plants,

Ref.:- Directions passed by the Hon'ble NGT on 06.07,20201in OA No.
11/2020 in the matter of Action for Community Foundation
Vs Central Pollution Control Board & Ors.

Dear Sir,

Attention is invited to your above referred letter vide which, you have
issued direction to RICO Under section-33 {A) of the Water Act for
establishment of CETP at Industrial Area, Kaharani (Bhiwadi).

In this regard, it is to inform on behalf of RIICO, that:

1. The allotment of plots in these areas have been made in {avour of
industrial unit with the condition that you shall obtain NOC &
e abide by rule/regulation  of Local Authorities, Fire Fighting
Authority, Airport Authority, Pollu{.l?n Control Board & other
Central/State Govt. statuary »authontles as per their requirement

and applicability to your Unit/Project.

2 The Lease Agreement of the plot, executed by these industries with
s RIICO is with the condition that the leasee shall take all measures,
which are required to for Pollution Control and shall strictly
adhered to the stipulations imposed by RSPCB and other Statuary
Pollution Laws of the State.

RSPCB has issucd consent to operate (CTO) to all these units

& ’31)&3 the condition that the industry shall maintain zero liquid

discharge status outside the premises. No treated /untreated

| O aent (domestic & trade] shall be discharged outside the
premises, in any case.

TO issued by RSPCB is with the condition that industr
| " Tgaﬁ%%min safety tank and soak kit of adequate capa nizt;ytg
i . ' ?n:at the entire domestic waste and no .waste water mhall be
| discharged outside the premises. ,




A Lt N RARIE Udyog Bhawan, Tilak Marg, C-Schem
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Rajasthan State Industrial Developm

« ; ’ f[ é):% & Investment Corporation Ltd. .
RICO T (A Rafaathan Qovorpmen oo e, Jolpur-302005 INDIA |

CIN - U13100RJ19695GC001263

5. The CTO issucd by RSPCB is also with the condition matdt:j:
industry will comply with the provisions of the water act an be
act and to such other condition as may from time to time id
specified by the state board under the provisions of the aforef:;d
Act (s). Please note that, non-compliance of any of the above aee
conditions would tantamount to revocations of Consent to'O.pex‘ate}
and also be liable for legal action under the relevant provisions o

the said Act(s), v
6. From the abave (1 t 5), it is clear that no treated /untreated water

is to be discharged by the industrial units in RIICO open drains.

These drains are exclusively provided for catering the storm water.
7.

If these industries are violating the conditions of CTO the RSPCE
may take action against such defaulting units under provisions of
conditions of CTO as mentioned at {S) above.

8. If, RSPCB issues specific directions, then RIICO may also take
action against these defaulling units, in accordance with the terms
& conditions of the Allotment /Lease Deed. :

9. As regards, the issue of establishment of CETP is concerned RIICO
is having a limited scope of providing land for CETP, in case SPV
of industrial units of industrial area come forward for
cstablishment of CETP with the commitment of its operational &
maintenance on their own cost as per the guidelines lajd down, v

As such, RICO is not responsible for establishment o
industrial units of Industrial Area, Chopanki & Kahara
above facts.

f CETP for the
ni, in view of the

As regards, the maintenance of RIICO drain passing throy .
Gadpﬁr is concerned the same has cleaned by RIICO Unit 0 ffiéf:h B;:;?;;%‘;
on 12.08.2020 and again on 30.09.2020 t0 05.10.2020, A work has been
awarded for maintenance of this drain, amounting to Rg. 34,43 1
18.08.2020 and the work is under progress, n

1n view of the above facts, the dircctiops issued und.
the water Act, 1974 may be withdrawn immediately o
is to be taken at the level of RSPCB.

cr Secﬁon,SS [A) of

nd Necessary action




